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LEG ISLATIVE ASSEMBLY 
MoiIiIiiiJ~ 31st March, 1947 

The Assembly met in the Assembly Chamber of the Council House at 
Eleven of the clook, Mr. President ('1'he Honollra.ble Mr. G. V. Mava.lankar) 
in the Chair. 

MEMBER SWORN:' 
Mr. S. BhqothaliLgam, O.B.E., M.L.A. (Government of India): Nominated 

Offioials. • ... 

STARRED QUESTIONS ANDANSWERS 
(a) ORAL ANSWERS -PRODUCTION OF STEEL IN INDIA SINOE 1939·i"' 

'~""',.' . 

1266. ·Kr. llanu Subed&r: (a) Will the Honourable Member for bd~trie8 
and SupplieR please lay on the table of the House a statement showing lh&: 
annual figures for the production of steel in India since 1939? 

(b) What is the reason for the reduced production during 1946-47 compQ-ed 
to the previous years? - - ~ ' .. ' tt 

(c) What steps are Government taking ~ ~ncrease the prOduction of stee1" 
(d) In what directions is the total steel produced distributed? . . 
(e) What steps do Government propose to take to meet the complaint of nOI)" . 

availability of steel for building purposes? ' 
The Honourable Sri C. Rajagopalachari: '(a) A statement is laid on the 

table. '.' 

(b) The reasons are-(I) Transport difficulties, (2) LabolU' unrest and 
-strikes. 

(c) Attention is inviped to the answer given by me on 13th Mareh to part 
{d) of t.he Hono11rll.ble Memb ... r's Starred Question No. 902. 

(d) Full informa.tion is given in the Press Note which was issued by my 
Department on 6th November 1946, a copy of which is laid on the table. 

(e) A quota. of 250,000 tons of steel will be allotted to the Provincial Go:-
vernments during the current year to meet the requirements of the public for 
agricultural implements, house-building, and sm'111 consumers. This quantity 
is being made a.vailable at the expense of certain developmentachemes and a.l-
though the dema.nd is presumably greater, this is the maximum that Governmeat· 
ca.n hope to provide a.t this stage. Government is fully ? ware of large hOQ86~ . 
building activities in and around industrial centres whale property' prices' are 
sooring high. Endea.vours are being made to increase the a.vailability by im-
ports on Government a.ccollnt, and import licences a.re now.1~~~,issued freely 
in fa.vour of genlrine consumers-·including honse builders ~ilo cim obtain firm 
.offers of steel from foreign countries eit.her direct or through -importers,;, cA· 
Press Note which was issued by my Department conoerning imports is placed 
-on the table. 

( 2679 ) 
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Year 

1939 
1940 
1941 
1942 
1043 
1944 
1945 
19'6 

LEGISLATIVE ASSEMBLY 
STATEMENT I 

Production in Tons 

8,42,900 
10,33,784 
11,37,650 
10,70,451 
11,66,204 
}O,59,292 
10,69,045 
9,00.000 

STATEMENT II (a) 

(31sT MAn. 194T 

With a view to en'lurin~ a fair distribution of iron AoIld-fteel; of whioh there is gre •• L ahort· 
age in the country, the Govt. of Indi .. hllove decided in oonolult"tioll with the provillcflII, to 
introdull8 immediately a new IIChomo of allotment, \ 

, In this 8Oheme, the allotment to the genorllol public has b!l3Il nOQriy doubleri in oompllol'ison 
With what bas been available to them sinoo the elld of thE" war. 

ACCOl'diDg to the soheme, all the available iron and stoel will be diVided Into two quota8 
one for the Railways IIoIld the other for induatrial and oivilian needs. The Railway quota 
wdl be operated by the Rlklway Boa1'" IWld the othe!' by the Iron and St~ Controller. 

Ind.a'8 produotiOn of Iron and steel for 1947 18 e.tll'Dated at 900,000 tons. Altbough 
oapacity eXIsts for 1,200,000 tons, fallure of adequattl supplies of motsllurgictl.l coal and the 
increase in Labour troubles have lowered and are still ha"npering indigf.lnouf! production,' As 
there is world shortage of iron and stetll, imports into Inqi" dUl"ing 1947 .n'l.y I\')t ht' lIlore 
than 150,000 tons. Allotments for 1947 would, th8refore, be: Railways·-30U,OO{) tons; Iron 
and Steel Cont.roller-71)0,OOO tons. ~ . 

The Iron and Steel Controller's quota will be for specific allotn!"nt~ during 11147 of (1) 
150,000 tons for Industrial maintenance IWld packing purposell, (2) 210,000 tons to Kteel proces. 
sing mdust.rttla, (3) 80,000 t.ons for the development 8chemo~ of the C8lltral. ProvinCial and 
State Governments, (4) 50,000 tons to tho devolop:l\ent of privllte iJl(lUHtries, (5) 250,000 tons 
to the public including small·scale manufacturerA of conRurne,· gOOdK in provinces Imd Sta· 
tes, and (6) 10,000 tOIl!! for export, which will b8 rMuced t·o an nbsolute minimum and. 
alluwed owy on the ordor!'! of the Government. 

The allotment to steel processing industries will be effeoted on the advice of the Director-
General, Industries and Supplies, and with the cooperation of Tradfl Assooiatiollll where they 
exist. The distribution of steel for industrial maintonanoo and plIoOking will also be done mostly 
through Indu.,trial Assooiations of Government authorities conoemed with such industries . 
.As regards Government development schemM, the Departmenta Will send " progl'&mlJle of 
deInanda relating to various categoril!l8 of steel required for each period of 19-'7. If nv"ilable. 
steel will be allotted to oover all the prOlP'Rm,mes, otherwil!e the Controller will Kubmit the 
case to the Government for priority decisions. . 

Aid oj PritlUte l·ndustry 

10 order to. aid private industry in the establishment of new factories and PJ'O<iuotion 
UDlts. a separate Wlotment has been made. The distribution of this will bo made by'tho Iron 
and Steel Controller on the advioe of Depal'l,Ultlnt>! oonoern!!d. The E~lectri(la.l Co..l\'llkl'lioner 
8imla, the Coal Commissioner Caloutta, the Textile Com,missioner, Bombay, the Iron and Steel 
Controller, Caloutts, "nd Development ('·fficera in tJ1e Directorate General. Industrillll and H\ipplies, 
New Delhi, willt I;.e the IIpOnsor~ steel authorities in respect of electrio6l iDStallations, textile miUs.c 
collieries, iron and production and ,-,ther indu.'itriesreapectively, These authorities will o.rrange 
the demanda in order of priority andsond them with their recomm,ondut.iollll. If the demands 
exceed the sUotment tho uon lind Steel Controller will obtl\in a priority d8Cision and dilJtri bute 
the available steel accordingly. 

Iron and Steel for the public will be allotted to individual provincea and States after taking 
into considera.tion the p1'e·war distribut.ion of steel, area and popUlation and other factors •. 
Normally the allotment will be mad8 available through the registered atook·holders. Members 
of the general public requiring steel will ha.ve to apply to the Provincial ofBoer oonoern8d for 

. a Permit, On the authority of the provinoial permits steel may be obtained from the 
registered stock·holder named in the permit, 
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8imla, the Coal Commissioner Caloutta, the Textile Com,missioner, Bombay, the Iron and Steel 
Controller, Caloutts, "nd Development ('·fficera in tJ1e Directorate General. Industrillll and H\ipplies, 
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STATEMENT III (a) .. 

MORE FAOILlTDI!S 1I'OR !BON AND STEEL IMPORTS-NEW PROOEDURE OUTLINlIID 

The Governrnent of India. have decided to give m<lll'e fl\dl.tle~ for tho Imports of Iron and 
steel, with a view to improving their short supply in the country. 

ACCOl'dingly, import liClmcefi will be issued frooly to genuine consumerR in respect, of all 
oategorios of iron and steel included in thA Second Schedule to' the Iron and Steel (Control 
of Production and Distribution) Order, 1941, except tool and alluy steel", jute and cotton 
baling hoops .. They should, however, obtain firm offers irorn any fort'ign oountry and give 
an undertaking not to re-sell the steel they import. ApplioatiolL'! for import licenceli should 
be made to the Controller of Steel Imports, 100, Clive Street, Caloutta. 

PersonR or finns who are the acoredited agents of foreign manufacturers (not shippers or 
exporters) who receive definite offers for!exl'0rt to India in 1947, should approa<'h tho 
Department of Industries and Supplies, .Taisalrner House. New D3lhi, with proof of thoir 
appointment as manufacturers' agent8 and dHt,l1.i1s of offers. It will then be decided whet,hor 
the import should be allowed on qoverntnent account or Off,W3d to Cl)lnU'n~"3 riirect, If t,he 
latter course is adopted import lioences will be i!l.'lued in favour of the consumers who take 
up the offers and give the neceSSll.ry undertll.king. 

Persons and firm,;J, other than con,umers or foreign m<\nufacturers' agent~. who olaim to 
have received definite offers should make a.rrangements to havo the offers takon up by oonsu-
mers to whom import licences will be issued in accorda.nce with the procedure IDentionoo. 
above. 

Department of Industries and Supplies 

New Delhi. dated March 14. 1947. 

Mr. Mauu Subedar: Ha.s the Indust.'ies and Supplies Mini8t;cr' examined 
the conditions under whicb steel licenses are to be given to genuine consumers 
only a.nd in view of the difficulties of the ordinary steel consumer whose 
demand is very small a.nd also in view of th~ fact that he is not in touch with 
foreign supplies and does not know of the bltnldng. shipping and other 
prohlems involved in foreign supply, will Government examine whether the 
normltl trade channels could not be ~\'en these licenses, subject to Govern-
ment contro] of the 8teel when it arrives in this country ? 

The Honourable Sri C. Rajagopalachari: Yes, the Government i~ prepa.red 
to examine the suggestion. 

Seth Govind Das: With respect tc;> the reply to pa.rt (c) of the question 
may I know whether the Government is aware of the fact that there is a possi-
bility of a big steel production factory being erec~rl in the Central Provinces 
and 'has Government received any communication in this respect from the 
Central Provinces Go,'ermnent 1 

The Honourable Sri C. Rajagopalachari: Government has considered the 
question of opening their own f.'1('.tories for the production of steel and in consuJ-
tation with Provincial Governments· these schemes will be planned alld 
developed. 

Seth Govind Das: I wanted to know whether tbe Government of India 
have received any definite proposal from the Central Provinces Government 
about the possibility of having a Government factory in that province. which 
has a much greater chance of success than even the Jamshedpur fa.ctory ? 

The Honourable Sri C. Rajagopalachari: Unless t.he Honourable Membf'r 
m~ans '6y definite pl~n noth;ing more than ~ letter in which they say that they 
will have the factory 10 a partIcular area., I mIght tell my Honourable friend that 
perhl~ps such a Qommunication hal'l been reoeived from the Centra.l Provinces 
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Government. But that particular area is kept in mind in the propoRELls that I 
have already referred to_as havinlJ been definitely decided upon by the 
Government of India In consultation t\rith Pr()vincial Governments suitable 
l'ites or centres will be selected for opening such steel production factories. 

Mr. Yusui Abdoola Haroon: Ma~' I know whether Government propose 
to lay down a uniform policy for those buildings which are not in the industrial 
area and which are half completed, whether those buildings would be given pri-
ority to finish their work first 1 

The Honourable Sri C. Rajagopalachari: On the question of priorities 
if you take up a particular question it looks as though it should have the first 
priority but if my Honourable friend will have all the claims before him, he will 
see that the nlles already made by Government in regard to priorities are very 
fair and cannot be improved upon. . 

Mr. Manu Subedar: Ale Government awarfl that a cel"tain number of 
rolling pla.nts in this country which can produce steel useful for building pur-
poses are remaining idle, because they do not get billets'. Will .Government 
examine this position again and see which of them could be put into operation! 

The Honourable Sri C. Rajagopalachari: That is quite true: it is the 
short.age of raw materials that is keeping some of these re-rollers idle or at least 
relatively idle. Therefore it is the short supply of the raw materials which we 
hl;loveto tackle and that is whywehltve gone into the question ofst.te'production 
of steel a.nd that is being actively pursued. But it is not a short term pro-
gra.mme and therefore imports are now freely to be permitted and as to whom 
licenses should be given for imports is a matter for considerat.ion. 

Mr. Saspnb Sekhar Sanyal: In the matter of 11rm'incia.1 quota do the 
Government of India take any steps to see that the distribution is donf' fairly 
and if there are eaSEls of discrimination what steps do Government propose 
to take to deal with the matter , 

The Honourable Sri C. Rajagopalachari: There is nothing unfair in the 
distrihution among provinces. If there be, the only step the Governmeut can 
take is tc make it fair or correct tIle unfairness. 

Prof. N. G. Ranga: In regard :to this Dlatter of state pJ.:oduction of steel, 
will Govflmment oonsider the advisability of giving first priority to the starting 
of a stat.e factory in Rayab~ma. which suffers from frequent famines and 
therefore unemployment 1 

The Honourable Sri C. Rajagopalachari: J am sorry T do not follow the 
connection hetween famine and steel. 

Prof. N. G. Ranga: My Honourable friend himseH suggested that these 
faotories should be started at suitable centres. Til view oftM fact that the ,Jam-
shedpllr faC'tory is already there to serve Bihar and the Untited Provinces so 
far a8 the provisions of employwent and exploitation of iron ore are concerned, 
will Go"ernment consider the desirability of giving priority to the starting 
of a factory in Rayv laseema 1 

The Honourable Sri C. Bajagopalaohari: Government has decided that no 
priority should be given to private promoters of companies Jor ~l in this con-
nection and if it is a question of Government undertaking the work, there is no 
question of prinrit:v. They wiU select the places where it is most likely to be suc-
cessful and useful a.lll'ound and in the matter of the selection of sites, all consi-
deration!! including the need for enlIJloyment of the 10c· •. 1 population also will be 
taken into account. But by far the largest and most important consideration 
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would be the transport of raw materi.l necessary for production, namely coal 
and ore. . • 

LIOENSES FOR NEW COTl'ON MILlJS IN INDIA AND INDIAN S'l'ATES 

1287 .• JIr. Ahmed 1:. II. l&trer: (El) Will the Honourable Member for Indus-
tries and Supplies be pleased to state the number.f licences issued for the estab.-
iislullent of new cotton mills in India. giving separately the number iSl.med to the 
Indian States? ' 

. lb) What steps are being taken by Government to make the necessary 
machinery and other equipment for the above mills available and what facilitiM 
are being given by Government for starting these mills at an early date? 

(c) Do Government propose to consider the question of giving fresh licences for 
the establishment of new cotton textile mills; if: so, how many for British India. 
and how many for the Indian States? 

(d) What is the number of looms and spindles required for the new textile 
mills for which licences have been given? 

The R~nourable Sri C., Rajagopalachari: ('80) II~. incl'lding M' for Sta.te8. 
(b) Import license.~ have been given by Government to the persons concern-

ed a.nd it is for them to make aITan~ements for rapid delivery by the rJl;..nufac-
turers with whom they have placed their orders. As regards otber facilitIes, the 
attention of the Honourable Member is invited to my-reply to P'Lrt (d) ofstarred 
question No. II asked by Seth Govind Das on the Srd February 1947. 

(c) Not at present, Sir. But the position will be reviewed when prospects 
of secUf'ing macbinery improve. . 

Cd) 2,180,531 spindles a.nd 33.595 looms. 
Mr. Ahmed E. H.lder: In view of the fact that machinery is a.vailable 

in America may I ask the Honourable Member whether he is prepared to release 
the required number of dollars for the purchase of tbe machinery in America 1 

The Honourable Sri C. Rajagopalaohari: Purchasing machinery in 
America is aJredy open to persons under the provisions already published by t.he 

'Government. As regards release of dollars I would ask the Honourable Member 
'to put the question to a different Department. 

Seth Govind Das; Will the Government see that those new mills are not 
. allowed to start their wOIk unless t.hey provide new pattern of labour quarters 
in their fe.ctories 1 

The Honourable Sri C. Rajagopalachari: That would be one wa.y of 
oontrolling expansion. 

Mr. Vadilal LaUubhai ; M,a.y J know flonl the Honour8 ble Mem~er as to 
order~ for how many IIpindles b!we been placed a.nd how many spin~le!'! have 
arrived? ' 

The Honourable Sri C. Rajagopa1achari: Notice, Sir. 
; .,- Mr. Ynmf, ·A1Hl901la· BarOon:Ma;y I, know from the Honourable 
,Member with reference to part (c) of the question as certain provinces who bad 
been allotted a certain quota ha.ve refused those licences, whether the 
.Hon~urA.ble Member thinks it would be P9!Bib~ ... to give these licences to other 
PrOVInces who are in need of cotton millR 1 . 

The Honourable Sri C. Rajagopalachari: This has been agitated so often 
in this Honse that I need hardly, without notice, go into a II uestion of the 
kind once again. 
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Sri M. Ananthasayanam Ayyangar: May I ask how many of these mills 
~e spinning mills and how many doth millsl 

The Honourable Sri C. Rajagopalachari: I couM easil.v answer the ques-
tion if tha.t had hePIl put to me. , If the Honoura.ble Member wants the classi-
fica.t.ion I would re/luire notice. 

Sri M. AnanthasayaLaDl Ayyangar: May I ask the Honoullj,ble Member 
in view of the debate we had in the HOUl~e regarding the want of sufficient yarn 
for handlooms whether he would advise that in respeot of all the yarn that is pro-
duced in the new spindles priority be given to handlooms 1 

The Honourable Sri C. Rajagopalachari: I am prepared to answer t.his 
on a. sepamtl" question. 

Sri M. Ananthasayanam Ayyangar: One more ,!uestion, Sir. In view 
of the statement that the Honourable Member made regarding t~le location of 

- industries relc.ting to steel. in places where the raw materials are availahle will 
he con>;iuer the suggmltion hhat he sJwuld try to locate some ofthesc mills in cot-
ton growing areas like Rayalc1.seen!a ? 

The Honourable Sri C. R~jagopalachari: All these considen·tions were 
well before the Panel which went into the question and I would ask the Honour-
a.hle Member to read the R,eport' of the Panel, and he will get all the answers 
which he wanted from me. 

Mr. Vadilal Lallubhai Tn view of the fa,et that the orders ff)l' all the.,e 
machinery were placed more than two years b(~ck but the machinery are not yet 
being supplied by tlJ.e U.K. manufacturers, will t.he I1.onourable Memher take 
up the matter with the textile m""llufactnrer8 in England? 

The Honourable Sri C. Rajagopalachari: With the textile machine 
manufacturers in Engla.nd ? 

lIIIr. Vadilal Lallubhai: Yes. 
The Honourable Sri C. Rajagopaiachari: A Hub ("ommittee went repre 

Stlnting the Honourable Member's community of textile manufacturers here 
and that Committee ha.s gone and d6alt with the textile machine manufa.cturers 
in England and bas come ha.ek with a concret.e agreement. They are a.lso having 
contacts there with the machine makers to supply fJlem immediatel}'. Every-
thing that is possible and bU!~iJlesslike is being done. TIwre is an ngeucy in 
London to help all manufacturers in thiR n~atter. 

Lala Deshbandhu Gupta: Ha.vc Covernment received any information to 
the effect that in view of the new taxation proposals some of the licensees do 
not propose to aHliI themselves oftheir licences to import cotton trutchinery 1 

The Honourable Sri-C. Rajagoralachari: That is a. mere guess. I am 
not awa.re of that. 
PROPOSED INTRODUCTION OF MESSAOE RATE SYSTEM OF CHARGES FOR TELE-

PHONES IN POONA, BOMBAY AND DELHI 

1268. *Kr. Ahmed B. B. Jafler: (a) Will the Secretary of the Communiea-
tions Department be plensed to state whether it is a fact that there is a proposal 
to introduce a message-rate system of charges £01' telephones in Poona, Bombay 
and Delhi? 

(b) If 80, what'are the charges fixed per call and the monthly rental per tell)-
phone for ,reSidence and office use? 

(c) When is this system expected to come into force? 
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contacts there with the machine makers to supply fJlem immediatel}'. Every-
thing that is possible and bU!~iJlesslike is being done. TIwre is an ngeucy in 
London to help all manufacturers in thiR n~atter. 

Lala Deshbandhu Gupta: Ha.vc Covernment received any information to 
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PROPOSED INTRODUCTION OF MESSAOE RATE SYSTEM OF CHARGES FOR TELE-

PHONES IN POONA, BOMBAY AND DELHI 

1268. *Kr. Ahmed B. B. Jafler: (a) Will the Secretary of the Communiea-
tions Department be plensed to state whether it is a fact that there is a proposal 
to introduce a message-rate system of charges £01' telephones in Poona, Bombay 
and Delhi? 

(b) If 80, what'are the charges fixed per call and the monthly rental per tell)-
phone for ,reSidence and office use? 

(c) When is this system expected to come into force? 
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(d) Are Government a.ware that there is opposition from commercial organiza-

tions, public institutions and private individua.ls to this scheme and if so, what. 
, a.re the reasons for introducing the message-rate system? 

(e) Are Government aware that this schellle will affect the business com-
munity and newspaper agencies? 

Mr.lIasarrat Huu.in Zuberi: (u.) Government has decided to introduce 
the message rate system of charging at a numb .. of pla.ces including Poona 
and ~omba.y. The matter is under consideration as regards Delhi. 

(b) The charges at Bombay will be a line rental of Rs. 8/- per month 
and I a.nna per call. At Poona the line rental will be Rs. 8/- per month within 
a. radius of 4 miles and R8. 2/8/- per half mile thereafter. The call charges 
at Poona will be 14 ca;lls to a rupee subject to a discount of 121 per cent. for 
prompt payment. A surcharge of 50 per cent. will be levied in addition on 
all the foregoing charges. 

(0) In Bombay and Poona the system is expected to be introduced in the 
course of the year 1947-48. 

(d) There is no great public opposition to- the measure. Some commercial 
interests and other conCfl'D.s have objected to the charge while others are in 
favour of the message rate system. The reasons which prompted Govern-
ment to adopt the system are explained in the Press Not~ issued on 5th June 
1941. A copy of that is placed on the table of the House. 

(e) No, the payment made by the various classes of subscribers will be 
·commensurate with the extent to which the service is used. 

Copy oj heaR Note, dated the /jtll June 1941 
INDIAN POSTS AND TELEG1U.PH8 DEP.A.RTlIlENT 

No. RS.3/41 (1i3) 

A few months ago it was announced that the Government of India had deoided to intro. 
duce with effeot from a. date (not yet fixed) after the 30th September 1941 the message ute 
system of oharging from telephone subscribers on the Government telephone exohanges at 
Poon", Cawnpore. Amritsar, Jullundur Bnd Dehra Dun &8 .an experimental measure. This 
announcement has given rise to a oertain number of representations from Ohambers of Com-
merce and from telephono subscrihers at these plaoes and these representations have been 
duly replied to. It seems however neoessary to explain in some detail for the benefit of the 
general public the reasons whillh led Government to arrive at the deoision above referred to. 

2. At present, the method of oharging telephone lIubsoribers to Government telephone 
·exohanges in India is what ill known as the' flat' rate. that is to say, a fixed monthly or annual 
rental irrespective of the number of oalls made. The other reoognised methods df oharging 
are;-

(1) The message rate in which tho oharges consist of a fixed monthly or annual rental 
plus all additional oharge for every c"ll made; and 

(2) The measured rate whioh is similar to.the message rate exoept that the fixed monthly 
or annual rental inolUlles a presoribod number of free oalls, the additional charge for oalls 
being made only in respeot of calls in exoess of the presoribed free number. 

(3) The oost of providing, maintaining and working a telephone service consists of:-
(a) the initial cost of providing the equipment at the exohange and at the subscriber 

residence and of connocting the two togothor and the maintenanoe of the lines and equip 
ment; and 

(II) the COllt of the operation. 
The former is within oertain limits independent of the number of calls made; the latter is 
to a large extent proportional to the number of calls made in the ca88 of both manual ex-
ohanges lind automatic exchanges. In Illpnual eXllhnngc's the higher the number of 

. calls the more is the number of operators required, in automatio exohanges the 
higher the number of calls the greater is the arnolmt of equipment required. 
In all OMOS the Weal' and· tear in the maohinery and in oOl188qllenoe the frequenoy 
with whioh apparatus has to be replaoed depends directly on the number of ca.lJs made. 
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4. The tlat rate Bystem of oharging baa usually been adopted in ali !~Ountries fu'tihe early 
ltageB of telephone development and it haa oert!Wl advantages when the)publio hall not Yet . 
become fully telephone-mmded. As soon aB, however, the development of :!Ole~o~ haa 
extended, nUllUlro\18 diffioultiee arise with regard to the Bat rate system or ~.1'hia 
SYBtem enoourages the making of unnecessarily numerous number of oaJ1s IIDd frequently i:if 
frivolous ones. It gives riso to abuses suoh &8 the use of one telephone ~y .. 'number of 
dift'erent persons who olub together to keep a telephone aa iloIlO to the giving of free use of 
Wephones to neighbours and passers by. The exoesBive rate of calling leadB $0 numerm.. 
ineffective oalls due to engaged jlmotions and numbers. Wear and tear of the machinery'MId 
equipment and the employment of additional operators increases the OOStl of tile service with-
out any additional revenue to oover it. But the most important point il that v.nder the Bat 
rate system it becomes nooeBBary to charge .. high rent from all 8ubllOl'iberl in order to (lover 
the OOlt of the servioe and this high rental becomes in faot a subsidy from the BIDu.ller user 
to the large user of the telephone. The high rental discourages the small user of the tele. 
phone suob &8 amall traders, the leBB prosperous profell8ional man and residential homes from 
becoming subscribers. Subsoribers who in the oourse of their business have to make or receive 
numerous oalls are reluotant to rent additional lines because of the high init~ rental under the 
Bat rate system of oharg"B. 

.... 

5. The merits of the different systems of oharging ha.ve been studied extensively in many 
oountries and the Bat rate system of charging has now boen almost universally obsl1doned ill . 
other parts of the world. The general oonoensus of opinion is that the mOBBRge rate is the 
best in the interests of telephone users as a whole since it regulates the oharps acoording 
to the use made ofthe service. In the United Kingdom the flat rate system was in foroe prior 
to 1920 but it was abandoned in favour of the universal message rate system.. 'l'he quostion 
was eZ81Ilined by two select oolllDlittees of tho House of Commonll which reported favourably 
on the changes made with regard to the meBll&gO rate system. The lI\8I8f..ge rate system.of 
oharging is in foree in India in the cities of Caloutta lionel. Madras. In· coming to the decision 
to introduoe the meBBage rate syatem Government have been guided entiroly by the best in. 
ter~ of the telephone users as a whole and they have had no intention of carnmg more .svenU8 in adopting this system. . '. 

6. The message rateR proposed to be adopted at present are as follows:-
(eI) A oonnection feo of Rs. 10/- (this is the same as at present). 
(b) An annual subsoription of R8. 100/- if paid in advanoe or R8. 10/. per month subject 

to a discMnt of Re. 1/. for prompt payment. (Undor tho present flat rate lIystem, the annw.I. 
8uheoription is Rs. 192/. if paid in advance or R8. 20/· por month subject to a dillOolmt of 
Rs. 2/. for ~rompt payment.) 

ee) A ~ge of one rupee per fourteen calls subject to a discount of 12* per cent for 
prompt pa1ment whioh brings the Det oharge Jl6r oall to one anna ... These ch&rgell do not 
oompare unf8.~url\bly with the oharges imposed by tho Telephone Companios at Calcutta 
and Madras. The oharges have been adopted experimentally and will of oourse be subjeot 
to examination from time to time. It is diffioult to make any aocurate o.stimate of the finan· 
cial effect of these rates and to s.y whether they would bring in more or leiS revenue as oom· 
pared with the Bat rate system of oharging now in force. Under the new system the large 
user wnI of oourse have to pay more, but that is only fair sinoe the benefit derived by him 
is greater. On the other hand, the reduced initial oharges will enoourage the small trader, . 

. the small profeS8ional maD as well &8 residential subscribers to come on to the exchange and 
to benefit by the servioe. The benefits of the service will, therefore, be extended to .. 
larger oirole of the public with eonsequent advantage to all subscribers who will thus be brought 
in to'iloh with a larger number. Frivolous calls will be out out, unneoeBBarY oalls will no' 
be made and the abuse of olubbing together or of giving free oalls to neighbours will be stopped • 

. This will result in an improvement of the service as a whole to all subsoribers by reduoing 
the number of ineffective calls due to engaged signals or to wear and tear of the equipment. 
It must be empbasUed that the subscriber pays nothing for inoomilljl; calls but only pays for 
the oalls whioh he makes and whioh are effeotiYe, that ill to say, whioh are answered by 
the called subsoriber. . 

7. The decision to introduoe the new system in a selected number ofexohanges-'main!y 
due to the di1Boulty of obtaining meters in su1Ii.cient number!! to equip all Government ell:. 
ohanges at onoe. Theell:ohanges selected at prellE'nt for the introduotion of the messago rate 
system are those where either the oalling rate is excellllive a!l.d the abuses oonneoted with the· 
present.~ ·_syspeoted to be partioularly prevalent or where it ~ felt that the intro • 
duction of~tne' message rate will definitely benefit large Qu.qlbers of potential SUb80ribe"" 
Th~ is 1M intention of diaoriminating against the subscribers of these placos only. All meters 
beoome available the new system of oharging will be extended to other exohanges. BiJ.* 
before doing 80, the results of the intrOduction of the m!lll8age ra1ie system in the five seleoted 
ex"hangOil will be carefully watohed both from the point of view of the advantages .0 the-

. 1fUbsori6ers 8.11 well 88 from the finanoialpoint of view, . 
. ,. ~ 

1Suu.4, 
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STARRED QUESTIONS AND ANSWERS 2687-
Mr. Ahmed E. B. Jafler: May I know whlltt the Honourable Member-

means by saying that' others a.re in fa.vour of the !'!cheme'1 M8;\' T know 
who the others are ? A 

Mr. Masarrat Busain Zuberi: Other public bodies . ... 
Mr. AbmedE. H. Jaffer: So fllrr a.s I kno\v, the Jlrovincial Government 

of Bombay who were consultad in the matter a.re opposed to the scheme. 
Mr. llasarrat Busain Zuberi: I do not thittk it it; a correct Statement. 
Mr. Suanka 8ekhar Sanyal: May I ~now if this question was placed 

before the Standing Committee of the Legislature connected with the Depart-
ment 1 . 

Mr. Masarrat Husain Zuberi:. The discussion was raised at the instance 
of the Honoura.ble Member, Mr. Jaffer, himself who is a member of the Star-oing 
Aovisol'y Committee. The Committee did not favour his proposal of opposing. 
this system, that is they were in f8o",:o11r of the introduction of the n.ess8oge 
rat,e system. . . 

Mr. Ahmed E. H. Jaffer: It is not a fact. 
Mr. President: Let there be no debate on the interpretation of the Com-

mittee's finding. . 
.. Mr. Ahmed E. H. Jaffer: MGy I know wha.t the HonotU'able Member's 
reply iH t,o my first. question-that the Provinci91 Government llore opposed to, 
the scheme? 

Mr. Masarrat Husain Zuberi: Mv recollection is that the Romb,.y Govern-
ment. were apprised of thi~ in 1940 a~d th€ly a.ppro'Ved of it. . 

Lala Deshbandhu-Gupta: 80 far as Delhi is concerned. may 1. know 
whether the Gov~nment have definitely given up the idea of introducirlg the· 
mesRage-ra.te system 1 

Mr. Masarrat Husain Zuberi: Sir, I Mid that the matter is still under 
considera.tion '? 

Lala Deshbandhu Gupta: Will the sY8tem be introduced a.fter 194!H 
~. Masarrat Busaill Zuben: May. be and then it might be earlier even'-
Mr. Ahmed E. B. Jaffer: In vlew of the fact that the Bombay Govern-

ment and other bodies were consulted in 1940 before the 'VI"&r, may I know 
whether the Honourable MelIJ.her would consider the desirability of inviting: 
'public opinion before the scheme is launched ~ 
· Mr. llasarrat Husain Zuberi: I do not think, Sir, 1940 WitS before the· . • war. 

POLlOyf{AIL-RE ROAD CO-ORDINATION SOHEME IN PROVINOES 

1289. *1Ir. Ahmed E. B. older: (a) Will the Honourable ~ember for Trans-
· port please make a statement on the policy of the Government of India with 
· regard to the rail-road co-ordination scheme in di1ferent Provinces in India'! _ 
. (b) Have GovernmeniJ laid down' any definite -polioy in respect'of motor'trans-
port business and the rail-road co-ordination scheme in the Province of Bombay? 

(c) 1£ so, to what extent is such policy being followed by Government? 

· (d) Are' Government aware that recently an All India Motor Congress was· 
· held in Delhi to protest against the policy of Government in this regard? H so, 
what steps have since been taken by Government to meet the demands of the, 
motor owners in India.? 

STARRED QUESTIONS AND ANSWERS 2687-
Mr. Ahmed E. B. Jafler: May I know whlltt the Honourable Member-

means by saying that' others a.re in fa.vour of the !'!cheme'1 M8;\' T know 
who the others are ? A 

Mr. Masarrat Busain Zuberi: Other public bodies . ... 
Mr. AbmedE. H. Jaffer: So fllrr a.s I kno\v, the Jlrovincial Government 

of Bombay who were consultad in the matter a.re opposed to the scheme. 
Mr. llasarrat Busain Zuberi: I do not thittk it it; a correct Statement. 
Mr. Suanka 8ekhar Sanyal: May I ~now if this question was placed 

before the Standing Committee of the Legislature connected with the Depart-
ment 1 . 

Mr. Masarrat Husain Zuberi:. The discussion was raised at the instance 
of the Honoura.ble Member, Mr. Jaffer, himself who is a member of the Star-oing 
Aovisol'y Committee. The Committee did not favour his proposal of opposing. 
this system, that is they were in f8o",:o11r of the introduction of the n.ess8oge 
rat,e system. . . 

Mr. Ahmed E. H. Jaffer: It is not a fact. 
Mr. President: Let there be no debate on the interpretation of the Com-

mittee's finding. . 
.. Mr. Ahmed E. H. Jaffer: MGy I know wha.t the HonotU'able Member's 
reply iH t,o my first. question-that the Provinci91 Government llore opposed to, 
the scheme? 

Mr. Masarrat Husain Zuberi: Mv recollection is that the Romb,.y Govern-
ment. were apprised of thi~ in 1940 a~d th€ly a.ppro'Ved of it. . 

Lala Deshbandhu-Gupta: 80 far as Delhi is concerned. may 1. know 
whether the Gov~nment have definitely given up the idea of introducirlg the· 
mesRage-ra.te system 1 

Mr. Masarrat Husain Zuberi: Sir, I Mid that the matter is still under 
considera.tion '? 

Lala Deshbandhu Gupta: Will the sY8tem be introduced a.fter 194!H 
~. Masarrat Busaill Zuben: May. be and then it might be earlier even'-
Mr. Ahmed E. B. Jaffer: In vlew of the fact that the Bombay Govern-

ment and other bodies were consulted in 1940 before the 'VI"&r, may I know 
whether the Honourable MelIJ.her would consider the desirability of inviting: 
'public opinion before the scheme is launched ~ 
· Mr. llasarrat Husain Zuberi: I do not think, Sir, 1940 WitS before the· . • war. 

POLlOyf{AIL-RE ROAD CO-ORDINATION SOHEME IN PROVINOES 

1289. *1Ir. Ahmed E. B. older: (a) Will the Honourable ~ember for Trans-
· port please make a statement on the policy of the Government of India with 
· regard to the rail-road co-ordination scheme in di1ferent Provinces in India'! _ 
. (b) Have GovernmeniJ laid down' any definite -polioy in respect'of motor'trans-
port business and the rail-road co-ordination scheme in the Province of Bombay? 

(c) 1£ so, to what extent is such policy being followed by Government? 

· (d) Are' Government aware that recently an All India Motor Congress was· 
· held in Delhi to protest against the policy of Government in this regard? H so, 
what steps have since been taken by Government to meet the demands of the, 
motor owners in India.? 



2688 LEGISLATIVE ASSEMBLY , [31sT MAR. 1947 
The Honourable Dr. lohn Matthai: (a.), (b) and (c). The HonourabJe 

Member's attention is invited to the reply to starred question No.3 asked by 
Sardar Mangal Singh on the 28th of October 1946. The essence of the policy 
aet out there was repeated by me in my Railway Budget Speech in connec-
tion with the demand for the grant'required to enable the railways to invest 
in road transport and has again been confirmed in a letter recently circulated 
to all Provincial Governments, including Bombay. 

(d) Government have seen Press reports. These indica.te that the demands 
'concern matters of provincial, rather than Central, responsibility. In so far 
as the Centre is concerned, Gbvernment are satisfied that the policy already 
a.nnounced is the most satisfactory. 

Sri M. Auauthasayauam AyJangar: May I a.sk how ma.ny of t,he Pro-
vincial Governments ha.ve a.greed too co-operate with t.he Centra.} Government 
in the mflotter of the policy enunci:),ted already? , 

The HODourabie Dr. John Matthai : I am not in a position to give the 
,exlloCt number, but thc Ul'1o.iority of the Provinces have a.greed. 

Sri M. Auauthasayauam AyJangar:' May I know how many of the Pro-
vinces intend starting motor transport services by themselves as a state measure 
in their respective provinces 1 

The Honourable Dr.lohn lIatthai: Some of them have definite schemes 
for the provincialisation of motor transport, but so far as I know the most 
oomplete and detailed scheme is the one pttt forward by the Bombay Govern-
,ment. Other Governments are also considering the scheme. 

1I~. Sasanka Sekhar Sanyal: May l know how the- Benga.l Government 
.have expressed themselves with regard to this policy? 

The Honourable Dr. lohn lIatthai : I cannot answer it. offhand, Sir. 
Mr. Manu Subedar: In view of the congestion of-transport all over the 

. country, ma.y I know whether Government wi1l examine the question of uti-
lising the motor vehicles which are still with the Disposals Department in very 
large bulk, for the purpose of bringing such vehicles into commission and using 
them under 'government aegis '? .. 

The Honourable Dr. lohn Matthai: Sometime ago when the question 
of motor transport in the United Provinces was under contemplation, the 
Railways did buy a large number of'motor transport vehicles from the Dis-
posals Department which would now be at the disposal of the new Transport 
organisation which the U.P. Government is setting up. 

Mr. llan.u Subedar:. Ma.y I know what is being done with regard to the 
enormous number which is still remaining unsold at the hands of the Disposals 
Department 1 I believe a large number is still going to be declared. If tha.t 
is so, may I know whether Government will examine this question as to why 
the whole of this transport cannot be used in order to reduce the bottleneok 
in transport 1 

The Honourable Dr. lohn Matthai: Huhject to consultation with my 
Honourahle colleagues for Industries and Supplies I am certain: that if any 
Provincial Government desires to put up transport organisations and makes 
proposals in regard to motor transpol't .vehicles available with the Disposals 
Department, the Honourable Member's suggestion would be considered. 

Mr. Manu Subedar: Ma.y I know whet.her the Transport Department 
at the Centre eould nO't, whether the Honourable minister could not, take over 
some of these vehicles and put them iuto eommission at once on those scctions 
where there is C'ongestion of traffic? 
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The Honourable Dr. ;rohn lVIatthai: Motor transport is a provincial 

:I'espon'li bility. 
Mr. Yusuf Abdoola Saroon: l\b.v 1 know whether this suggestion wouln 

be circulated to the Provincifbl Goyernmen~s 1 
The Honourable Dr.lohn Matthai: Rut'ject to further discus~jon with the 

Indllstries /Lnd Supplies Dcpar~ment the matter ",ill be pursued. 
Sri M. Ananthasayanam A.yyangar: I~ it not a fa,C't th&t {,he Standing 

F.in.a.nce Comm.ittee, when th3 matter was hrought up before them, recom-
mended that furt,her investment on the road tranBJ)ort service-the purchase of 
buses or improvement of them, building of bodies and so on-in the United P,ro-
vinoes Rhould be stopped and later Oil after finding out the view of the Provincial 
'Government the matter should be placed before the Sta.nding Finance Com-
mittee? May I know if this matter has since been placed before the Standing 
Finance Committee and what its decision or recommendation has been ? 

The Honourable Dr.lohn Matthai: The H onoumble M enlller will recollect 
that in view of the Assembly's decision .the question was held in a.beyance 
unt,il the Ministry Governments were consulted. We have been in touch with 
.the Ministry Governments since and the U.P. Ministry is putting up a scheme 
for road transport coordination. 

Sri V. C. Vellingiri Gounder: J n view of the fact that t,he Provincial 
Governments Ilre not following one uniform policy. instead of leaving them 

matters to the discretion of the Provincial Governments and calling fOl" their 
opinions again and again, will it not be better for Central Government, to avoid 
all this trouble, to relieve themselves of their responsibility in the matter? 

The Honourable Dr. lohn Matthai: We a1'e in a position only to a.dvise 
.the Provi~cial Governments and that £Unction we are prepared to perform. 

Sri V. C. VelliDgiri Go1mder: That question can be easily solved ..... . 
Mr. President: Next question. 

LIFTING OF CONTlI~L IN SALE OF MOTOR CARS IN BOMBAY 

1270. ·Xr. Ahmed E. B. Jafter: (a) Will the Honourable :Member for Trans-
:port be pleased to state whether it is 8 fact that the Bombay Government have 
lifted the control on the s81e of motor cars? 

(b) Is it a fact that the :Madras Government are still retaining this control? 
(c) If the answers to parts (a) and (b) be in the atJirmative, what are the 

rea~ons for lifting the control in one Province and retaining it in ano1lher ProVince? 
(d) In what other Provinces has the control on the sale of cars been lifted and 

retained, and what Ilre the reasons therefor? 
The Honourable Dr. lohn Matthai: (a.) Ve!':. 
(b) to (d). The Honourable Member is referred to the reply given by me 

on the 13th March 1947 to parts (c), (d) and (e) of his question No. 004. 
Mr. Ahmed E. H. ;rafter: 1 n view of the fact t,hat new eat's arc sold in 

the black market and they are \Tery difficult to obtain, may I ask the Honourable 
Member whether he is prepared to consider the desirability of reintroducing 
the control Rystem for cars al1 over India ? 

The Honourable Dr. lohn Matthai: Th.is question was discu~sed bv me 
:at very eonsiderable lenf!1;h when ii, was raised last week.' .. 
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POSITION OF NEW8l'RINT IN INDIA IN 1947 

1211. ·Kr. Ahmed 1:. B • .Ja1Ier. Will the Honourable Member for Industries 
and Supplies be pleased to state: 

(a) the position of news-print in India during the year 1947;. 
(b) whether it is a fact that the quota given to the various newspapers a1l 

present is likely to be decreased and, if SQ, the reaSODS therefor; and 
(c) the policy laid down for the grant of quota to newspapers representing 

different political opinion? , 
. The Honourable Sri C. Rajagopalachari: (a.) On the basis of the present 

information India expects to receive at least 35,000, and possibly 37,500 tons 
during . this year. This is considerably more than last, year when against 
antieipations of 32,500 tons we received 22,000 tons during the year and about 

.8,000 tons as a carryover during January and February 1947. . 
(b) and (0) Government have decided to abolish the existing quota-system 

and to relax the control on the procurement and use of newsprint with effect 
from the 1st April 1947. A press note to this effect was issued on the 14th 
February 1947. After the 31st March 1947 all newspapers will be free to con-
sume as much quantity of newsprint as their paid circulation justifies and no 
permission from the Central Government would be required for bringing out 
new newspapers on newsprint. 

Mr. Man 1 Subedar: Mav I know whet,her t.his relal.ation includes the· 
use of newsprint for book publication which has been stopped during the war 
period and whether the use of newsprint is free now to anybody? . 

Mr. President: This subject WI'S thrashed out fully on by a few days I\go" 
Mr. Manu Subedar: I read the notincbtion n.bout it only tod8~' and it 

is clear on aU the points e:xcept the one that I am raising now. 
Mr. President: I am referring to the question and the supplementary 

qnestions and·a.nswel·s. 1 beJieve an ident.ica1 qnestion was put at t,hat time' 
Mr. Manu Subedar : At that time the newsprint control was on. One-

of the provisions waR that the book trade could not use any newsprint. Now· 
that the control on newsprint has been lifted, may I not ask whether the book 
trade wi11 be a]]owed t,O take adv,antage of this relaxation 1 

The Honourable Sri C. Rajagopa1achari: The Book trade has not yet 
boon allowed to use newsprint. The position will be considered when the-
supply is considerahly more easy. 

Mr. Yusuf Abdoola Baroon: In view of t.he lifting of the control will not 
the prices of newsprint go higher 1 

The Honourable Sri C. Rajagopalachari: I do not think it will but the 
posi.tion will be watched. 

Mr. Yusuf Abdoola Baroon: May T know whether the price n.t whitJh it is 
. sent .by the U. K. is £ 82 per ton instep d of £ 112 at which it Wfl,8 sold before ? 

The Honourable Sri.C. Rajagopa1achari: Such variations are bound· ~o 
take place with de-controlling and those who ask for de-eontro1 must be pr.e-
I)ared for su(;h variations. 

Mr. Ahmed E. H. Jaffer: The Honourable "Member said that no perlIlis-
sion will be required for starting new newspapers. Is it not a fact that still the 
Provincial GO\TErnment would control the starting of newspapers? 
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The Honourable Sri C. Rajagopalachari: There aore two kinds of control-

control of consumption of paper and control of the substance of newspapers, 
which comes under the Press Laws. The la.tter is of· course still continuing 
and is under the Provincial Government. ' 

Lala Deshbandhu Gupta: Is the Hon01gable Member aware of the fact 
that some of the small weeklies are printed partly on newsprint and part 'y 
on white paper. If so, in view of the faot tha.t part of it is done on white 
printing, will the Honourable Member consider the desirability of relaxing 
ihe con~rol or white printing also to some extent 1 

The Honourable Sri C. Rajagopalachari: The control on any article i~ to 
be relaxed with referenoe to the !!upply and demand position of that oommo-
dity. Owing to the shorta.ge of white} pa.per, whioh is in demand for various 
purpO'l3S in Inelia, it has not yet been oonsidered d~sirable to remove the oontrol 
()n white paper. 

UNIFORMITY IN 'l'yPES OF RAILWAY RATES 

1272. ·Seth 'Govind Daa: Will the Honourable ~ember for Railways be 
pleased to state: 

(a) whether Government are aware that there are 200 types of Railway rutes 
in India; 

(b) if so, do G~vemment propose to institute an enquiry into the working of 
·these various rates; and 

(c) whether GovenlTnent are taking ~ny steps to bring about a uniform rate 
structure in India? 

The Honourable Dr. lohn Matthai: (u.) Government are aware that the 
three} main olote.gorie3 of rate:J, na.mely. class, schedule a.nd station to station 
do ·in pra.otioe include 11 numb~r of type;) of ra.tes on individual, railways. 

(b) I would refer the Honourable Member to the monograph on the Indian 
Railway'S Goods Rating Structure, copies of which have been furnished to the 
Members of this House whioh outlines the action faken by Government in this 
matter a.nd the progres>I made 30 far. 

(e) Yes . 
. Seth.Govind Das : In view of the lact that these different rates w~re being 

-charged by different ooncerns and now that the railways have become State 
Railway, will Government see that the uniform rates on all railways are 
introduced ~ 

The Honourable Dr. lohn lVlatthai.: That is precisely Government's 
obje~tive in the m&titer. 

Sri 1\1. Ananthasayanam AyJanga.r: I 80m aware of the brochure that 
was ciroulated. Independently of that, is the Government contemplating the 
appointment of a committee to bring these different rates un.er the three cate-
gories mentioned , 

The Honourable Dr. John Matthai : My answer to that for the time 
being would be this. The matter is of a highly teohnical na.ture. There are 
also other aspects to it. For the moment we have done an initial inquiry 
into the whole question. We have also set up a oommittee of rating experts 
to go into this question. They will make a preliminary report. At a later stage 
-()f oourse the matter would oome up before the Standing Finance Committee 
for Railways. Whether any further inquiry is necessary on these lines is a 
matter that I would like to take time t.o consider. 
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Sri 111. Ananthasa,aUaDl Ayyaugar: Who IJol'e the members of the Com-

mittee'~ . 
The Honourable Dr. lohn lIattbai: It is a depa.rt-mental oommittee of 

ra.ting expf'lI'ts: • 
)lr. Mauu S11betiar: In connection with this oommittoe of ra.ting experts 

ma.y I know whether they will examine the question whet.her the processed 
goods which moV'e from one district to outside regions could not be ch80rged \ 
at a higher rate in order to induce larger processing to be done in the distriots. 
where they are produced. 

The Honourable Dr. lohn Jlattbai; I have t.aken note of the suggestion 
of the committee over which my Honollrahle friend presided1 

Sri M.. Ananthasayanam Ayyangar: Ma.v I know whether this committee 
of rating experts hat,! been authorised to oonsult the various industrial and 
oommercial interests before they 80rrive at a uniform polioy rega.rding rates. 
that have been allowed for various raw materials and finished produots1 

The Honourable Dr. lohn lIatthai: As much progress as is possihle is' 
being made. but the bulk of the work is of a technical nature. I propose to 
have the matter plaoed before the Standing Finance Committee for'Railways 
and if the Committee desires that independent opinion of publio bodies should 
be taken, it might be cOllSidered at that stage. 
REORUITMENT IN THE SU'PPLY DEPARTMENT AND RETRENCHMENT OF 

WAR SERVICB PERSONNEL 
1273. ·Seth Govind Du: Will the Honoura·ble Member for Industries and 

Supplies be pleased to st.ate: 
(8) whether it· is a fuet thut new personnel is being recruited to fill up ,'acllncies. 

created hy retrenchment of t~mpornry war-service personnel in the .Supply De-
partment; and 

(b) if so, the reasons for adopting such a procedure? 
The Honourable Sri C. Rajal{opaJachari: (a.) and (h). No vancancie'l are 

created by retrenchment and therefore the questions put do not arise. But 
if the Honourable Member is referring to retrenohmen~ in one organisation 
II.nd additioRs in another organisation, Government ha.ve endeavoured as far 
:.s possible, to employ temporary war-service personnel, who became surplus in 
one unit of the Department on account of reduction of wOl'k, in other units in 
whioh there.has been a temporary expansion, for example the Direotorate Gene-
ral of Disposals. There have been a few insta.nces, however, in which fresh per-
BOnnel had to be recruited either because persons with special qualifications 
were needed or because none of the retrenched personnel was readily available 
for employment. Instnlctions have again been issued recently to the offices 
under the oontrol of this department, who recruit ministerial staff direot 
~hat fresh personnel should not be recruited so long as retrenohed hands from 
other local units are available. 

EXPORT OF FOODGRAINS FROM INDIA 
1274. *Seth Govind Das: Will the Secretary of the Food Department be 

pleased to state: • 
(a) whether Inuia has exported any food-grains to any country during the 

¥harif year 1946; 
(b) if so, the countries to which suoh exports were made; and 
(c) the quantities so exported? '. 
lIr. K. L. Panjabi : (a) to (c·). A statement is laid on the table of the 

House. 
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· 2694 LEGISLAnVB ASSEMBLY [81sT MAR. 1947 
Seth Govind Das: 1f(e shl\oll re'\d t.he R""atemant Jater on, but ma.:v T know 

-whv even now our foodgf'ainR :lore heing exported .to other countries' 
~r. K. L. Pa'1jabi: The export!!! during the period under 11lestion weJ'e 

'only 16,000 tons. The main grounds for exports were to provide provisions 
for India.n pilgrims to Hedjaz, for ship stores, and to provide supplies to the 
'Government ofIndia's personnel in the Persian Gulf and small quantities for 
individuals. 

Seth Goviud Das: Are these exports still going on 1 
Mr. K. 1. Pamabi: The exports on these grounds lI.re still going on. 
Seth Govin1 Das: In view of tho serious fooli situation in the conntry. 

'will Government try to still minimise these exportsl 
Mr. K. L. Panjabi: They have been minimised. As I mentioned, during 

-the year under ques'ion tile total exports were only 16,000 tons. 
Seth Govind Das: Will a further effort be made to minimise these exports' 
Mr. K. L. Panjabi: Every effort is being made to minimise the exports. 
Mr. Sasanka 8ekhar Sanyal: May J know whether the Standing Com -

mittee of the Food Department was consulted in the matter and whether 
their advice was taken with regard to theso exports and the selection of coun-
tries where sunh exports can be made 1 

Mr. K. L. Panjabi: No, Sir. There W8,9 no occasion to consult the 
· Sta.nding Committee. . 

Sri M. Auantbasayanam An'augar: M.ay I know if foodgrains are not 
.. available about the Persian GuU and the people there are not able to purchase 
them locall~· ? 

Mr. K. L. Paujabi: Our supplies are only meant for the Government 
-of India's personnel in these places. . 

lIr. Salanta Sekhar San.val: Will Government consider the advisability 
·of bringing forward-the general question before the Standing Committee. in the 
light of the interpellations today ? 

Mr. K. L. Panjabi : Yes, Sir; Government will put this matter before the 
:St.anding Committee. . I . 

Seth Govind Das: Is there any scarcity of foOdgl'ains even in these 
'countries where 'We are exporting our foodgrains at present. 1 

Mr. K. L. Panja,bi: Yes, t.here if! scarcity. 

IMl'ORT OF FOODGRAINS UPTO ,JANUARY. 1947 

1275. *Seth Govtnd Daa: Will the Secretary of the Food Department be 
:ple~ed to state: 

(a) the total quantity of food grains imported into India from other countries 
· from the date'the imports have begun upto the 31st January, 1947; 

(b) the "names of the countries showing separately' the quantities of food 
, gt'li'ins imported from each of them, during the .above pe~iod; 

(c) the quantities of food grains imported into India through the intervention 
-of the United Nations Organization Food Council and those that were received 

--direct; 
(d) whetner the prices of rice and paddy from Indonesia and Argentina are 

-dower than that of India F. O. R. Ind~ ports; and -
',(e) if so. the percentage of difference? 
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·A,TARaED QUESTIONS AND ANSWBRS 261\5 
.'. ",.' I 

1Ir. K. L. Panjabi: (a) and (b). A statement of imports from September, 
1943 to .ra;riuarY-19~7 is laid on the ta.ble of the Ho"se. . ~- ... ~ .. . ," 

(0) Allocations of rice are made by the, International Emergency Foo,d 
Counoil and the allotted quantities are imported through the intervention of 
that body. As rega.rds other foodgrains the position so far has been that 
while the International Emergency Food Council make & general recommenda.-
tion ~bout the total quantities which a defi(lit country may importl during the 
quota ye~r, India., like other deficit ('.()untries, has'tO make direct arrangementi 
with the exporting countries for such quantities of these .foodstufi'tJ as can :be 
obtained; the total procurement of these grains made in this manner is reported 
to the Council." , .., , 

(d) and (e); IN'o rice or paddy has been imported from Argentina. From 
Indo.nesis. only paddy is ~ing imported the price ~f which at Indon~s,~n ports 
is .Rs. 4/1/- per,ma.ulld. The cost of freight to I~9:ia has not yet been worked 
out, a.nd it is not, therefore, possible to compare the landed cost with prices 
in India. 

Stfdemem 8howing impor1.9 0/loodgraift8/rom Over88(D frorra~'plember, 194310 Dtettnber, 1915 

(1) 

Period 

September, 194.3 
October, 19403 
October, 19'3 

November, 1~43 

December, 194,3 

lfebruary, 19404 

March, 19" 

April, 19440 

May, 19404 

2) 

Sources 

AutraJia 
Australia 
Australia 

A,,"ralia 
Iraq 

Australia 
Canada 
Iraq 

Australia 
Iraq • 
South Africa 

Australia 
South Africa 

• Australia 

Australia 
Australia 

Flour 
Wheat 
Flour 

Wheat 
Barley 

Wheat 
Wheat· 
~~'ey 

Wheat 
Barley 
Maize 

Wheat 
Maize 

Wheat 

Wheat 
Flour 

Wheat . Whea' 

(3) (4) 

Grabis QUUltity 
in tons 

9,155 
12,518 
8,52~ -----

Total 21,039 ---
26,386 

.2.40.785 ---
Total IH,121 ---

38,182 
5,034. 

'13,188 

Total 116.404. ---
25.521 
29'004. 
2,712, ----

Total 58,197 ---
25,822 

1,7040 

Total ,27~6,~ ----
'2,879 

17.4.43 
9,510 

Total ~&,9~3 

26,421 
10,1150 --To ... 38,5'16 
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1", LEGI8LATIVB ASSBMBLY [SlsT MAR, 1947 

(1) (2) (3) (') 

Period. Souro .. GraiDa Quantity 
in toM 

tr"'.l", . . Auatnlia Whee, 5,899 
0' 

J"'.l'" Auatnlia wu.. 17.19' 
AuInlia 1'10_ 8.083 
0aDada . . Wheat 1,J05 
PeniaD. Wheat 61 

ToW 18.637 

..... t.l'" Auat.ra1ia Wheat " ".268 
Australia l!'Iour 13,7'8 
PeraiaA • Wheat "1 

Total 60,"3 

s.,.elllber, 19" . Australia Wheat 62,976 
PeraiaD Wheat '86 

Total 53,462 

()otober, 1'" Australia Wheat 108,770 
Auatralia Flour 618 
Persian Wheat 520 

~otal 109,908 

eOYelDtIer,l'" Auatralia Wheat 99,500 
Auatralia l!'Iour 14,403 

Total 113,903 

D •• .t»er.l'" Auatralia Wheat. 50,708 
Auatralia · Flour 5,283 
U.S.A. Wheat 18,667 

Total 7',668 ... 
.. . 4 

.;r.a1l4ll7, INI Auat.ralia · Wheat ",120 
Auatrelia Flour 8,289 
U.S.A. Wheat. S!,018 

'. 
Total "",27 

".-..q;1'" . Aaat.n1ia Wheat !7,786 
Auatralia Flour 500 
U.S.A. Wheat 40,"3 
Cauda Wheat. 3,213 

Total 71,84.1 

--.1141 . .uatraUa . Wheat 17,764 
AU8tn1ia l'Iour 1,910 
U.S.A. . Wheat 37,266 
Cuada . · Wheat 8,071 

Total 60,0'0 

.... 19" U.S.A. Wheat. 28,487 
Oauda Wheat ',288 

ToW 27,788 
• 
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8TARBBD QUESTIONS AND ANSWEBS' 

(1) (2) (3) 

Period Source. • "Graine' 

U.S.A.. · Wheat 
eu..da · · Whea' 

ToW 
JUDe,1H5 . U.S.A. · Wheat; 

Ctmada Wheat; 

ToW 

Jul."19401 U.S.A. · · Wheat 
Canada · Wheat 

ToW 
Auauat, 1141 U.S.A. Wheat 

Canada Wheat 

Total 
September, 114. • U.S.A. Wheat 

Canada Wheat 

Total 
Ootober, 1141 U.S.A. Wheat 

Canada Wheat 

Total 
Noyember, 1" U.S.A. · Wheat 

Canada Wheat; 
Burma Rioe 

Total 
U.S.A. Wheat 
CaDada · Wheat 
Burma Rioe 

Total 

IKPOB'lBlD POOD GR4INS-ABBIVALS DURING 19". 

FooDCJa.UJra OTJQB ~ IBiOB 

(i) ",mtlCll.t GgG"" .A~ made in 1946 

Prom TODI. 
January, UI.a U.S.A. 29,778 Wheat. 

Canada 60,433 Wheat. 

Total 80,211 

February U.S.A. 22,248 WheM. 
Canada 48,a.a Wheat. 

Total 70,1592 

1'1.22£ 
8,87' 

1',900 
M,S8' 
18,680 

7l,iill 

4.8,996 
18,727 

87,721 

11,621 
88,660 

100,181 
• 

22;897 
8a~8' 

86183 

!Cf;\87 
4.5,77. 
8,600 

7.;h, 
4..1 
85,'104. 
89.334. 

r 
II54.HO 
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LEGISLATIVE ASSEMBLY [31~T MAR. 1947 
(ii) A,.rival6 againat 194{; llhipmmtj 
From Turlti 

February U.S.A. . , 15,W6 Wheat. 
(Jarlad3 24.195 Wheat.. ___ . __ 0-_- ___ 

Total 39.210 
---------

IIanh U.S.A. 27,881 Wheat. 

• Cenada 4,443 Wheat. 
AustrMia 36,091 "'heat. ----

Tot,aJ 68,415 
--.---.--

April U.S.A. 29.706 Wheat. 
Canada 7,500 Wheat. 
Australia 62,1112 Wheat. 
Australia 12.808 Wheat equivalent of 9.350 

tons of flour at 73~ 
extraction. 

.. Total 112.196 ··Y Australia 62,379 Wheat. 
AustJ'.\li& 42.470 Whelt equivalent of 

31,003 t·ons of dour. 
U.S.A. 26.164 Wheat·. 
Canada 3,500 Wheat. 
U.K. 5,lSOO Wheat equiv8lent of 

4.000 tons of flour. 

• Total 140.013 
Iwa Australia 112.398 Wheat. 

Australia 15.89a Wheat equivalent of 
II.603 tons of flour. 

Canada 31.,314 Wheat. 
Total 107.1107 

8Q1y Australia 48.471 Wheat. 
Australia 45,478 Wheat equivalent of 

33,199 tOM of flour. 
Canada 53,212 Wheat. 
'U.S.A. 33,879 Wheat·. 
U.S.A. 711,979 Maizl'. 

Total 258,019 

AJllUBt Australia 52,931 Wheat. 
Australia 19,227 Whe.&t equivalent of 

14,036 tons of flour. 
Australia 1,050 Ba.rley. 
Canada 9,308 Wheat. 
U.S.A. 43,105 Wheat. 
U.S.A. 8,913 Maize. 
Argentine 20,301 Maize. 
Burma. 2,730 Maize. 
Iraq 170 Millets. 
Egypt. 19,625 Millets. 

Total 182,360 
September ~ia &3,836 Wheat. 

Australia 3l'i.764 Wheat equivalent of 
26,108 tons of flour. 

Australia 200 Millets. 
U.S.A. 67,581 Whea.t. 
U.S.A. 5,100 Maize. 
U.S.A. 7,620 Milo. 
Burma. 2;300 Maize. 
Argentine 26,182 Maize. 
Egypt. 4,709 Barley. 

~~nia 14,644 Millets. 
1,421 Millets. -----

'rotal 209,362 
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STARRED QtTESTIO~S AND ANElW8Jl8 .. 
From Tons. 

October. .-\Wltrillia I'St,079 Wheat. 
Austrl\lia 900 Millets. 
U.S.A. • 32,499 Wheat. 
U.S.A. 6,253 Wheat equivalen$ of. 

5,002 tons of 80ur .... 
80~ extraction'BMi&. 

U.S.A. 7,475 M'I 0 10. 
-!\,t'gentioe 97,200 Maize. 
Argentine 1,672 Millets. 
Egypt 2,157 Barley 
Egypt. 3,200 Millets. 
Turkey 6,900 Barley. 
Iraq . 17,200 Barley. 
Iraq . ],000 Millets. 
Oanada 17,376 Oat.'!!. ------

TotRl 210,9ll 
~----

Novembtor Canada 51,229 Wheat. 
Canada 7,077 Oats. 
U.S.A. 100,807 Wheat. 
U.S.A. 6,986 Wheat equivalent. of 

5,589 tons of flour at 
80% extraction BaaiI. 

U.S.A. 11,000 Milo. . 
Australia 9,644 Wheat. 
A.Wltra1ia 12,322 Wheat equivalent et 

8,995 tons of flour ... 
~ 73% extraction BMi .. 

Turkey 8,412 Wheat. 
Tlltby 36,490 Barley. 
Argentine 27,478 Maize. 
Argentine 8,250 Millet&. 
at..rma ~OO Maize. 
Iraq 37,0'&8 BaritlY· 
Egypt. 2,283 Millets 
Abb)'8ll8nia 39G ElMs. -----

Total 319,521 -----
Deoember U.S.A. 61,599 Wheat. 

U.B.A. 15,490 Wheat equiVllleat .r 
12,392 tous of f10llr .... 
80% extraotion BaIiL 

U.S.A. 4,430 Maize. 
U.S.A. 29,458 Milo. 
Canada 2,000 Wheat. 
Turkey 6,100 Wheat. 
Turkey 18,148 Barley. 
4.rpntine 29;034 lIrI8Ize. 
4rgentine 7,033 Millets. 
Iraq . 8,0" Barley. 
Iraq 1,000 Millete. -----

Total 182,336 -----
RICZ. 

(i) .4,.rWal.9 GgGin,t 1945 pror.;mme 
January 

2 ,368 

Ci') .4mfHJl8 agatM' 1946 prtNJrom""'. 

From Tona. 
May . Burma. 9,381 
June . Burma. 24,177 
July .Burma. 36,568 

Siam 8,700 
Saigon 8,890 

T .... 49,158 
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2700 LBGISLATIVE ASSBMBLY [SliT MAR. 1947 

From Tons . Burma. 22,908 
Brasil . 9,800 

A,1IIU8' • 

Total 32,408 

B1Il'ma. 64.248 
Java 4,000 Ri. equivalent of 8,Ollt 

tons of Paddy. 

Total 58,,48. 

oetober • Bruil . 19,376 
Java 12,000 Rice equivalent of 

18,330 toni of Paddy. 

Total 31,376 

November Bunna. 10,045 
Siam 9,000 
Brazi1 . 8,4P8 
Java] , 9,800 Rice equivalent of 

14,'714 tonI of Paddy' 

Total . 37.343 

Deoember Bunna. 40,'743 
BraiJ . 1,818 
Riam 8,000 
Java 3,308 RiCft equivalent of 

4,962 tonI of Paddy. 

Tota1 53,889 

DlPOBTED FOODGBAINS-ABBIVALS DURING JANUARY 194'7. 

1. FOODORAINB 0'l'IID TJUN alOE, 

(') ArriVG1" ogoin81 ""i~ made ,,. 1916. 

From TODII. 
hD'GarT 1N7 • , U.S.A.. 7',982 Wheat. 

U.S.A.. 2,815 Wheat equiftlent of 
2,280 toni of 60ur at 
80 per oent extraotiOl1 
baIris. 

U.S.A.. 8,416 Maize. 
U.S.A. Il,SS8 Milo. 
Turkey 7,544 Wheat. 
Turkey 87.49'1 :s.ley 
Argentine 39,100 Maize 
Argentine ( 17,833 Barley. 
Argentine 350 Oats. 
Argentine . 2,032 1IIil1ets. 
Iraq 7,731 Barley. 
Canada 7.874 Oa ... 

Total 217.408 

(<<) ArritHJl8 GIG""" 1947 "1tfPme,.", . 
Ju:aary. 1947 Iraq . 2,500 Barley. 

Argentine 8,023 Maize. 

Total 10,528 
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.J 8fluary, 1947 

January, 1947 

STARRED QUBSTIONS AND ANSWERS 
2. BlOB. 

(') A f'!'WGW ago;",' 1946 progromme. , 
From Tone 
Burma . 131859 
Brar.il • • 25,764 
Java 3,303 

---
Total ~2,919 

II (it) Amwl, agal"" 1941 Programwne •.. 

Saigon 7,286 
Burma. 28,172 
Java 3,654 

Total 39,112 

2701 

Rice. 
Rice. 
Rice equiv~t .f 

4,954 $oDS of Paddy. 

Rice. 
Rice. 
Rice equivalent oJ 

5,482 tons of Pad(ly. 

Seth Govind Das: Is it a. foot that even now we a.re pa.ying a. much higher 
price for these import.ed articles than ·the price prevailing in this country 1 

Mr. K. L. Panjabi: Yes, Sir. 
Prof. N. G. Ranga : Is it a fact that the Government of Burmn. purchases 

paddy and rice in Burma and then sells it to the Government of IndiB Rot a much 
hi~her price than its own purchase price 1 

Mr. K. L. Panjabi: I had a.n opportunity of discussing this matter with 
thE' Honourable the Finance Minister of the Government of Burma. and other 
officers, and they claimed that the Burma Government was making no sur-
chRorge and there was very little profit over the procurement price. There are 
oertain complicating factors in the sense that over and above the procurement 
price which the Government of Burma pay they also pay subsidy to the agri-
culturist on the basis of acreage under rioe and make certain advances to them. 
Therefore, they contended that when all these things are taken into considera-
tion, the surcharge available to the Burma Government is very small, if any. 

Mr. Manu SuWar: Is it not a ,fact, as was stated by tbe Honourable 
the Finance Member, or have we understood it wrongly, that it is His 
Ma.jesty's Government who are profiteering on rice supplied to this country 
and not the Burma Government t 

Mr. K. L. Panjabi: The procurement of rice is not done by the Ministry 
of Food but by the Government of Burma and the question of any profit beiag 
made by the Ministry of Food does not arise. 

Seth Go,iDd Das: Will the Government see that whatever rice is imported 
into this country from Burma, His Majesty's Government is not allowed to 
make any profit on it 1 

Mr. K. L. Panjabi: I ha.ve already sta.ted that His Majesty's Gover.-
ment. are not procuring rice in Burma.. 

Prof. N. G. Ruga: Does the report that the Government of India must 
be receiving from their Agent in Burma agree with the explanations given by 
the Finance Minister of Burma in regard to these prices ~ 

lIr. K. L. Panjabi: The Finance Minister of Burms. bas very kindly 
agreed to send full details of the price at which they purchase and the prioe 
-.t which they sell and also the other costs incidental to procurement. 
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2702 LP:GJSLATlVE ASStMBLY L 31sT MAR. 19471 
EXTENT OF' Fool) SHORTAGE llURING 1947 

~2'16. -Seth GoviDd Du: Will the Secretary of the Food .Department be 
pleased to state: 

(a) the extent to which India .:!>. likely to he short of food during 1947; 
(b) the main food grains in which there will btl sh~rtage; 
(c) the Provinces or zones where scarcity is likely to be felt; 
(d) the quantity needed by each zone or Province; 
(e) the arrangement, if any, mllde b,v Government with any country or with 

the World Food Council, for the supply of the deficit quantity; , 
(f) whether Government are sending t,heir represent.atives to the countries 

whence exports to India are' necessary; and 
. (g) the system under which the purchases are being made on behalf of India? 

Mr. K. L. Panjabi: (a) On present information it is estimated that OU)' 

import requirements during 1947 will be about 4,000,000 tons at the present 
Bcale of rations, This estimate will, however, require revision in the Jight 
of the outturn of the current Rabi crop. 

(b) Rice, Millets and wheat. 
(c) Bombay, Madras, Bihar, U .P., Bengal, Mysore, Tranvancore, Cochin 

Deesn States, Rajputana, Central India and Western India States are the 
principal deficit areas. 

(d) to (g). A statement is laid on the table of ~he House. 

Statement 

In regard to rice and millets these areas have declared the following deficits for the Khariff 
year 1~46·47 (October·November). 

(,000 toa.) 

Provinces/States Rice Millets 

Bombay 192 35' 

Madras S7~ N'U 

Bihar 303 '3 

U.P. l86 Nil 

Bengal 9'%5 Nil 

Mysore 86 32 

Travancore 379 Nil 

Cochin 85 Nil 

Deccan States 3{1 7' 

Rajputana 13 86 
Central India "'6 37 

Western India States !8 92 

Infonnation regarding rabi defioits will be available only in May. 
The Int~rnatibnal Emergency Food Counoil makes, a, necatioa.,' of riiie by ~BOuIbea md oru 

ellu. haa been allotted from Bout'h gMt AIIiA and B~zil. Ill. So~h E~ ~i.J ~ ~~tions 
are on a QQvillrnm~\t.9, Qoveriun"nt; ~,..il,-qA io,llr8ai1 p,uroJi. .... ~ .~e bY lIii, JI~1'8 
Govenmi8il\ 1n 'oUr lie-hatf'. X;~~ oere'at. o\i{er ihi'4 'rille. \lI1I Jl1'Wn&'t~ 'Wi 'de;. 
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(d) to (g). A statement is laid on the table of ~he House. 

Statement 
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(,000 toa.) 
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!JTARRED QUEs'trO:NS AND iNSWBa' 
Food COUDoil makel reoommendationa regardins the dilltrib~tioJ1 of total avallable luppliel 
but has Dot 10 far indioated the sources from which our share should oome. The allooation 0 
rice for the firlt six months of 1947 is· 41 million 1::008. The recommeiHed programme for othor 
oereals il aD annu," one and for the poriod July first. 1946 to June 30th 1947 .. hlWe an allooation 
of 2· 3 million tone of which· 95 million tons remain to be shipped during the hit lix months 
of this year. No allocations have yet been made for'the secood six months of 1947. In order 
to prooute our share in oereals othel' than rice we approach the exporting Governments direct 
or pur.:lhase through the trade aocording to the circumat.ancea of each case. - Representations 
are made to the Governments concerned and whenever necessary we-send representatives to the 
supplying countries. A representative of the Food Department recently visited Iran, Iraq and 
Ethiopia and a Mission headed by Dewan Chaman Lan was sent to Argentine last summer to 
help in seouring export permits for the grain that we had purchased in that country and to in-
vestigate the possibilities offurtber purohaaes. There is at present a representative of the Food 
Department in Argentine to help the Indian Trade Commissioner in making further purchases 
in that cOllntry. The Government of India has its regular ambasiladorial or cOD8ula~ representa-
tives in the Unite::l State" of Amerioa, Canada, Burma, Australia, Siam and Singapore as well 
al a special staff' in Indonesia. All these are ch.!irged with the constant duty of watching India's 
food interests and every endeavour is made to give them special assistanoe whenever necessary. 

Seth Govind Das : With regard to part (c) of the question, the Honoura ble 
Member has not mentioned the Central Provinces. Does he know that the 
Rabi crop has failed there and it would be a deficit province now? 

1Ir. It. L. Panjabi: I have mentioned Central India. Specific mention 
of Central Province is anomission which I reg~et. 

Prof. If. G. Banga: Ha'l any effort been made to import foodgrains from 
the Soviet Russi&. 1 

lit. K. L. Pujabi: I answered that question only last week. I then 
pointed out that an effort was made but we were informed that O1Ving to-
drought there was no exportable surplus in the U.S.S.R .. 

Prof. If. G. Banga: What is the anwaer to p:nt (1) of this question' 
Mr. It. L. Panjabi: The answer is that a statement is laid on the table 

of the House. 
Prof. N. G. Banga: What is the answer to part (fY 1 It does not require· 

any statement 1 
Mr. K. L. Panjabi : The statement contains aD the information. 
Mr. President: The statement may be studied separately and if other' 

q uestionR are found necessa.ry, they may be put later on 1 
Mr. Manu Subedar : This statement will go into print in due course and 

we will not get a copy for three months 1 
Mr. President: Copies CBn be had just now if required. 

Seth Govind Das: Will the requirements from imports this year be 
less than what it was in previous years? 

lilt'. K. L. Paujabi : No, Sir. The req uirement is approximately the same. 
Prof. N. G. Ranga: What steps have been taken to put a stop to the 

wrong practice referred to by Mr. Chaman Lall? The Government represen-
tative in Argentina and the High Commissioner for Indian Government in 
London were bidding against each other for the same Argentina foodgrains ,. 

Mr. K. L. Paujabi: There is only one authority which purchases on 
behalf of the Food Department in various countries. 

Sri lI. Anautha_anam AnB'DPr: . Are all the foul' million tons going 
to be impol'ted from abroad or are any efforts being made to grow' more food 
in India itself by giving contributions to provinces for irrigation and tither-
P1ll'PO'* , 
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Sir Pheroze Kharegat: The position is that the Centre proposes to give 

block grants to provinces for development schemes which will in future iR-
-elude grow more food sohemes as well. In other words, it has been deoided 
that no separate grants will be give~ to the provinces for growing more food 
and they are' expected to find the money required from block grants given 
to them 10T development purposes. 

Seth GoviD.c1 Du : Is it a faot that whatever was required was not 
possible to be imported last year and is it expected that this year it will be 
imported 1 

Mr. K. L. Panjabi: I am not at all sure. We will do our hest. 
Dr. Zia Uddin Ahmad : Has the Honourable Member taken into account 

the 3 million tons which the Secretary for Agriculture referred as being de-
rived from grow more food campaign before arriving at the calculation of 
four million tons 1 

Mr. K. L. 'Panjabi: Yes, Sir. This has been taken into consideration 
because the surplus ,provinces have deolared what their surplus is. 

Dr. Zia Uddin Ahmad: On the floor of the House we were told that 
three million tons were expected from the grow more food campaign. Has 
this been taken into account 1 

Mr. K. L. Panjabi: Yes, Sir .. 
Sri V. C. VelliDgiri Gounder: Are the shipping charges for bringing 

food produots the same as last year ~ • 
lIr. K. L. Panjabi: Shipping charges vary according to the circumstances. 

I have not got exact information here. -
Sri V. C. Vel1iDgiri Gounder: Shipping charges come to very big figures. 

Will the Honourable Member enquire whether there are favourable rates 1 
Mr. K. L. Panjabi : We are doing our best to get. as low shipping charges 

as possible . 

. EXPBRDlEN'JS-IN BENARES UNIVERSITY IN GROWING OF CBOPS 
WITHOUT WATER -

-1m. *PaDdit. Sri KriIIma Dutt. PaUwa1: Will the Secretary of the Depart-
'!Dent of Agriculture please 8tnt~: 

(a) whether llheattention of Government bas been drawn to the successful 
experiments of growing crops without water carried out by Dr. Nandlal Sharma 
·a research Fellow of the Benares Hindu University; and 

(b) whether Government propo~e to test the practiaability of these experi-
menis on adequate scale so as to be abie 00 make use of them on a large scale? 

Sir Pberoze Kharegat: (a) Government are aware of the claims made 
:by Dr. Sharma. 

(b) Government are advised that the results obtained by Dr. Sharma 
;appear to have no practical applicability. He has been asked to publish 
the results of his investigations in some scientific journal for discussion by 
.competent persons. 

Prof. If. G. Ranga: Have the Government no competent body of scien-
tists here who can be expected to study the results of these experiments and 
adviae them thereon 1 

SiT Pbaroze Kharelat : Their advice has been obtained, it is adverse. 
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STARRED QUBSTION°S AND ANSWBRS • 2705 
REVERSION OF MUSr.TM EMPLOYEES ON DEPt'TATlON IN THE OFFICE OF DIREC-

TOR GEORAL OF INDUSTRIES AND SUPPLIES 

t1J78. *JIr. Ahmed :I. K. Jaler: (a) Will the Honourable Member for 
Industries and Supplies please state what po"Iicy is being followed in reverting 
the deputationists who are at present working in the Directorate General of 
Industries and Supplies to flheir parent offices? 

(b) While reverting Muslim deputationists to their parent offices, what steps 
are being taken :to ensure that the percentage of Muslims in ever, grade is no~ 
reduced? 

The Honourable Sri C. Bajagopalachari: (a) Deputationists from other 
Departments of the Government of India or Provincial Governments may 
be_reverted without a request from the parent office if they are found un-
suitable for retention or beeome surplus to the requirements of the Depart-
ment. When requests for return of the deputationists are received from 
other Departments of the Government of India they are cOlll~idered with 
due regard to the requirements of the Department, as also to those of the 
parent office to ensure that the services of trained and experienced officers 
are utilized to the best advantage. 

(b) In making reversions, the communal ratios arr horne in mind. 
This cannot, however, be the sole consideration as seniority and experien.ce 
have also to be considered and reversion to another Department does not 
affect the communal ratio!:! of Government servants as a ° whole. . 

Against a total of twelve persons actually reverted since September 
I »46, seven waro Hindus, three were Muslims, and two were Sikhs. In the 
Cl~se of eight more persons, five of whom are Muslims and the others Non-
Muslims, requests received for 'reversion have been refused. 

FACILITIES TO OJ'FER PRAYER DURING OFFICE HOURS TO MUSLIM EMPLOY EBS 
OF THE POSTS AND TELEGRAP}(S DEPARTMENT 

1279 •• JIr. Tamisuddin ][ban: (a) Will the Secretary of llhe Communications 
Department be pleased to state \\Ohat, facilities. jf any, are given t,o Muslim 
employees of the Posts and Telegl·a.ph>l Department to offer theiLpra.\"(>rs (n4,,,a.) 
during. office hours? 

(b) Is any recess given to such employees fOJ' joining congregational Jumma 
prayers on Fridays? 

(C) If so, what is the duratiion of the recess and is it given in all the Postll 
and Telegraph Office;" in Dritish India? 

Mr. ,lIasarrat HW!&in ZU~:, (a), AU rea.sonabl~ facilities are given 
to MuslIm employees _to offer lihell' dally prayers durmg offiCe hours when 
requests are made. . 

(b) Yes. 
(c) A recess ranging from one to one and half hours is allowed for ,Tumma 

prayers. As far as possible it is given in all Posts and Telegraphs Offices 
in British India.. 

ApPOINT)lENT OF INDIANS AS GENERAL MANAGERS OF RAILWAYS 

128". "Sri •. VeDkatl8ubba Beddlar: Will the Honourable Member for Rail-
ways ue pleased to state: 

(a) the. number of vacancies thttt are Iikel,\' i.o arise in the posts of General 
Managers In the several Rllilways in the year J 947 .48; 

~~~~~~~~---------­tAnswer to t,his que~tioll laid on th3 hble, the qllestion8r having exhausted his quota. 
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(b) the number of Indiana who are likel,V to be appointed to those rosts; Rnd 
(c) whether Government propoSE' to consider the ciesirability of examining all 

eases in which 8 junior European bll!'J superseded R senior Indian in such appoint-
Ulents? 

The Honourable Dr. John MaUhai: (a) Two. 
(b) One. 
(c) This question does not ariHe as all Huperior appointments recebe 

the personal attentioD'of t.he Member-in-Charge. 
Prof. H. G. Ranga: In t.he light of their own decision to lndia.nise these 

posts as early as possible, will Government adopt the policy of appointing 
only Indians to these senior most posts ~ 

The Honourable Dr.lohnMatthai: When t·his question WIIoS ra.ised during 
the budget discussion, I took occasion to state Government's policy in this 
matter which is briefly this: tha.t Government are anxious to Indianise t·he 
superior services as ea:rly as possible and with that. end in view Government 
have dflcided that no recruitment of non-nationals should be mad., here-
after. As far as Railways are eoucerned no recruitment has been madfl 
of non-nationals since 1941. Now as regards the question of promotionR, 
the position of Government is that as far·as the existing personnel is con-
cerned, if a person is entitled on grounds of seniority, merit and actual re-
cord of work done for Government, there should be no discrimination either 
way ag~nst. him on racial grounds. 

Sri M. Ananthuayanam Ayyaugar : Have not a number of cases been 
brought to the notice of the Honourable Member that under company manage-
ment a number of Indian Officers have b~n deliberately superseded by 
junior European ofth:ers who are now holding the posts and it will be a long 
time before they go out and before the whole rai1way administration ean 
be completely Indi&ni~ 1 -

The Honourable Dr. lohn lfatthai: J submit that question does not 
arise. 

Sri II. Ananthasayanam 4Jyangar: Why have no a.ttempt been made 
to completely Indianise within t.he course of the next one or two years even 
giving compensation to European personnel in higher posts RO that they 
might go away? 

The Honourable Dr. lohn .. W1ai: J have stated the Government's 
policy in this matter. 

MIXING OF CALCIUM IN Atta. 
1981. ·Pandit Sri ltriahna Dutt Pallwal: Will the ,~:kcretllry of the F()ud 

Department be pleat;;ed to st'ate: 
(a.) whether Government are aware that the Rationing Department, Delhi. is 

negotiating or has negotiated with '\ ch'!miRt's firm ill New Ddhi for the suppl.~· 
of calciuUl of good quality for lIJixillg with alta anil maida to increasl:l their 
nutrit·ive value; 

(b) whether Government are aware thot. Hw atta sl\pplied at present is of poor 
quality; and 

(c) whether Govt·rnment hnve satisfied thl:lJm;elves that the addition of 
calciuUl will not spoil the taste or coloIII' of the chapati or bread? 

lIr. K. L. Panjabi: (a) Enquiries were made from a. Chemist's firm in 
Bombay regarding the supply of ,ood quality calcium ca.rbon~te to be mixed 
withtJtItt and iesued with wheat to consumers, but arrangementBhave not 
yetbeeb finalised. 
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of calciuUl of good quality for lIJixillg with alta anil maida to increasl:l their 
nutrit·ive value; 

(b) whether Government are aware thot. Hw atta sl\pplied at present is of poor 
quality; and 

(c) whether Govt·rnment hnve satisfied thl:lJm;elves that the addition of 
calciuUl will not spoil the taste or coloIII' of the chapati or bread? 

lIr. K. L. Panjabi: (a) Enquiries were made from a. Chemist's firm in 
Bombay regarding the supply of ,ood quality calcium ca.rbon~te to be mixed 
withtJtItt and iesued with wheat to consumers, but arrangementBhave not 
yetbeeb finalised. 



+ 
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(b) Atta supplicd at present is not of poor quality but as it is milled from 
over··was wheat, it is not popular with consumers used tu Punjab wheat. 

(c) Yes, Sir. It is proposed to mix calcium carbonate to fortify aua 
in the proportion of I to 640 parts. This 80es not affect the taste or flavour 
of chapattie-& ()r hread. I might mf,mtion that this pra.ctice is already in 
vogue in Bombay. . 

Prof. N. G. Ranga: Are Government p.wa.re of the fear prevailin~ .in 
certain quarters that the powder mllode out of certain roots.is being mUted 
with the atta' that. it,! sold here 1 . 

·:Mr •. IL: L. Panjabi: I .am. nota.w~re of that. .., .... 
Prof. If. G. Ranga: Will ,GoveI,'nment make inquiries .1 
Mr. K. L. Panjabi : We will. 
Lala Delh1Nmdhu Gupta: How long has this prp,ctioe been'in .,~ue in 

Bombay? . " 
JIr. K. L. Panjabi: 18m not quite sure, but I think 8hout a year, 
Lala Deahbandhu Gupta: And wh,..t; has been the public reaction to .it. , 
'lIr. K. L. Panjabi: The public reaction, 80 far IWI 18m E',ware, has been 

favourable. 
Lala Deshbandhu Gupta: Does the publio know about it 1 
Mr. K. L. Panjabi : Yes, Sir, it has been given pUblicity. 

INTRODuCTION OF AUTOM.ATIC· TEI.EPBONE SYSTEM IN CALCUTTA . . 
1282. *Kr. TamiluddlD Khan: Will the Hecrtltary of the CommunicationR 

Department be pleased to stabe: 
(a) whether (Jovel'lllllent propOSf' to introduce the autoUJatic system in the 

Cnleutta. Telt'phonf' Exdlfinge; 
(b) if so, when the proposnl iR likely to materialise; and 
(c) ifuot, why not? 
lIr. Masarrat Husain Zuberi: (a) .Yes. 
(b) It is expected that the automatisation will begin in 19:49-1950 

if no unforeseen circumstan~s interfere with the progress of tae Schenle. 
(c) Does not arise. 
Mr. Tamizudclin Khan: Is it proposed to introduce the system region 

hy region or simultaneously in the whole city! . 
. Mr. Masarrat Husain Zuberi: It is quite obvious that it cannot be taken 

up.at once in an the sections of the city. A beginning has to be made some-
where and prq,gress made gr,a,dual1y. 

'Mr.llanu Subedar: Hp,vo government made any effort, and if so what1 
to see that any manufacturing capacity in this country for the supply of anY' 
part with regard to these major changes in the telephone system is not left 
unprovided and that it is very fully utilised 1 

Mr. Masarrat Husain Zuberi:' Sir, I am a.fraid that it does not arise 
out of the question but I can reply to it.. Before the war there was only one 
factory which was manufacturing telephone equipment in India.. During 
the war we took over one more that was at Bombay a.nd estab-
lished a. third one at Jubbulpore. In the post-war plans we have 
got schemes of expa.nsion of all the three. 
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Sri M. ADanthaaaylD8lD .AnanPr : Is it not a fact that in the Alipore 

factory a number of hands 'were sent away who were quite competent to 
manufaeture this and the quantity of manufacture has gone down' 

1Ir. lluarrat HuaiD Zuberl: That again Sir, I submit, does not arise 
out of the question but I am prepared, if permitted, to reply to that. also. 
There .... &8 a proposal about a year ago to shut down the Alipore factory 
and shift it to Jubbulpore and concentrate all manufa.oture there. But 
because of the protests made and further investigation done it was decid-
ed to keep the Alipore factory going. So there has been no sending away 
of men. • 

Sri •• A_tlall'tJlIIAID AJJaDp,r: Kay I know the cOBt of the change-
over to the .1ltomatic system in Calcutta t 

1Ir.1IIanU HuaiD Zuberi; It will be about eight crorea. 
1Ir. TamDu4diD JDum: Is it proposed to revise the prettent rates 1 
1Ir. lluarrat Husain Zuberi: I shall require notice of that question. 
Sri M. ADaDthaIayaDam AJJaDp,r: Has not the change-over been en-

trusted to a EUl'Qpean concern who originally estimated the cost at two 
and a half crores which then went up gradually to five, six and seven cro-
res 1 

1Ir. 1Iasarra' H118&in Zuberi: This is only an estimate; the deta.iled 
report is still awaited. , 

Sri M. AnanthalayaDam Ayyangar: My question is whether the original 
estimate was two crore8 and then it has gone up ~o seven crores. 

1Ir.llasarrat Huain Zuberi: It ma.y be so-I am not sure about it. But 
the explana'.ion for that ma.y be tha.t at first it was decided that there would 
be lines only for 54:,000 connections. Now the plan is to provide for 20 year 
expansion and for 90,000 connections. 

Dr. Zia 'Uddin Ahmad: Is it not a fact that in Delhi you have provision 
for 4,000 and in Bombay for 5,000 and it is, 90,000 in Calcutta 1 

1Ir. lluarrat H1II&iD Zuberi : I do not think so. 
Sri .. AaanthuanDam ~ar: May I know if aJl the material 

Jlecessa.ryis BOught to be purchased through th~ agency of this firm in foreign 
countries 1 

, 1Ir.1Iaaarrat H1II&iD ZUberi: No, Sir. 
PRoPOBTION 0. MUSLIMS AND SCHEDULED CASTES IN APPOINTMBNTS IN 

, BOGAL ASSAM CIRCLE OF P. & T. DEPARTMENT. 
~. -Mr. 1'a.mbuddin Dan: Will tlhe SeC'retary of the ColIllJ1.uniea.tionli 

Department be pleased to state: . 
(a) the number of Superintendents, Gaze*ted Post-Masten, Post Masters of 

Grade B, Inspectors and Selection Grade Officers in the Bengal and Assam Circle 
of the Posts ~d Telegraphs Departmentl and how many of them are Muslims, 
scheduled castes and others; and 

(b) in case the appointments held hy any communities are short of the quota 
allotted to them, whether Government propose to make up the defioienoies? 

Mr. IIasarrat; Husain Zuberi: (a) A statflment containing th(' required 
nfortn&.tion is placed on the table of the House. 

(b) The postings to various {,'irdes are wa.de according to ",,-1 ~ y,inistra-
tive convenience and not on communal groundA. The question oi making 
up deficiencies in the serice as a whole is however engaging the l~t,tention 
of the Government. 
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:719 ~lSLATIVB ASSBltBLY [31sT MAR. 1947 
SPLITTING UP INTO 'l'WO CmOI.ES OF ASSAM BENGAL CmCLE OF P. & T. 

DEPARTMENT. 

1284. -Mr. TambuddiD. lDlaD: Will bhe Secretary of the Communications 
Department be pleased to state: 

(a) whetlher the Assam Bengal Circle of the Posts and Telegrap:hs Department 
nas been split up into two independent circles; 

(b) if so, the percentages of appointments that have been reserved for differ-
ent communities in eooh of the two ci~cles; and 

(c) if any reservations havp been made. whether they are in accordance with 
the ptoportlons of the communities concerned in the population of each circle; 
and if not, the reasons therefor 11 

•.•• sarrat Husain Zuben: (a.) Yes. 
(0) and (c). The matter is under' consideration. 

GRANT OF AN "F" GROUP LICENOE FOR HANDLOOMS TO MESSRS SOOBASHAH 
TE~ILE L'J'D. OF CALOU'M'A. 

. 1_. ·Dr. ZI& VddlD Ahmad: Will the Honourable Member for Industriea 
and Supplies please state: . 

(a.) whether it is a fact ~hat Messl's. Soobas~ah Textiles Ltd., of Calcutta 
applied for an "F" Group License for 75 handlooms; on the ground that these 
bandlooms were required for manufacturing articles for the purpose of Relief 
Committees functioning in Bengal and Behar and that the same was negatived 
by the Commissioner of Textiles, Government of India, Bombay; if 80, the 
rea.sons therefor; • 

(b) whether the applying party had also mentioned that a number of 
refugees would be provided with work at the installation of the loorr~s; and 

Co} whether Government propose to consider the advis.ability .Qf granting 
I.icenses in such csses 11 

The Honourable Sri C. Bajagopalachari: (R.) and (b). The answers to the 
questions are in the affirma.tive. But on account of well known insufficienoy 
of yam, quotas are given only for looms in opera.tion before 30th September, 
1944. The available supplies are not sufficient to cater for looms that have 
been in existence for years before that da.te. The party conCerned appears 
to have been operating 75 looms already and was intending to double his 
conoem on the ground of tempora.ry relief-work proposed to be undertaken; 
The concerned Provinoial Government could give what it considered fit 
out. of its quota. There is no residuary stock on which this Government 
could operate in favour of such applicants outside the quotas distributed 
to several provinces. The Government of Bengal could have recommended 
for allocation out of its quota. .to this applicant in~ite of the looms being 
new. This waR not done presumably because its quota wa.s not capable of 
bearing extended distribution . 

.cc) The suggestion cannot be worked. Very noble objects· have to be 
regretfully left unfulfilled when there is not en,ough of the required ma· 
terial to go round. 

Dr. Zia Uddin Ah-.ad: Is the Honoura.ble Member awa.re tha.t in the 
U. P. the ha.ndloom weavers _work tor oaly three days in a month and are 
idle for 27 days on acoount ,~fthe shortage of yArn 1 . 

The Bonourable'Sri C. Bajagopa1achari: I am a.ware of want of full 
ca.plltcity e'!llployment in the provinces but three days out of a. month is per-
haP'! a.n exaggeration. 
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Dr. Zia Uddin Ahmad: It is not an exaggeration in my constituenoy flot 

least because I have received a. deputation on this question. Is the Honour-
a.ble Member aware tha.t a. good portion of the yarn supplied to the U. P. 
has been taken by manufaoturers and has • not gone to the handloom 
weavers 1 

The Honourable Sri C. Rajagopalachari: That is the responsibility of 
the provinces. The quota. supplied to a province is to be distributed by the 
province in accordance with its own rules and regulations. 

Dr. Zia Uddin Ahmad: You have oreated such a situa.tion by placing 
the handloom wea~ers at the mercy of the manufacturers. 

lIrIr. President: Order, order; next question. 

EXPORT OF ANIMAL FLESH 

1288. *Pundit 'l'hakur DaB Bharg&v&: (a) Will t.he Seoretary of t.he Food 
Department kindly state- whether Hesh (dried or otherwise) of animals is export-
ed from India. If so, to what countries and of whioh animals? 

(b) What are the quantities of exports for each yea.r durin, the period 
1942-461 

lIrIr. K. L. Panjabi: (a) Export of fresh, dried, canned or .any other 
'Sort of meat from India is prohibited, with the exception of piggery products 
the export of which has recently been permitted. 

(b) I regt'(t the information is not av&ilable. 
. 

REPORT OF THE V ANASPATI ADVJSOBY COMMITTEE 

1287. *Pundit Thakur D&8 Bhargava: (a) Will the Secretary of the Food 
Department kindly state whether the Vanaspati Advisory Committee has sub· 
miUed its report to Government? 

(b) What are the names of the members of the Committee? 
(c) If the reply to part (a) be in the affirmative do Government propose flo 

place a copy of the report in the Library of the House or circulate the same to 
the members of the House? 

(d) Have Government passed. any orders on the said report? 
(e) HAR the report been ·published? 

(f) Do Government propose -to invite public criticism on it and defer thei! 
orders until the general public hl\ve eltpressed their opinion? 

Mr. K. L. Panjabi: (a) Yes, Sir. 
(b) A list of members is place~ on the ta.ble of the House. 
(c) A copy of the Report is placed in the library of the House. 
(d) No, Sir. These are now kept pending tJ1.e results of research in the 

nutritive value of V anaspati. 
(e) No, Sir. 
(f) Government have been receivIng, and will no doubt oontinue to 

receive, criticiam on the form of control which Government should Adopt 
towards this industry. 
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2712 LEGISLATIVE ASSEMBLY 

Member. oj ,he VanaBplJli AdviBory OommUNe 
[31ST MAR. 1947 

Chairman :-Vishnll 8ahay, Esq., I.C.S., Vegetable Oil Products Controller. 

1. Sir Pheroze Kharegat or his nominee, 
(representing the Agriculture'Departmsht.) . 

t. S. Y. Krishnaswami, Esq., LC.S., 
(representing the Madr .. Government.) 

3. Dr. J. L. Sarin, 
(representing the Punjab Government.) 

~. Mr. Raghunath Raa Bhau Raa Patil, 
(representing the Bombay Government.) 

6. Mr. D. Y. Athawale, Prinoipal, Harcourt Butler, 
Technological Institute, Cawnpore. 

6. Dr. V. K. R. V. Rao, 
Planning Advisor, Food Department. 

7. Dr. B. C. Guha, 
Chief Tec'hr.ical Adviser, Food Department. 

S. Mr. C. S. Pettit of M688l'L Hindustan Vanaspati Mfg. Co., Bombay. 
9. R. B. Mabanarain of G~ Flour Mills Co., Delhi, Cawnpore, and LyaUpur. 

10. R. B. ~andra. Advocate, Delhi. 
11. Dewan Kamalchya Datta Ram, Lucmow. 
12. Sir S. K. Smukham Chetty, 

(to represent the ChanoeI.lor of the Chamber of Princes.) 
la.-Mr. Zahid Hussain, 

(to represent Indian Statee.) 

Dr. Zia Uddin Ahmad: In view of the fact that Vanaspati has no food 
value at all and is therefore not a food, why should it be under the Food 
Department and not transferred to the Supply Department 1 

Mr. President: That has been replied to. 
(b) WRITTEN ANSWERS 

RBPRESENTATION OF ALL-INDIA KIsAN CONGRESS ON THE CENTRAL FOOD-
ADVISORY COUNOIL.·· . 

1288. *Prof. 5. G. B.aDga: (a) Will the Secretary of tlhe Food Department 
be pleased to state when the Central Food Advisory Counoil was formed and 
when it is due to be re-oollstituted? 

(b) Who are its members? 
(c) Are any peasant organizations like the All-India Kisan Congress given 

any representation and if not, whether such 'representation will be given; it 80, 
wlien? 

(d) Is it a fact that the Federation of Rural Peoples Organizations asked for 
representation on this Council more than one year a~ and if so, wha.t action haa 
10 far been taken to give it representation? 

(e) How often haa this Council met during the year 1946 and what were ita 
reeommendations? 

. Mr. It. L. Panjabi: (a) The present Central Food Advisory Council 
W808 formed in March, 1944. The question of its reconstitution wi)) be taken 
up after the re-organisa.tion of the Food and Agriculture Departments, which 
is in ha.nd. 

(b) A list of the members is la.id on the table of the House. 
(c) and (d). The Honourable Member himself was requested in August 

la.Bt to accept membership of the Council to represent the interests of the: 
{)4'a.sa.nts, but no reply was received from him. 
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(e) The Counoil met once during the la.st year and a. copy of its proceed-

ings is laid on the table of the House. t I 

p" 

LIST OF MEMBERS OF THE QENTRAL FOOD ADVISORY COUNCIL 

NAMES 

1. Syed Aizaz Rasu], M.L.A. 
2. Nawab Major Jamshed Ali Khan, M.B.F.. 
3. Sir Williams RobertAl, C.I.E., M.L.A.'lt 
4. R!\ja Sahib of Jahangirabad. II~ 
li. Sir Datar Singh. 
6. Sardar Vivek Singll. 
7. Ch. Mukhtar Singh. 
8. Sir Mani Lal B. Nanavati. 
9. Mr. Ivor Bull, M.B.E. 

10. Mr. B. Ramach~dra ~dy, ('.B.E. 

11. Hon'b]e Mr. H. D. Townend, (Aaeociated Chamber 
of Commerce). 

12. Mr. Ourusharan La! (Federation ofJndian Chamber 
of Commerce. 

13. Mr. Fazalbhoy I. Rahimtoola, C.I.E., J.P. 
14. Sir Purahotamdass Tbakardas, C.I.E., M.B.E. 
16. Mr. D. P. Khaitan, M.L.A. 
Ul. Samer Sontokh Singh, ex·M.Ii.A. 
17. Mr. Mohd. Hu88&in Hashim Premji. 
18. Mr.Hussainbhoy A. Lalljee. 
]9. Mr. N. C. Mehta I.C.S. (Retci.) 

20. Mr. O. D. Puri. 
21. Mr. S. R .• Tariwa!a, 

22. Co]. B. H. Zaidi, C.I.E. 
23. Mr. Narayan lyer. 
24. Mr. K. F. HRider. 
26. Mr. lfir Akbar Ali Khan, B..--at-Law. 

Representatives of Producortl and 
Land lord. 

} Bepret1el1tatives of Chamber'" of 
Commerce. 

}Repl'8l!8ntat;ves of BaDl~. 

}._-_. 
26. Dewo.n Bahadur Sir T. Vljayaraghavacharya, K.B.E 
27. Dewan Bahadur Sir G<lpalaawami Ayyangar, C.S.I., 

C.I.E. 
28. H,on'b]e Pandit H. N. KUDZrU. 
29. Sir Shamnukam Chetty, R.C.I.E. Leaders of Public Opinion. 
30. Beth Yusuf Abdullah Haroon. M.L.A. 
81. Mr. Nevillo Wadis. 
32. Sir Madhorao G. Deshpande. 
33. Mr. N. R .. Sarkar. 

34. Begum J. A. Shah Nawaz, M.B.E. 
3li. Rani Phu] Rumari (of Sherkot), ;M.B.E. 

} Women's Repreaentativell. 

86. Prof. G. D. Parikh. 
37. Prof. Subramanyan. 
38. Prof. N. O. RBllga. 

l Labour Rep1'eaentative. 

J Acoeptance not yet received. 

SELEOTION OF MEMBERS 011' PRIoEs ADVISORY COUNCIL 011' ~E FOOD 
\DEPABTMJlJNT 

1289. .Pro!. ... G. RaIlp.: Will the Secretary of the Food Department be 
pleased to state: . - ' 

(a) whether there is a Prices Advisory Council attached to the Food. Depart-
m~; -

(b) who its members are a.nd how they are selected; 
tNot printed in these Debates. A copy placed in the Library.-lJD.o! D. 

• 
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(c) whether the Federation of Rural Peoples OrganizatiODS has been giVeD 

, any representation on it; and if not, when such representation will be iiven; 
and 

(d) how often this Council meets, when it met last and what were ita 
rer~nunendations? . 

lIr. K. L. Panjabi: (a) Yes, Sir. 
(b) The Committee consists of representatives of the Federation of 

Indian Chambers of Commerce and Industry, Associated Chambers -of Com-
merce and of Bengal and Punjab Producers, and a non-official trade representa-
tive, in addition to representatives of the Departments of Food, Agriculture 
and Finance of the Government of India. 

(c) ~o, Sir. In view of the setting up of the Commodities Prices Board, 
the Price AdvisorY'-Committee of the Food Department will now cease to 
function. .. . 

(d) The Committee normally met twice a year. Its last meeting was 
held in October 1946 to consider the prices of Kharif grains. '1:he recommenda-
tions of the Committee are treated as confidential. 

AOUTE SHORT SUPPLY OF SOFT COKE DUE TO SHORTAGE OF WAGONS 

1290. ·Mr. lfagelLd.raDatb Kukhopadhyay: Will the Honourable Member 
for Industries and Supplies be pleased to state: 

(a) whether Government are aware that there is an acute shortage of BOfti 
coke (house coal) for domestic consumption in all toWLS and cities in India and 
particularly in the Province of Bengal; if so, the reasons therefor; 

(b) whether Government are aware that there haa been l!0 regular supply of 
wagons for a long time past for soft coke loading; and 

(c) in view of the great hardship caused to the people by reason of non· 
lupply of soft coke, whether Government propose to place the supply of w&gons 
lor soft coke loading on a high priority alo~g wi~h other essential 8upplies? 

The Honourable Sri C. Rajagopalachari: (80) Government are aware that 
the supply of soft coke for domestic consumption has been short for some 
months past, the reason being the restricted transport available for coal 
movements. This has affected coal supplies to all classes of consumers. 

(b) It is not a fact that there has been no regular supply of wa.gons for 
moving soft coke. Wagons are allotted with due regard to the requirements 
of all classes of consumers. Average despatches of soft coke in recent months 
of admitted shortfall have been about 4:5,000 tons or a.bout 61. per cent. of 
allocations. Despatches to industries during these months have been 75 per 
cent. of alJocations. 

(c) Instructions have been issued requiring tha.t the needs of dome!ltio 
consumption should be borne in mind. It is difficult to compare the 
importance of essential things, but it should be remembered that railways, 
mills and electric utilities 'have no alternative supplementary fuel what-
8oever~ which is not quite the case with domestic fireplaces. 

'fARGET OF SOFT CO:KE PRODUOTION 

a91. ·Kr. BageDdrallatb. lIukhopadb.Jay: (a) Will the Honourable Mem-
ber· for Industries a.nd Supplies be pleased fir) state what is the present target of 
80ft ooke production? 

(b) Wha.t steps havl\ Government taken to reach the target? 
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The Honourable Sri C. Rajagopalachari: (a) The Indian Coalfields' 
Committee have recommended that the increased usc of soft coke for domestic 
purposes up to a ta.rget of about 2' 3 million tons by 1956 should be aimed at. 
The present target for despatches of soft coke-is about 800,000 tons per annum 
and actual production probably exceeds t~is figure. 

(b) The recommendation of the Indian Coalfields' Committee must be 
viewed in the light of the available movement capacity. In developing our 
plans about transport we will undoubtedly take into account the need for 
increased use of soft coke as domestic fuel. 

PRIORITIRS FOR LOADING BRICK BURNING COAL 

1292. ·Kr. lfagendr'anath lIukhopadllya, Will the HOllourable Memher for 
Industries and Supplies be pleased to state whether it is a fact that supply of 
wagons for loading brick burning coal is on a very low priority, and if so, whether . 
in view of the extreme housing shortage in the country. Government propose to 
consider the advisability of giving it a higher priority? 

The Honourable Sri C. Rajagopalachari: It is true that coal for brick 
burning enjoys a lower priority than coal for Railways, bunkers, iron and 
ste~l works, cotton mills etc. On the other hand, supplies of brick-burning 
coal are maintained during the monsoon months, unlike as for other seasonal 
consumers, so as to enable kilnFl to build up reasonable stocks at the start 
of the urick-burning season. With restricted rail transport, it has not been 
possible lately to meet the fuJI demand. As soon as transport position im-
proves, coal supplies for brick-kilns will be augmented. 

EXTENSION TO COAL COMMISSIONER 

1293. ·1Ir. Ifagen.dranath Kukhopadhyay: (a) Will the Honourable Mem-
ber for Industries and Supplies be pleased to state whether 'Government have 
given any extension to the presellt Coal Commissioner since the expiry of his 
normal tenure? 

(b) Have Government made any recommendation 80 far :Cor the better 
administration of coal fields,· improvement of coal trade and for the better 
djp,t.ribution of coal to different consuming groups? 

(c) If so, what a.re those recommendations and how far they are acted upon? 
If no action has been taken, why? _ . 

The Honourable Sri C. Bajagopalachari: (a.) Yes, Sir. He is being re-
employed as Coal Comtnissioner for a further period of one year from the 
26th February) 947. 

(b) and (c). The Honourable Member is perhaps referring to the recom" 
mendations of the Indian Coalfields Committee which submitted its report 
in September laFlt. The recommendations of the Committee cover a wide 
field and are under consideration by Government. A copy of the report is 
available in the Library of the House. 
UWT..ESSNESS IN DABBHANGA AND ON RAlLWAY TRAINS ON THE o:r. RAILWAY 

1294. ·Kr. KadMdbari Singh: (a) Will the Honourable Member for Rail-
ways be pleased to state whether the attention of Government has been drawn 
to the news published in the India.n Na.tion of the 14th March 1947 under the 
headi~g "Lawlessness in Darbhanga"? 

(b) Are Government aware that lawleRsness in railway trains on the Oudb 
and Tirhut Railway has now reached its zenith and both life and property of the 
travelling public are in danger? 
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(e) Is it a fact that two thousand labourers from Bahers. travelled without 

tickets in their hunger march from Sakri sitting not only in coaches, guard'. 
van and engine room, but also on the roof of the train on 11th March 1947? 

(d) If the answers to parts (a) to (c) above be in the affirmative. what actions 
have been taken or are proposed to be taken to put a stop to such lawlessness? 

The BODonrable Dr. lohn KaUhai: (a) Yes. 
(b) Government. are aware that disorderly conditions sometimes obtain, 

but they are unaware of any inoidents which have placed the life and property 
of the travelling public in jeopardy. 

(c) On llth March 1947, train No. 46 down from Jaynagarto Samastipur 
arrived at Darbhanga at 14-15 hours with all compartments crowded out and 
with about three to four hundred passengers seated on the roofs and foot-
boards of carriage!'! and even on the engine. Many of these passengers 'be-
longed to the l(isan party and were travelling without tickets to Laheria 
Sarai to hold a party meeting there. They were removed from the roofs, 
footboards and engine with the help of the police. 

(d) Everything possible is being done by the railway staff with the help 
of the available police to stop these irregular practiceR, but the desired result 
bas not yet been obtained. The Provincial GoveMlment have been moved 
and they are taking appropriate action to increase the strength of the railway 
police. As the Honourable Member is a.ware, the Railways' (Emergency 
Provisions) Ordinance, 1946, promulgated in Derumber 1946 provides for 
increased penalties for offences under the Indian Railways Act, 1890, such 
6S needless interference with means of communication, maliciollAly hurting 
or attempting to hurt persons travelling by railway, maliciously wrecking 
or a.ttempting to wreck a train etc. 

ADDmONAL POSTMASTER GENERAL 0]1' ORISSA 

1295. ·Sri Bhag1r&tbi Jlahapatra: Will the Secretary. of the CommUDiaa-
tions Department pleaae state: 

(a) whether it is a fact that the Additional Postmaster General of Orissa has 
b~en vested with full powers of the :postmaster General: and . 4 ~ 

(b) whether it is a fact that the office of the said Additional Postma.stAr 
General of Orissa is located at Puri instea.d of at Cuttack. which if; a.t present 
th~ seat of the Provincial Government ana if so. why? 

Mr. Masarrat BUIaiD. Zuberi: (a) No ~ the question of del~at.ion of 
administrative and Finanoial powers of tho Head of a Circle, to the Additiona.l 
Postmaster Genera.l of Orissa, is under considera.tion. 

(b) Yes; this .has been done in consultation with the Provincial Govern-
ment due to the dearth of accommodation at Cuttack. It is the intention 
to move the office ultimately to the sit.e selected for the New Capital of 
Orissa. 

BUILDING FOR RM.S. OFFICE AT KHURDA ROAD STATION ON R.N. RAILWY 

1296. ·Sri B~tbi II&b.&patra: Will the Secretary of the Communica-
tions Department please state: 

(u) whether there was a proposal for constructing a. building for the location 
of the R. M. B. office at the Khurda Road station on the Bengal Nagpur Rail. 
Vlay; and 

(b) whether the said proposal has been given effect to; and if not, the reasons 
therefor? 
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Mr. M8tIU'l'&t Husain Zuberi: (a) a.nd (b). The proposal to open a Mai 
.ffioe 8.t the Xhurda. Road Railway station is under consideration of Govern-
ment and the'"availability of accommodation is under correspondence with 
the, R"lway . • 

HEADQUARTERS OF THE SUPERINTENDENT OF R.M.S. DIVISION FOR ORISSA. 

1297. ·Sri Bhagirathl Jlahapatr&: (a) Will the Secretary of the Communi. 
eatioDs Department please state whether Government Ilre a.ware that the Bead. 
quarters of the Superintendent of the It. M. S. Division for Orissa have been 
locat.ed outside Orissa? 

(b) If so, do Government propose to shift the same to Cuttack or to lomA 
tluitable place in Orissa and if so, when? 

(c) Do Government propose to take steps to prevent delay and detention of 
mail service between Cuttack and Vizianagram? . 

Mr. Masarrat Husain Zuberi: (a) There is no separate RM.S. Division 
for Orissa. The R.M.S. 'N' Division serves not only Orissa but also the coastaJ 
portion of South Bengal (B. N. Railway line). 

(b) No. --
(0) Government are not aware of any delay in the .disposal of mails 

between Cuttack and Vizianagram. 

IMPROVEMENT OF CATTLE AND PRODUOTION OF MOREMJLK AND GHEE 

1298. -Mr. lIObammad Il. KiIledar: Will the Secretary of the Agriculture 
Department please state: 

(a) the steps Government have taken to improve the cattle of India; and 
(b) what plans Government have to produce more milk and ghee which are 

-essential for the health of the public? 
Sir Pheroze Kharegat: (80) The improvement of cattle depends on three 

faotors, v~z (1) better breeding (2) better feeding and (3) disease control. 
The Indian Council of Agricultural Resea.roh has sanctioned a number 

of schemes under all three heads, a list of which is given in the annual report; 
()f that body, a copy of which is in the Library. The Central Government 
maintain pedigree herds at Delhi, Karnal, Izatnagar and BangaJore the oft'-
spring of which are available for grading up cattle. Institutions are main-
tained for research on cattle diseases, nutrition and da.irying. A farm for 
breeding dual purpose animals is being established at Jubbulpore. A proposal 
for starting a farm for milk breeds has been recently sanctioned by the Standing 
Finance Committee on condition that as far as possible non-recurring expendi-
ture (i.e. that on land and buildings) should not be incurred. 

A statement is placed on the table showing the various breeding schemes 
included in the provincial five year plans. Gaushala development schemes 
are already in operation in Ajmer, Benga.l, the C. P., Orissa, Sind and the 
U. P. Artificial insemination centres have been established at Izatnagar. 
Calcutta, Patna, Bangalore and Montgomery. Schemes for the salvage of 
dry cattle are in operation in Bombay and Madras and a scheme will shortly 
be started for the purpose in Calcutta. 

The steps that are being taken for disease co~trol through the inorease 
of veterinary dispensaries, inoculati9n against contagious diseases eto.. will 
help in increasing the cattle population. 
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The l>roposais for the increa.sed cultivation of green fodder, the provision 

of sileage, the introduction of rotational grazing and the subsidised distri-
bution of concentrates, wiH result in better and more cattle. 

(b) The plans for the inorea9.3d production of milk and ghee include (i) the-
provision of the required type of technical staff; (ii) the carrying out of rapid 
surveys of milk prOducing and consuming areas ; (iii) the increased production 
a.nd oonservation of green and succulent fodder ; (iv) the 
distribution of concentrates at subsidised rates ; (v) the provision 
of an adequate supply of water for cattle and dairying purposes 

"in rural areas; (vi) the provision of facilities for the profitable 
marketing of milk and ghee on an organi~d basis (e.g. through 
rural cooperative milk uhions and ghee societies); (vii) the establishment of 
farms for" the production of breeding bulls; (viii) the salvage of dry cattle 
and the colonizatinn of dislodged cattle from urban areas; (ix) the introduc-
tiDn of artificial insemination on a wider scale; and (x) the organisation a.nd 
development of Gaushala.s for increased milk production. 

PROVINCIAL FIVE YEAR POST WAR PLANS FOR DEVELOPMENT 
AND IMPROVEMENT 01<' CATTLE 

1. ASSAM 
!. BIHAR 

8. BOMBAY 

f.C.P.& 
BERAR 

6. MADRAS. 

6. N.W.F.P •. 

'1 ORISSA 

8. PUNJAB 

Preservation of productive cattle and young ~()ck 
(i) Estabh8hment of a fann for breeding cattle at Pussa 
(ii) Establishment; of breeding farm in Shahabad. 
(itt) Establishment of breeding farm for draught cattle 
(itl) Establi8hment of buffalo breeding fann at Segaya -
(v) Establishment of 5 Dairy Demonstration farm for cows 

II.Ild buffaloes. 
(vi) Subsidising GowshaJas for breeding work 

Scheme for extensive work in livestock itnprovement (cattle 
breeding). 

(i) Veterinary College and Livestock Research Institute 
(tt) Dairy unite in towns 
('tt) Pedigree bulla 

(i) Improvement of livestock 
(tt) Opelling of livestock farm for each distt. 
(itt) Purchase of male breeding stock-grants for 

(i).E8tabb.:hmen~ of buffalO and cow breeding farm at 
Pesbawar 

('i) Establishment of Dhani cattle and poni&f< breeding fann 
(iii) Establishment of Lohani cattle breeding fann at. Kohat 

(i) Expansion of Provincial Livestock breeding farm at 
Angul (Outtack). 

(ti) Establiahment of District Breeding farm 
(iii) Supply of pedigree livestock to lub!lidir.ed mixed farms 

Livestock breeding 

9. U, P. • (i) l£stablishment of Livestock ~h Station 
(ii) Establishment of Dairy Demolllltration farmq 

Rs. 

(l,in,631) 
(2,35,OOO} 
(IU4,000) 
(16,22.000)· 
(5,35,000) 
(30,47.000) 

(3,00,000) 

(6,05,000) 

(15,73,000), 
(39,17,000) 
(3,25,000) 

(62,50,000)-
(37,86,000) 
(lO,OO,OOO~ 

(12,12,227}-
(8,70,050) 
(6,39,869) 

(2,118,000) 

(6,63,000)-
(37,000) 

(2/),69,120)' 

(23,28,000) 
(53,13,000» 
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FUNOTIONS OF ANIMAL HUSBANDRY COMMISSIONER AND CAT'fLE CONSEBVA-
'TION OFFICER OF GOVERNMENT OF INDIA. 

1299. *1Ir. lIohammad II. 1Dlleda1': Will the Secretary of the Department ... 
of ~griculture plea~e state, what are the .functions of the Anima.l Husbandry 
Commissioller to tIie Government of India and the Cattle Conservation Officer 
of the Government of India, and what pay they receive? 

Sir Pheroze Kharegat: The Animal Husbandry CommiRsioner is a whole-
time officer of the Indian Council of Agricultura.l Researeh and advises the 
Council on all matters oonnected with research in animal husbandry 
and veterinary matters. He receives a salary of Rs. 2,750 p.m. in the 
scale of R9. 2,500-125-2,750 plu8 an overseas pay of £13-6-8, when 
admissible. 

The Cattle Utilisation Adviser renders technical advice as regards the· 
proper management of gowshalas and the salvage of dry cattle. The prC!~ent 
incumbent of the post was a.ppointed in ] 944 'on a nominal pay of Re. 1 
p.m. 

QUALIFIOA'l'IONS FOR THE POST 'OF ANIMAL HUSBANDRY OFFIC]<~R. 

1300. *1Ir. Mohammad II. lDlledar: Will the Secretary of the Department. 
of Agriculture please state: 

(a) when the present Animal Husbandry Officer. will retire; 
(b) whethel' there is any Indian in the Depal'tment who can succE'ed him;' 

and 
(c) what are the qualifications laid down for the post of Animal Husbandry· 

Officer and how the appointment is made? 
Sir Pheroze Kharegat: (a) The term of appointment of the pre!olcnt 

incumbent of the post of Animal Husbandry Commissioner is due to expire 
on the 15th February, 1948. 

(b) The question 'of appointing an Indian officer to succeed him is under 
consideration. 

(c) A reference is solicited to the recommendations of the RoyaJ Com-· 
mission on Agriculture who laid down that the ·Animal Husbandry Commis-
sioner should have secured a leading position as an authority on questions of . 
live-stock breeding, a.nimal nutrition or veterinary medicine. Appointment 
to this post is made by the Governor General in Council on a tenure basis on • 
the recommendations of a Selection Board or of the Federal Public Service 
Commission as the case ma.y be. 

PROPOSAL FOR AN ANIMAL HUSBANDRY COLLEGE AT DEJ.JJI. 
1801. *~r. Kohammad •• JtUledar: Will the Secretary of the Departmen. 
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(a) whether there is any proposal to start an Animal Husbandary College a •. 
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(b) if so, the trim of such an institution, whether it will be a teaching insti-

tution or research work will also be undertaken there; 
(c) who will be entrusted with the work of orgA.llisillg this College; 
(d) whether Government have selected a Principal for this College; and 
(e) if so, what is the name of thee Principal? 
Sir Pheroze Kharegat: (a) A proposal for such a College was }lut, up to· 

the Standing Finance Committee but it has decided to postpone consideration·, 
pending an ~xamination of Central post-war developmental plans. 
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(b) The p,-:oposed College was meant primarily for teaching up to the 

B.Sc, and M.Sc. standards; the latter W&8 intended to avoid the necessity of 
sending students for training abroad for the M.R.C.V.S. It was not proposed 
to undertake research at the College, cexcept in 80 far as such research is ne~s-
sa.ry for teaching. _ 

(c) An officer had been placed on special duty to work out the syllabus • 
. curriculum etc. -

(d) No: Sir. 
(e) Does not arise. 

_DISPOSAL OF BUILDINGS CONSTRUCTED OR PURcilASED BY DEFENCE DEPART-
MENT DURING AND Ali'TER WAR, 

1302. -Prof. B. G. :auga: Will the Honourable Member for Industries and 
Supplies be pleased to state: " 

(a) whether the Disposals Enquiry Committee has considered the ma.nner in 
which the various bU,ildings constructed or purchased by the Defence Depart-
mp.nt, during and after the war, are to be utilised or dismantled and 'sold away; 

(b) if so, what are its recommendations; 
(c) whether Government are a,ware of the serious housing shortage prevailing 

in rural parts and also in towns; and 
(d) whether Government propose to consider the advisability of not dis-

mantling the said unused and no longer useful buildings .'If the Defence Depart-
ment coming up for disposals but handing them over to the . local Municipalitif'lS 
or Village Panchayats or Local Governments on condition that such buildings 
wiJ) be utilised for residential or business purposes? 

The Honourable Sri C. Rajagopalachari: (a.) This was not one of the 
-terms of reference of the Disposals Enquiry Committee. 

(b) Does not arise. 
(c) Understanding 'housing shortage' to be a problem concerning men 

who have full employment but who suffer from difficulties in finding living 
. accommQdation Government are not aware of serious housing shortage pre-
vailing except· in central a.nd'provincial capitals and very large towns. 

(d) No. Defence Depa.rtment building is dismantled unless it is found, 
, in the ca.se of buildings on requisitioned lands; which have to' be returned. 

that the owner does not wish to take it over at a reasonable price. In the 
oa.se of buildings on acquired lands, the general policy is to offer the land and 

. fihe construction thereon first to other Departments of the Central Government, 
then to the Provincial Governments and thereafter to others. If Loca.l 
Munioipalities and Village Panchayats are interested in such propert,ies the 
proper course for them would be to approach their Provincial Governments 
who a.re a.pprised oNhe availabilities from time to time. 

BAD CONDITION OF WATER TAPS AND TANKS ON RAILWAY CABRIAGES. 

1303. *Prof. B. G. Banga: Will the Honourable Member for RailwaYIl be 
pleased to state: 

(al if Government are aware of the very bad condition of the water tanks and 
. ta.ps in the third, second and inter-class rnilway carriages, especially in the third 
. c1BSA carriages; 1\11(1 • 

(b) whetlier any steps are being taken to employ the necessary mechanics at. 
-Junction Stations to set right the taps etc. when passengers draw the attention 
-of station authorities thereto? 

-2720 LEGIS~TIVB ASSBMBLY • [SlST MAR, 1947 
(b) The p,-:oposed College was meant primarily for teaching up to the 

B.Sc, and M.Sc. standards; the latter W&8 intended to avoid the necessity of 
sending students for training abroad for the M.R.C.V.S. It was not proposed 
to undertake research at the College, cexcept in 80 far as such research is ne~s-
sa.ry for teaching. _ 

(c) An officer had been placed on special duty to work out the syllabus • 
. curriculum etc. -

(d) No: Sir. 
(e) Does not arise. 

_DISPOSAL OF BUILDINGS CONSTRUCTED OR PURcilASED BY DEFENCE DEPART-
MENT DURING AND Ali'TER WAR, 

1302. -Prof. B. G. :auga: Will the Honourable Member for Industries and 
Supplies be pleased to state: " 

(a) whether the Disposals Enquiry Committee has considered the ma.nner in 
which the various bU,ildings constructed or purchased by the Defence Depart-
mp.nt, during and after the war, are to be utilised or dismantled and 'sold away; 

(b) if so, what are its recommendations; 
(c) whether Government are a,ware of the serious housing shortage prevailing 

in rural parts and also in towns; and 
(d) whether Government propose to consider the advisability of not dis-

mantling the said unused and no longer useful buildings .'If the Defence Depart-
ment coming up for disposals but handing them over to the . local Municipalitif'lS 
or Village Panchayats or Local Governments on condition that such buildings 
wiJ) be utilised for residential or business purposes? 

The Honourable Sri C. Rajagopalachari: (a.) This was not one of the 
-terms of reference of the Disposals Enquiry Committee. 

(b) Does not arise. 
(c) Understanding 'housing shortage' to be a problem concerning men 

who have full employment but who suffer from difficulties in finding living 
. accommQdation Government are not aware of serious housing shortage pre-
vailing except· in central a.nd'provincial capitals and very large towns. 

(d) No. Defence Depa.rtment building is dismantled unless it is found, 
, in the ca.se of buildings on requisitioned lands; which have to' be returned. 

that the owner does not wish to take it over at a reasonable price. In the 
oa.se of buildings on acquired lands, the general policy is to offer the land and 

. fihe construction thereon first to other Departments of the Central Government, 
then to the Provincial Governments and thereafter to others. If Loca.l 
Munioipalities and Village Panchayats are interested in such propert,ies the 
proper course for them would be to approach their Provincial Governments 
who a.re a.pprised oNhe availabilities from time to time. 

BAD CONDITION OF WATER TAPS AND TANKS ON RAILWAY CABRIAGES. 

1303. *Prof. B. G. Banga: Will the Honourable Member for RailwaYIl be 
pleased to state: 

(al if Government are aware of the very bad condition of the water tanks and 
. ta.ps in the third, second and inter-class rnilway carriages, especially in the third 
. c1BSA carriages; 1\11(1 • 

(b) whetlier any steps are being taken to employ the necessary mechanics at. 
-Junction Stations to set right the taps etc. when passengers draw the attention 
-of station authorities thereto? 



qTARRED QUESTIONS I\ND ... ~SWF.RS 2721 -"" The Honourable Dr. 10hn Matthai: (a) Yes. Government are aware 
-of the condition of fittings in" coaching stock including water taps and tanks. 

(b) Maintenance sta.ff are available at certain selected stations to carry 
out whatever repairs are possible when colnplaints are made by passengers. 
Now-a-days such staff are not able to render such effective assistance as pre-
'viously due to the lack of necessary materials' with which to effect repairs. 
:IsSUE OF RAILWAY COUPON 'l'IOKETS TO COMMEROlAL AND OTHER PROFl;SSlONAL 

PEOPLE. 

1304. ·Prof." N. G. B.a.nga: Will the Honourable Member for Railways .he 
. pleased to state: 

(a) whether any e1forts are being made 1;& issue railway coupon ticke~s for 
third and inter classes, to commercial, educational and other professional people; 

. and " . 
(b) if not, whether Government propose to conp,ider the advisability of otler-

ing this concession? 
The Honourable Dr. 10hn Matthai: (a)' No. 
(b) The advisability of introducing coupon tickets for inter and third 

··class cannot be considered until travel conditions have improved sufficiently 
·.to justify steps being taken by railways to attract additional traffic by this 
. means. 
MONOPOLY FOR RUNNING Bus SER\'IC1!l ON lhtBAN ROUTES OF DELHI AND 

NEW DELHI TO G.N.I.T. Go., DELHI. 

1305. ·Dr. I. O. OhatterSee: Will the Honourable Member for Transport 
please state: 

(a) whether it is a fact that the G. N. I. T. have been granted the monopoly' 
for running Bus services on the urban routes of DelhI and New Delhi; 

(bhwhether it is a fact that the G. N. I. '1'. have been granted the monopoly 
for running Bus services in four out of the six rural routes in Delhi Province, 
one of which four routes is the Delhi MehrauH route; 

(c) whether it is a fact that the Local Government of .the Chief Commis-
sioner, Delhi, and the Provincial Transport Authority, Delhi, have rejected all 
.applications from, .and r~fused permits to, every other Transport Company of 
Delhi Province for the urban routes and the four rural routes mentioned above; 
and 

(d) whether it is a fact tha,t an appeal was made to the Transport Member 
regarding the monopoly granted to the G. N. I. T. by the Chief CommIssiOner, 
Delhi and the Delhi Provincial Transport Authority, Delhi, for the rural route 
Delhi to MehrauIi and that the 'l'ransport Member expressed his inability to 
interfere? 

The Honourable Dr. lohn Matthai: (a) Not entirely. The Dellli Electric 
Supply and Traction Company which has now been incorporated in the Delhi 

'Central Electric Power Authority has been nmning trolley buses on one of 
the urban routes i.n Delhi. The G.N.I.T. Co. have a monopoly on the 
. remainder. 

(b) The G.N.I.T. Co. have the monopoly on four rural routes v'iz. the 
Delhi-Shahdara, Delhi-Mehrauli, Delhi-Okhla and Delhi-Najafga.rh rout~s. 

"There a.re six other rural reutes. 
(c) All other applications for opera.ting on the urban routes and the four 

rural routes referred to have been refused. 
(d) Yes. 
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SAJI'EGUARDL'llqG OF INTERESTS OF EXISTING TRANSPORT COMPANIES OTBERTBAN: 

G.N.I.'l. CO., IN DELHi. 

1306. -Dr. I. O. Ohat.terjee: (a) Will t.he Honourable Member for Transport 
please state the reasons for refusing'to interfere with the decision of t.he Chief 
Commissioner granting' a monopoly of the Delhi Mehrauli route to the· 
G. N. I. T.? . 

(b) What steps, envisaged by the answer given to part (b) of starred question 
No. 14 Rsked on the 28th October, 1946, regarding the monopoly of the G. N. I. T. 
Company for running bus services in Delhi Province 'have been taken' WIth 
reference to the future of Delhi Transport? 

(c) Do Government propose to give an assuranCe to the House tha.t in Bny 
discussion, where tho future of Delhi Transport is considered. the interests of 
recognised existing owners of Transport Companies in Delhi Province other than 
the G. N. 1. T. will be safeguarded? . 

The Honourable Dr. lohn lIIatthai: (a) There is no provision in the' 
Motor Vehicles Act or mles for review of the orders passed by the prescribed 
appellate authority., who in this case is the Chief Commissioner, Delhi. 

(b) I would invite the Honourable Member's attention to th(' reply 
given to ~ardar"Mangal Singh's st,arred question No. 128 on the 7th Febmary' 
1947. 

(c) It is the intent,ion of Government that the interests of all recogni8£d 
existing operators should be safeguarded in any scheme of reorganisation 
of transport. 

CIRCLE RATIONING OFFICERS IN DELHI. 

1307. -JlaulaDa Zafar All Khan: (a) Will the Secretary of the Food Depart;.. 
ment ple8o.se state what is the number of the Circle Rationing Officers in the-
Delhi Rationing Headquarters? 

(b) How many are Muslims and what is the number of Sikhs and Hindus? 
(c) What is the percentage of Muslims. Sikhs 8Q.d Hindus in the other 

gazetted and non-gazetted posts in the Delhi Rationing Headquarters? 
(d) What steps h8o:ve so far been taken by the authorities to stamp out 

corruption in the Rationing Organisations? . 
(e) Has any officer of the Rationing Organisation been tried for corruption? 
(f) How many Ration Circles are at present functioning in Delhi a.nd New 

Delhi and how mally more Government propose to open in the near future? 
(g) Why is the wheat supplied in Delhi of inferior quality and what steps uo 

Government propose to take to supply a. better quality of wheat in the near--
future? 

(h) How many qualities of sugar are b~ing supplied in Delhi and New· 
Delhi? 

(i) How many dealers are Muslims and what is the number of Sikh and' 
Hindu co~tractors and dealers? 

Mr. K. L. Panjabi: (a) The total sanctioned strength of Circle Rationing 
Officers is 22 ; of these four are working at Headquarters. 

(b) Muslims 5, Sikh 1, Hindus 15 and Vacant 1. 
(c) Gazetted Btaff.-Muslims 36 per cent., l{indus 57 per cent. and Sikh. 

7 per cent. . 
Non-Gazetted Btaff.-Muslims 27 per cent., Sikhs 5 per rent and Hindus. 

63 per cent. 
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STARREl> QUESTIONS AND ANSWERS 2723 

(d) Enforcement StaJJ.-The Inspectora.te Staff of the Rationing Organi-
tition makes enquiries and reports on cases of corruption both as regards 
the staff and the authorised dealers and establishments. Enforcement Staff 
has also been appointed under an Additjpnal Supe,·irttendfmt of Police to 
investigate into cases of corruption independently of Rationing Organisation 

Administrative and legal action is taken by dismissal, termination of 
.services and/of trial by court on charges of corruption. 

Further, a Reorganisation Committee has been appointed to advise or 
JPeasures for the improvement of efficiency and honesty in the Department. 

(e) Yes, two Officers have been tried. 
(f) Delhi 12 and New Delhi 7. There is at present no proposal to open 

;any new Circles. 
(g) In view of the acute scarcity ofwhea.t, there can be no choice as regards 

'quality, but steps are taken to clean, the wheat before distribution whenever 
it is found to be necessary. 

(h) Two qualities of sugar viz., (i) Daurala and (ii) Mohiuddinpur and 
Begamabad sugar, are supplied. 

(i) The total number of authorised retail dealers is 575 of whom 169 
are Muslims, four Siks and 402 Hindus. 

SBNIORITY LIST OF EMPLOYEES IN THE OFFICE OF D.G. INDUSTRIES AND 
SUPPLIES. 

1308. *&18& Ohowdhury Mohammad Ismail lDwI.: (a) Will the Honourable 
'Member for Industries and Supplies please state whether any seniority list 
showing the position of Assistants. Assistants-in-Charge and Superintendent.e 
has been prepared in the, office of the Director General. Industries and Supplies? 
1f so, when was it compiled 1 

(b) If f,he answer to first part of part (a) above be in the affirmative, has the 
'Seniority list been compiled in accordance with the instructions contained in the 
Home Department'O. M. No. 2O/50/44-Est(S), dated the 28th August, 19461 

(c) If the answer to part (b) a.bove be in the negative, in what respects tha 
list does not fulfil t.he conditions laid down in the Home Department O. M. 
referred to in part (b) and why? 

The Honourable Sri. C. B,ajagopa).achari: (a.) Provisional seniority 
lists showing the position of Assistants, Assistants-in-Charge and,Superinten-
dents have been prepared in respect of the staff of the D.G.I.&S. The Staff 
·of the D.G.I.&S. has been drawn from various units of the Supply Department 
from Reveral stations. Preparation of a combined seniority list was taken 
up in August, 1946, by which time a large proportion of the staff was in 
position at New Delhi. Modifications and alterations to the list were made 
from time to time as more staff joined, or as, particulars of existing staff 
became ava.ilable. 

(b) The original provisional combined seniority lists were not prepared 
in accordance with the Home Department Orders referred to, as these ordeds 
ha.d not been received at the time preparation of the lists was commenced 
On rec~ipt of the orders in the D.G.I.&S., revision of the list in accordance 
with them was taken up. Lists of .AARi&li;onlis and Assistants-in-Charge have 
been compiled in a.ccordance with these orders, but some points arising out 

'0 f them yet remain to be settled. 
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are Muslims, four Siks and 402 Hindus. 

SBNIORITY LIST OF EMPLOYEES IN THE OFFICE OF D.G. INDUSTRIES AND 
SUPPLIES. 

1308. *&18& Ohowdhury Mohammad Ismail lDwI.: (a) Will the Honourable 
'Member for Industries and Supplies please state whether any seniority list 
showing the position of Assistants. Assistants-in-Charge and Superintendent.e 
has been prepared in the, office of the Director General. Industries and Supplies? 
1f so, when was it compiled 1 

(b) If f,he answer to first part of part (a) above be in the affirmative, has the 
'Seniority list been compiled in accordance with the instructions contained in the 
Home Department'O. M. No. 2O/50/44-Est(S), dated the 28th August, 19461 

(c) If the answer to part (b) a.bove be in the negative, in what respects tha 
list does not fulfil t.he conditions laid down in the Home Department O. M. 
referred to in part (b) and why? 

The Honourable Sri. C. B,ajagopa).achari: (a.) Provisional seniority 
lists showing the position of Assistants, Assistants-in-Charge and,Superinten-
dents have been prepared in respect of the staff of the D.G.I.&S. The Staff 
·of the D.G.I.&S. has been drawn from various units of the Supply Department 
from Reveral stations. Preparation of a combined seniority list was taken 
up in August, 1946, by which time a large proportion of the staff was in 
position at New Delhi. Modifications and alterations to the list were made 
from time to time as more staff joined, or as, particulars of existing staff 
became ava.ilable. 

(b) The original provisional combined seniority lists were not prepared 
in accordance with the Home Department Orders referred to, as these ordeds 
ha.d not been received at the time preparation of the lists was commenced 
On rec~ipt of the orders in the D.G.I.&S., revision of the list in accordance 
with them was taken up. Lists of .AARi&li;onlis and Assistants-in-Charge have 
been compiled in a.ccordance with these orders, but some points arising out 

'0 f them yet remain to be settled. 
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A provisional seniority list in respeot of Sllperintendents was prepared' 

in accordance with the orders previously in fot'(le. Thill list is being revised 
in accordanoe with the Home Department orders. 

(c) The ex~ting provisiona.l 'seniority list of Supe.rint~ents h8~ been 
prepared, taking date of a.ppointment to grade as the relative orde! of seniority. 
It does not give any degree of preference to permanent., quasi-permanent etc., 
staff, or preferenoe in other respects, as ·laid down in the Home Department 
Orders. As stated at (b) above, this list is being revised. 
~'" 

FIXA'nON OF SENIORITY OF DIREOT AND OTHER RIIIORUITS IN OFFICE OF D.G. 
INDUSTRIES AND SUPPLIES AOOORDING TO HOMK DEPARTMENT 

" INSTRUOTIONS. 

1309. *&Jee Ohowdhury Mohammad Iamatl Khan: (a) Will the Honoura.bI.~ 
Member for - Industries and Supplies please state whether any panels of 
Assistants-in-Charge and SuperintendentE! have been formed in "the Directora.te 
General of Industries and Supplies 1 

(b) If the &Dswer to part (a) above be in the affirmative, were these panela 
formed after the 28th August 1946, i.e., the date on which the Home Depart-
ment issued instructions for fixation of s.eniority of direct and other recruits jo. 
the ministerial establishment of the Government of India and their Attached 
0&es1 _ 

(c) If the answer to part (b) above be in the affirmative. were the paneJ.t-
formed in accordance with the Instructions of the Bome Department? If notl, 
why not? ~ 

(d) If the answer to part (a) above be in the negative, has this qon-com;lianoe-
with the Bome Department instructions in the matter of fixation of seniority. 
adversely affected any persons employed in the office of the Director General, 
Industries and Supplies 1 If so, do Government propose to redress the grievances-
of such persons? If not, why not? 

The Honourable Sri C. Rajagopalachari: (a) Yes. 
(b) and (0). The panels were formed before the receipt .of Home Depart· 

ment orders by the D.G.I.&S. Since then, the panels are being revised in 
accordance with those orders. 

(d) The Home Department orders referred to required clarification on· 
several points. Further, there were about 1.660 persons eI:Dployed in the 
D.G.I.&S. to whom that Department orders applied, and each case had to 
be examined and relative seniority fixed. This had of necessity to take time. 
The work of the office had to go on and could not be held up until the revised 
lists were ready. The time taken iIi compiling the lists has adversely affected 
some persons and benefit-ed Qthers. This could not be avoided. The 
grievances of the former will be redressed to the extent possible . 
........ ,...1 .... · 
~.-. 

NUMREB 011' ASSISTANTS, SUPERINTENDENTS ETO. IN Oll'F'TCE OF D.G. INDUS-' 
·TRIES AND SUPPLIES. . 

1810. *Ka.Jee Ohowclhury Mohammad Ismai1lD1aD: (a) Will the Honourable 
Member for Industries and Supplies please lay on the table of the Bouse a stiate-
ment showing: 

(i) the numb"er of Assistants, Assistauts-in-Charge and Superintendents 
employod in t.he office of the llirector General. Industries and Supplies as' on the 
28th August 1946; 

(ii) the position of these persons in regard to seniority aa fixed by the Home. 
Department in their O.M. No. 2O/50/44:-Est(S), dated tlie 28th Aupai; 1946; 
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(iii) whether these persons are permanent or temporary, in the Assistant's 
grade; and 

(iv) similar information as asked for in (i), (ii) and (iii) above as on 81st 
October 1946, 15th November 1946, 15th February 1947 and 1st March 1947? 

The Honourable Sri C.Rajagopalachari: (i) A statement showing the 
number of Assistants, Assistants-in-Charge and Superintendents employed 
in the Directora.te General of Industries a.nd Supplies on the 28th August, 
1946 is laid on the table. 

(ii) Certa~n points regarding refixation of seniority in aecordance with 
the Home Department orders a.re sti1l under consideration and until these 
points are clarified, the final position of all persons cannot be definitely stated. 

(iii) The number of permanent or temporary persons is indicated in the-
statement. 

(iv) The number ofstaffemployed on 31st October, 1946; 15th November. 
1946; 15th February, 1947 and 1st March, 1947 is shown in the statement 
referred to at (i) above. 

Grades. 

1. Superintendent 

2. AaaiBtaDtI-in-Oharae 

8. Alliatantlr At • Grade Clerka 

1. Superintendent 

2. Aesistanta.in-Charge • 

3. Aesiatanta/,A' Grade Clerka 

1. Superintendent. 

• 2. Al!8istanta-in-Charge 

3. Al!8iatantll' A ' Grade Clerkl 

1. Superintendent 

2. Asaiatanta.in-Charae • 

8. Asaiatantal' A • Grade Clerke 

1. SUperintendent 

2. Aesistanta·in-Charge 

8. Aaaistantar A • Gracie Clerke 

Statement 

Number 

..t" 1m 2811&..ttl(lUfi 1946 

·76 

' 21 

494 

Permanent, Quasi-
~entorPro. 

vISional permanent 

Aa sUperintendent. 
Aa AsSistant . 

RemarkL 

4 20 ·Includea per8OD8 1m. 
I eave. 

2 Sanctioned Streng 
-70. 

8 

..t" 1m 81'" ODlOber 1946 
~74 3 19 ·Inoludee person I on 

leave. 
21 2 Sanctioned Strength 

-70. 
496 8 

A" on 15'11. NOtJefI1btr 1946 
·76 3 20 ·Includoa persona on. 

leave . 
62 6 Sanctioned Strength 

-70. 
502 4 

..t" 1m 1611/. Febrva", 194'1 

·75 3 2() ·Includes persons on 
leave. 

62 6 Sanctioned Strength 
-69. 

'97 4 

A" 1m 1", Marek 1941 

·76 3 to ·Yncludee pel'8OD8 OD 
leave. 

46 6 ~oaal for increasing 
476 4 

e atrength to 82 is 
under oonsideration 
in the Beoretariat. 
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IMPORT OF "PARKER" AND 'SHAEFFER" }'OUNTAIN Pl';NS IN INDJA 

1311. -Jlr. G. B. Dam: (a) Will the Honourable Member for Industries and 
'Supplie,~ be pleased to state whethe. Government are aware of the fac~ thall 
India has been Booded. with all' kinds of pens? 

(b) Are Government aware whether quality pens such as Parker 51. 'Bhaefter' 
.·nve been imported in India? If so, what, is the number imported of each? 

(c) What quota of these quality pens has been allotted to Delhi? 
(d) Are Government aware tha.t these quality pens are st~l sold in black 

market? , . 
(e) If so, what action Government are taking to eradicate such malpractices? 
(f) Do Government propose to take steps to supply • Shaeffer' and 'Parker 

,1' pells to the Members of this Assembly at controlled rates? 
The Honourable Sri C .. Rajagopalachari: (a) Government have no 

, defini.te· information at present in regard to actual imports of fountain nens. 
Lioences for their import have been issued freely. It is likely that quantmes 
have been imported to meet the existing large demand for such articles in 
India. 

(b) Government are aware that imports of fountain pens inolude the 
brands "Parker 51" and "Shaeffer". Separate statistics for eaoh type of 
pen are, however, not recorded in our trade statistics and I am sorry therefore 
to be unable to furnish the info~tion asked. ~ 

(c) The Government of India are not now exercising control over the 
prices and distribution of such goods and no question of allotment of any 
quota to Delhi arises. 

(d) and (e). If the suggested flooding of the market with all kinds of pens 
in Clause 1 (a) of the question is to be accepted it will automati,,'tUy 
check black market tendencies. I believe I have rightly gauged the sense 
of the House to be generally opposed to controls over trade in articles of this 
obviously unessential nature. 

(f) No, Sir. 

UNSTARRED QUESTIONS AND ANSWERS 
ELIGIBILITY OF TRAIN CLERKS ON N. W. RAILWAY FOR SELECTION AND 

TRAINING ,AS GUARDS. 

105. Beth Sukhdev : Wi1l the Honourable Member for Railways be pleased 
to sta.te : 

(a) whether it is a fact that the Train Clerks on the North Western Rail-
way are eligible for selection and training all Gua.rdll ; 

(b) whether it is a. fact, that in making such a selection, half of the posts 
are given to Train Clerks above the age of 30 and the remaining half to persons 
below the age of 30 ; If so, under what specific provision of the ;Establishment 
Code has this division been made; and 

(c) whether it is proposed to abolish the age restriction ; and if not, why 
not 1 

The Honourable Dr. lohn lIIatthai: (a) Yes. 
(b) Government are informed that amongst the staff who are eligibl 

for training as Guards Grade II, 50 per cent are selected fro]Jl those no 
~-eeeding the age of '30 and '50 per oeni from those above 30 years of age 
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Their actual appointment as Guards is, however, made on their qualifying 
as such, irrespective of their age. The rules do not specificaJly provide for 
this division on an age basis, but the practice.is covered by the general authority 
given in the 'Note' at the head of Section II of the Rules for the Recruitment 
and Training of Subordinate Railway staff contaiJled in Appendix II to the 
State Railway Establishment Code, Volume I, the detailed procedure followed 
being within the competence of the Railway Administration. 

(c) As the practice referred to· has been adopted with a view to give 
young and keen men an opportunity of attaining promotion to the higher 
grades of A8sisfiant Station Master and Station Master and to th~ category 
of Section Controller through the category of Guards, which is t,he channel 

of promotion ,to these ca.tegories, Government do not propose to 
abolish it. 

ApPOINTMENT OF UNTRAINED PERSONS AS Co_EHOUL AND TRANSPORTA-

TION INSPEOTOBS ON N. W. RAILWAY 

108 Seth 8uklu1ev : With referenQe.t,o the reply to part(f~of my unstarred. 
question No. 24 asked on 31st October 1946 regarding the appointment of 
untrained persons as Commercial and Transportation Inspectors on North 
Western Railway will the Honourable Member for Railways be pleased to 
5tate: . 

(a) the number of persons who have qualified in Commercial Inspectors' 
course, and who have been selected as such; 

(b). the number of those who have qualified but have not been selected 
and 

(c) when it is proposed to hold a fresh selection 1 
The Honourable Dr. lohn :M&tthai: (80) Government are informed that 

14 persons have qua.lified in the Commercial Inspectors' course. 
(b) There are no such cases as only staff selected for the posts of Commer-

dal Inspectors are required to qualify in course P-15. . 
(c) Government a.re informed that a selection was held recently and 

that a further selection will be held when the presen~ list of selected candi-
dates is exha.usted. 

RULES ON INDIA RAILWAYS re RF-EMPLOYMENT AFTEB RETmElIfENT. 

107 Seth Sukhdev : Will the Honourable Member for Railways be pleased 
to state: 

(a.) whether any rules exist in the Indian State Railways, that employee 
on re-appointment after retirement, will be governed by the New Educational 
Assistance Rules ; if so, the reasons for making suc~ rules ;. 

(b) whether it is a fa.ct that representations ha.ve been made to the autho-
cities that this rule causes ha.rdship, in the mid-scholatic career of the employees' 
children; 

(c) whether it is 80 fact that under the Superintendent, Mechanical Work-
shops, La.hore, letter No. 843-E/O, dated loth April 1946, employees are 
entitled to an educa.tiona.l assistance. (i) under the new rules for the first 
portion of their service on re-employment and under the old rules for the 
second half of the period ; and 

(d) if the reply to part, (c) (9 above be .in the affirmative, 'whether 
Government propose to remove thIS anomaly; If not, the reasons therefor 1 
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The Honourable Dr. John Matthai: (a) and (b) The t.emporary re-

employment of a railway servant who has retired from service constitutes a 
fresh appointment to railway service and, accordingly, orderA were h.sued 
to the effect that. for tho purpose of service concessions, including educational 
assistance, such employees would be governed by the new rules in force from 
time to time. Government, however, a.dmit t.he existence of an anomalv as 
brought to notice in the Honourable Member's question and are taking step I!' 
t~ consider how best any hardRhip caw'Ied by it can be removed. 

(b) Government understand that one such representation was received 
by the N. W. Railway Administration. 

(c) The letter of the Superintendent, Mechanical Workshops, Lahore, 
referred to in this part of the question, was in respect of an individual employee 
and indicated that the employee concerned was governed by the new rules 
for educational assistance during the period of his re-employment, but that 
educational assistance under the old rules was due for the period of his leave 
preparatory to retirement taken after the period of re-employment was 
over. 

SHORT NOTICE QUESTI0NS AND ANSWERS 
INTBBNAftONAL RIOB·CoNFBRENCE 

Prof. H. G. BaDp: Will the Secretary of the Department of Agriculture 
be pleased to state : 

(a) whether an International Rice Conferrnce is ·soon to meet ; 
(b) if so, where and when; 
(c) whether Government propose to give on it adequate representation 

to the agriculturists and their organisations, Federation of Rural People 
1J NOOl(Organisations and the All-India Paddy and Rice Associations ; 

(d) what its aims are ; and 
(e) what the agenda. for that conference will be , 
Sir Pberoze Kbarept: (a) A study group to prepare the agenda. for 

a Rice Conference is expected to meet in May. The Conference will probably 
meet thereafter, proba.bly in July. 

(b) The time .and the venue have not yet been decided. 
(c) It is the intention of Government to secure on it adequate representa-

tion of all interests, in so far as this may be found feasible. 
(d) The aim is chiefly to consider the question of setting up a-Rice Board 

for the purpose of dealing with rice supplies and demand at an international 
level. 

(e) The agenda for the conference will be settled by the Study Group. 
Prof. B •. G. BaDga: Thereis nodefiniteanswerwithr~ard to part·(c). 

May I know whether Government have already considered the question or 
not, of giving representation to these two organisations ~ 

Sir Pberoze Kharegat: The matter ho,s not yet, been considered beca1J'I,;e 
not know at preflent how the Government wili nominate representatives 
to the conference. 
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Sri V. C: Vellingiri Gounder: Will the Secretary of the Food Department 
plea.se state: 

(a) whether it is a faet that the Food Department are selling multi-
vita.minFl ; • 

(b) whether these multi-vitamins have lost some of their vitamins; and 
(c) if so, whether Gov~rnment propose to allow the sale of the same by 

the Food Department, or,. if already sold, tostop their deliveries 1 
IIr. K. L. Panjabi: (a) Yes. 
(b) Qnly vitamin 'c' has been found on analysis to have lost half its 

potency. 
(c) Government do not propose to stop the sale because the reduction 

in the potency does not render the pills injurious to health. 
Sri V. C. Velliugiri Bounder: At the nutrition exhibition stalls military 

department's surplus food is sold. I want to know whether the Health De-
partment of this Government have examined the suitability of the condition 
of foods that are being sold there ~ 

1Ir. K. L. Panjabi: Yes, Sir. No stores are sold if they are injUrious to 
public health. 

Sri V. C. VelIiDgiri Gounder: May I know whether the foodstuffs sold 
at the stalls are tested. before they are made available , 

1Ir. K. L. PaDjabi: They are only sold when they have some life. Those 
whose life has expired are not put on sale.--

SALE OF SURPLUS AMERICAN CIGAB1DTT1DS , 

Sri V. C. VeIliDgiri Gounder: Will the Secretary of the Food Department 
please state: 

(a) whether it is a fact that the Food Department are selling surpluF 
American Gigarettes; 

(b) whether Government are aware that these cigarettes have deteriorat-
ed to certain extent and are injurious to health ; . 

(0) whether Government propose to stop the sale or deliveries of 
oigarettes whioh are sold and deteriorating to health ; and 

(d) whether Government propose to destroy all articles that are injurious 
to health' 

1Ir. K' L. PaDjabi: (a) Yes, Sir. 
(b) Government are aware that deterioration has overtaken some of 

the stocks of cigarettes but they have not been advised that this has rendered 
the cigarettes injurious to health. 

(c) On application from the purchasers Government have undertaken 
survey of the stocks of cigarettes. They have cancelled sale in respect of 
quantities declared unfit. This action has not been taken in respect of 
cigarettes in the custody of the purchasets, as it is difficult to establish when 
alld how the deterioration has takell place. The purchu,flCrs had an oppor-
tunity to inspect and object to the quality before taking delivery. . 

(d) Yes. 
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. Dr. Zia Uddin Ahmad: Will the Honourable Member make enquiries 

in his Department and see whether they have increased the price of deteriorat-
ed food 1 

Mr. K. L. Panjabi: I will. 
Mr. President: This is a question of smoke. 

MOTIONS FOR ADJOURNMENT 

DELHI ADMINISTRATION'S DISORIlWINATlON AGAINST MUSLIM PRESS AMD PRE-
FERENTIAL TREATMET TOWARDS HINDU PRESS IN THE HATlER OF PUBLIOA-

TloN OF REPORTS OF COMMUNAL CLASHES 

lit. President: I have received from Mr. Muhammad Nauman the 
amended form of his adjournment motion. I am making a slight amendment 
in it to. a..void repetition of the same thing. It reads as Wlder :-

.. Delhi administration's dillCrimination against Muslim Press and preferential treatmen~ 
towards HiDdu Press as reported in the Dawn of the 28th March 1947, in the matter of publi· 
_tion of reports of commUDBI olashes, and other matten! oonnected with .,uoh inoidente." 
What is the meaning of his sa.ying 'discrimination against Muslim Press and 
preferential treatment towards Hindu P:ress' ? 

•• .Mammad BaUlllaD. (Patna and· Chota Nagpur cum Orissa: 
Muhammadan): I mean that a certain repdrt was published by the 
Hindustan Time8 which gave the names of communities who suffered and the 
communities who were the aggressors but no steps were taken in that case 
whereas exception was taken to Dnwn which did not name any communities 
but simply Raid 'that the mino.rity community had suffered owing to. a certain 
train accident ...... '. That is a definite discriminatio.n in this matter o.n 
the part of the administration. I do not want to. go into details and cite 
cuttings of newspapers, but if you permit me, Sir, I may. 

Mr. President: It is no.t necessary at this stage. I wanted to. know 
what the basiR of allegatio.n was. The allegatio.n is tha.tcertain steps which 
were taken agaim-lt Dawn were no.t taken, under similar circumstances, against 
the Hindustan Times. 

The Honourable SardarVallabhbhai ~atel (Ho.me Member): I have 
enquired of the Delhi Administratio.n and I find that they repudiate emphati-
cally the allega.tio.n that there is any discriminatio.n in the matter which is 
the subject o.f this mo.tio.n. 

These are the facts: The Delhi Administratio.n first initiated actio.n 
in regard to. press reports about co.mmunal disturbances o.n the 20th of March 
1947, and no.tice was given to. all daily and weekly newspapers, witho.ut any 
discrimination, that they were violating and no.t observing the code o.f the 
ad hoc Co.mmittee which they had themselves appointed. After that a letter 
WaS sent to. the Edito.r o.f the National Gall inviting his attention to. an article 
in its issue of the 14th March and giving him a warning that he sho.uld exercise 
great care in publishing news relating to. co.mmunal disturbances. National 
Gall is no.t a Muslim paper. A similar letter was sent to. the Editor o.f Anjan-
on the 22nd March and a similar letter was also sent to the Edito.rs o.f the 
Dawn and the Tej in respect o.f certain matters published in these papers. 
In the meantime, certain o.bjectio.nable items and photographs appeared 
in the State8man, the National Gall, the Hindu8tan times and the Dawn. 
The items specifically mentio.ned here against the Hindustan Time8 in the 
.Dawn of .28th March, which is the inspiratio.n o.f this mo.tion were included 
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in these items and the Delhi authorities thought that these were more seJ.jo11l' 
breaches' and therefore instead" of giving notice they considered it advisable 
to refer all these matters to the Press Advisory Committee. The Editor of 
the Dawn telephoned to the Press Advisor Mld he was informed that the 
matter was -to be plaCed before the Press Advisory Committee in the cour~ 
of the last week, and not on the next day as it is alleged in the newspapel r 
The articles were all referred to the Press Advisory Committee which met on 
Saturday. The report of this Press Advisory Committee is under considera-
tion. These items and photographs about which complaint has been ma~ 
that no action has been taken, are al1 ma"tters referred to the Press Advisory 
Committee and that Committee has reported only on Saturday. The report 
will come before the Delhi Administration and it will be considered. But the 
allegation that because a notice was issued against Dawn and no action has 
been taken against other newspapers andthere is discrimination is not correct. 
What I suggest is that a mere notice for a breach of this kind is not a serious 
matter in which the time of the House should be taken, but if it is considered 
necessury to have a full discussion on this matter-as I have said before, if 
the Honourable Member considers it advisable that in the interests of society 
it is advisable to discuss such matters on the Boor of the House, I am not 
going to oppose such matters. I myself consider that it is not only a waste. 
of time but it is doing positive disservice to bring communal questions to be 
discussed, not on serious matters, but on such Bimsy matters, before the 
House. Therefore, if the Honourable Member oonsiders such a. discus8iorl~ 
I have given the" full f8ct~necessary I shall" not oppOse' this motion. 

Sri M." Auautha,ayauaJD Ana1lgar (Madras Ceded Districts and Chittor : 
Non-Muhammadan !tural): On a point of order relating to this matter,' ..... 

Mr. President : ' ~t me first deal with the issue. Are there any further 
matters which are likely to be brought out ? 
" The Honourable Sardar VaDa:tmbhai Patel: "Absolutely "nothing. I think 

the Press in Delhi has the greatest latitude compared with any other province 
and 'no act.ion has been taken ag'l'.inst any press in this province. 

Mr. President: I do ncit kno'Y what the HonoqrableMember has to say 
on the facts. As to whether it is discrimination, that might be a matter of 
opinion on which people might differ but so far from the facts from which the 
inference is to be drawn it seems clear that notices have been given to all 
concerned and the matter has finally been handed over to the Press AdvisO,ry 
Committee. The ground of complaint then is removed. 

Mr. Muhammad Nauman: I did this in full consideration of the Home 
M~mber's views and probably I am one with the Home Member in'Say,ing 
that it, will be definitely a disservice if communal matters are allowed to be 
Bashed as they have been in the past by Hindu Press. The Honourable 
Member has quoted that notices have been given to Anjam and National 
Call. I do not want to discuss the merit or quote the cuttings, but tILe 
Honourable Member when he said that the report has been made by the 
Committee and is pending action, he did not say what advice the Committee 
gave. And if I am convinced that these things which were published in the 
Dawn about the H indu8tan Time8 were so serious that only a notice was not 
necessary but a more serious action was necessary and the Ad visor did it in 
good faith-and the Honourable Member explains that to the House-
l will not insist on it. My anxiety is to know that there is absolutely no 
discrimination and whatever has been published is equally punishable and 
it is the HOkl<Mll'able Member's duty to convince WI en that subjeot. " 
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Patulit LaJrsbmj Kanta llaitra (Calcutta: Non-Muhammadan Urban): 
Are we really discussing the m~tion 1 

Mr. President: I am trying to know his point of view on the facts. 
111'. Muhammad Bauman: I want the Honourable the Home Member to. 

tell us what report the Advisory Committee has made on the action to be 
proposed to be taken against th~ Hi,rul'U8tan Timea. Then we may be able 
to know what is the position. 

The Honourable Sardar Vallabhbhai Patel: As I have said, the offending 
articles and matters have appeared in the Statesman, the National Gall, the 
Hirulustan Timell and the Dawn and all these articles were placed before 
the Press Advisory Committee. When that Committee's report comes either 
action will be taken against all or no action wiU be taken. But there will be 
no discriminatiqn. All I can say is that the Delhi administration has given 

· no cause .to the press of any sort of complaint. 
IIr. President: On the facts disclosed I do not consider the motion 

admissible. 

BURNING AUVE OF FOUB SoHEDULED CASTE MEN-AND TWO HEBDS OF CATTLE 
IN THE Au:GA~H DISTRIOT, UNITED }>BOVINOES 

Ruling by Mr. President that refusal 01 conaent lor motion8 for adjourn-
ment which are out8ide the 8COpe 01 the H0U8e Jor dwctt8sion will in future 
be communicated to members by tAe Secretary out8ide tke House. 

Mr. President: I have today received notice of the next adjournment 
moition. I will invite the attention of the Honourable..Members that motions 
whch are obviously outisde the scope of this House for discussion. or on the 

· face of them not in order. should not be tabled by them; and if they table them 
· henceforth. I shall convey the refusal of my consQJlt through my Secretary 
and not bring such matters before the House. 

The notice is : 
· .. To dilcuB8 a definite matter of urgent public importance, namely the burning 'alive of 

four scheduled caste men and two herds of cattle by the Thakur. and Brahmins in the Village 
Kheria, Post Office SGIII'K, District Aligarh, United Provinoes on the occasion of the Boli 
Festival, on March 7, 1947." 
One (j.oes not know how far the facts are true. or they are only a sort of rumour. 
But I need not go into that. The incident is alleged to have taken place so 
far back as the 7th March. Therefore. there is no urgency about it. Apart 
from that, this is a purely provincial subject and it is a question for the U.P. 
Government. I do not want to disclose the name of the Honourable Member 
who has tabled it. But I do not propose to read any notices of this type. in 
the House and I shall refuse my consent outside. 

Rao Bahadur N. Siva Raj (Nominated: Non-Official): With due respect 
to the Chair, as the member who gave notice of this motion, may I explain the 
circumHtv,nces in which it was given? .-

1Ir. President: It is not necessary. It is clearly a prov~cia.l matter. 
It ~ould be wasting the time of the House. 

Bao Bahadur N. Siva Raj: I want to submit that the time has long 
arrived. ..•. , ••.•. 
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Ruling by Mr. President that refusal 01 conaent lor motion8 for adjourn-
ment which are out8ide the 8COpe 01 the H0U8e Jor dwctt8sion will in future 
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far back as the 7th March. Therefore. there is no urgency about it. Apart 
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IIr. President: Tho Honour~ble Memb~r ca.n spea.k on the a.dmissibility 

of the motion. It is clearly inadmissible. I do not propose to allow any dis-
(lussion on this subjeot. The matter is very clear. I 

APPOINTMENT OF AN ENGLISHMAN AS PRINCIPAL SECRETARY, FINANCE DEPAR' 
TMENT, GOVERNMENT OF INDIA, OVERLOOKING THE CLAIMS OF INDIAN 

Mr. President: There is a.nother adjournment motion. It rea.ds : 
.. That this Al!8OmbJy do adjourn to-discuss Ho definite matter of urgent public importanoe 

namely; the appointment of an Englishman WI Principal Secretary. Finanoe DepH.rtment, 
-Government of India, overlooking the olaims of Indians. " 

I am afraid my reaction to this adjournment motion is that it is not 
admissible. Prima facie it refers to an, individual case. 

There is no allegation that it is 'the policy of the Government of India to 
appoint Europeans and that this appointment has been made in pursuance 
of that policy. That is the principal objection to the motion. As regards the 
fa.cts of this question IJVould like to know what the Honourable the Finan~ 
Member has to say about them. 

An Honourable llem.ber: Who gave notice of this motion? 
Mr. President: Mestll's Venkatasubha. Reddiar and Ananthasayanam 

AYYlmgllor, 
The Honourable Mr. Liaqnat Ali Khan (Finance Member): Sir, t.he 

appointment has been made in the ordinary course. Mr. Turner has been 
appointed Principal Secretary to succeed Sir Cyril Jones who is due to retire 
uext month. There is no question of ignoring, as the motion has put it, or of 
overlooking the claims ofIndians. As a matter of fact Mr. Turner is the most 
qualified person in point of experience and seniority. There was no questions 
of superseding any Indian officer. 

Quite apart from that, it is really shifting an officer from one place to 
another in the same department and in the place of Mr. Turner an Indian 
officer is going to be appointed as the Financial Commissioner for Railways 
I do not see that there is really any case for making this allegation, ttiz., that 
the claim of Indians has been overlooked. 

Sri •• Ananthasayanam Ayyangar: Sir, this matter came up by way 
of an adjournment motion last year. Last year Sir Cyril Jones went on leave 
for a period of six months and to fill up that vacancy one Sir Hugh Hood, who 
was a retired Madras civilian was appointed. (Interruption) 

Mr. President: I am hea.ring the meritR so far as the admissibility e f 
the motion is concerned. 

Sri M. Ananthasayanam AyJangar: Sir, the Honourable Member gaTe 
facts and I am trying to convince the House that this is not a stray case but 
it is a case which is worthy of consideration by this Honourable House. Latt 
year when Sir Archibald Rowlands was the Finance Member, we took excep-
tion to his appointing Sir Hugh Hood in the place of Sir Cyril Jones for a 
period of six months overlooking the claims of Mr. Narahari Rao, who was a. 
Secretary ofthe Finance Department. But the other gentleman was made the 
Principal Secretary of the Finance Department, merely to give a place to a 
European over an Indian. Mr. Nara~ri Rao was brought up in the Finance. 
Department and he has put in 25 years of his service in that Department 
In preference to him a civilian, who is supposed to be fit for any job, whether 
of a judge, a magistrate or anything else, was brought in. When we took 
exoeption to the appointment Sir Archiba.ld Rowlands said that it was only as 
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exceptional case, that after all Sir Hugh Hood was there only for five months, 
"Permit him to carryon now that I have appointed him. I will not commit 
the same ist&ke again." Those were the terms in which SiJ' Archibald Row-
lands gave an assurance to this 1I0use. In view of that assurance of the then 
Finance Member, viz., that there was no intention to supersede any Indian 
gentleman and that it was after all a question of five months and that the 
claims of Indians are not overlooked, we did not pursue the matter further 
Sir Archibald further said "I am a person who wishes well by India and it is 
my desire to lift her to a very high stat.us in the interns.tional world." In 
view of this assurance, Sir, you wi1l remember that we did not pursue this 
motion. It is unfortunate that a gentleman who has never belonged to the 

. Finance .Departm.ent should be appointed to the P08t of Chief Secretary ...... 
IIr. President: I do not want to go into all those detl',ils. Is it the case 

that Mr. Narahari Rao is senior to the perRon who has been a.ppointed 1 
The Honourable Mr. Liaquat Ali Khan: No, Sit·, he is not. 
Sri II. AnanthasayaDam Ayyangar: He is senior in the sellse that he 

belongs to the Finance Department. He belongs te the Centra.l Pool and he 
is an expert in that Department. The other gentleman has been a magistrate 
and has served in various departments ........... . 

Mr. President: Is Mr. Turner in the same Department. 1 
The Honourable Mr. u.,quat Ali Khan: Mr. Turner is an officer of t.he 

Finance .Department just as Mr. Narahari Rao. Mr. Turner is senior, who has 
got a much longer experience than what Mr. Narahari Rao has got. 

Sri II. AnanthasayaDam AnaDP1': Wrong, Sir. 
The Honourable Mr. Liaquat Ali Khan: If my Honourable friend wl\nts 

to discuss the motion, although I would deplore that the comparative mmte 
of two officers of the Government should be discussed on the.floor ofthis Bouse, 
I am quite willing to accept the motion for discussion. 

./ 

Mr. Presid.t: I am not. prepared to r.llow this mot.ion. It enters into 
administrative details and the comparative merits of officers of the Govern· 
ment. This is entirely different from the general policy ofthe Government 
I cannot give my consent to this motion. 

ELECTION TO STANDING COMMITTEE FOR LABOUR 
DEPARTMENT 

Mr. President: I hl'.ove to inform the Assembly that upto 12 Noon on 
Wednesday, the 26th March 1947, the time fixed for receiving nominations 
for the Standing Committee for the Department of Labour, eleven nominations 
were received. Subsequently one member withdrew his candidature. As 
the number of remaining candidates is equal to the number of vacancies, I 
declare the following members to be duly elected to the Committee f(lr the 
financial year 1947-48 :-

(1) Mr. N. M.Joshi, (2) Pandit Balkrishna Sharma, (3) Sri Satyapriya-
Banerjee, (4) Sri N. Narayanamurthi, (5) Diwan Chaman LalI, (6) Dr. 
P. G. Solanki, (7) Captain G. T. B. Harvey, (8) Mr. Muhammad Nauman,. 
(9) Maulana Zafar Ali Khan and (10)' Miss Ma.niben Ka.ra. 
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ELECTION TO STANDING COMMITTEE FOR INDUSTRIES AND 
SUPPLIES DEPARTMENT 

IIr. President: I ha.ve to inform the Assembly that upto 12 Noon on 
Friday, the 28th March 1947, the time fixed for receiving nominations for the 
Standing Committee for the Department 9f Industries and Supplies, ten no-
minations were received. As the number of candidates is equal to the numbe. 
of vacancies I declare the following members to be duly elected to the Com-
mittee during the financial year 1947-48 :-

(1) Mr. Ananda Mohan Poddar, (2) Sri T. V. Satakopachari, (3) Khan 
Abdul Ghani Khan, (4) Mr. Manu Subedar, (5) Mr. Gauri Shanka.r Saran 
Singh, (6) Mr. VadiIal Lallubhai, (7) Mr. M.A. F. Hirtzel, (8) Mr. Hafi~ 
M. Ghazanfarullah, (9) Mr. Ali Asghar Khan and (10) Mr. Muhammad 
Rahmat-ullah. • 

ELECTION TO STANDING COMMITTEE FOR EDUCATION 
DEPARTMENT 

. Mr. President: I have to inform the Assembly that upto 12 Noon on 
Friday, the 28th March 1947, the time fixed for receiving nominations for the 
Standing Committee for the Department of Education, te~ nominations 
were received. As the number of candidates is equal to the number of vacan-
cies, I declare the following members to be duly elected to the Committee 
during the financial year 1947-48:-

(1) Sri Jagannathdas, (2) Sri Bhagirathi Mahapatra, (3) Pandill 
Govind Malaviya, (4) Mr. Frank R. Anthony, (5) ShriJilati Ammu Swamina· 
dhan, (6) Sreejut Rohini Kumar Choudhury, (7) Captain G. T. B. Harvey,. 
(8) Dr. Zia Uddin Ahmad, (9) Mohammad Amir Ahmad and (10) Miss 
Maniben Kara. 

ELECTION TO STANDING COMMITTEE FOR HEALTH 
DEPARTMENT 

Mr. S. B. Y. Oulpam (Government of India. : Nomina.ted Official) : Sir, 
I move: 

" That thi8 A8I!Ilmbly do Pl'(){'.eed to elect in such manner as the Honourable the President 
may direct, ten non-official members to serve on the Standing Committee to advise on the 8ub-
jects dealt with in the Department of Health for the financial year 1947-48," 

IIr. President: The questiqn is : .-
" Til"'! I.hill Al!8embly do pro<~eed to Ale(~t in su,,11 Jlv,nner '.8 the Honour.'.ble the Prasident 

may direct., t.en non·offi(li.~1 m~mber8 to >lerve on the St;tnding Committee to I dvi8e on the Bub· 
jects dealt with in tl.e Vtopartwent of Health for the fin~n('i.\1 ye.,r 1947-48," 

The motion was adopted. 

ELECTION TO INDIAN OILSEEDS COMMITTEE 
Sir Pheroze Kharegat (Government of India: Nominated Offi~ial) : Sir 

I move: 
" That in pursuance of cinulle (S) of section 4 of the Indian Oilseeds Committee Act, 1946,. 

the elected members of this ASBEombly do proneed to elect in 8uoh manner as· the Honourable 
the President may dil't'Ct, four members from among themse\;ves to be memb_ of the Indian 
Oilseed8 Committee. " 

Mr. President: Motion moved : 
.. That in p~r8uance of olausa (S) of section 4 of the Indian OilseedsCbmmittee Act, 1946, 

the elected members of this Assembly do proceed to elect in such manner as the Honourable-
the President -may direct four members from among themselv,8111 to. be mambara. of the Indian. 
Oilseeds Committee." 

(2'/35 ) 
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Mr. Muhammad Nauman (Patna and Chota Nagpur cum Orissa: Muham-

madan): Sir. I would like to knQw whether the standing committee met, la.st 
yelU' and what would be the scope a.nd functions of this Committee. 

Prof. N. G. RaDga: (Guntur cum Nellore: Non-Muhammadan 
Rural) : It is more than one year since the legisla.ture passed the Oilseeds Cess 
.Act and such a committee was then contemplated to be appointed. I do not 
know why that committee has not been so far constituted and only now the 
Government comes before this House to ask fOf" its representatives to sit on 
the committee. I would like to know whether any money has so far been 
colleoted out of that oess and what has been done with that money. 

Sir Pheroze Kharegat: Sir, it is true that the Aot was passed nearly a 
year ago, but the Committee could not be constituted until this House had 
elected its representatives to the Committee. A notification constituting the 
oommittee will iSRtJe as soon as possible after the election by this House and 
by the Council of State to this Committee had been oompleted. As regards 
the question of money whioh has been collected, I have no information, but 
I am certain that the money must have been collected and it will be handed 
over to the oommittee as soon as it is oonstituted. 

Mr. President: The question is : 
"That in pursuance of clause (8) oC seotion " of the Indian Oilsoeda Committee Act,1946 

the elected members of this Assembly do proceed to elect in such manner !WI the Honourabl~ 
the Preeident may direct, four members from among them801vee to be membel'8 of the Indian 
Oilseeda Committee. " 

The motion was adopted. 

Mr. President: J have to inform Honourable Members that the following 
b 3 en fixed for receiving nominations and holding ejections, if neces-
l'l ection with the following Committees, namely:-

Date for Nomi· 
nation 

Date for llIIeotioD 

1. 8tanding Committee for the Department of 
Health. • . . . . • 3rd April, 1947 " 10th April, 1947. 

2. The Indian Oil~s Committee 3rd April, 1947 . 10th April, 194,7. 
The nominations for both the Committees will be received in the Notice 

Office upto 12 Noon on the dates mentioned for the purpose. The elections 
which will be oonducted in accordance with the Regulations for the holding of 

,-elections Ji.y aeans of the single transferable vote, wiJI be held in the Assistant 
Secretary's room in the Counoil House, between the hours of 10-30 .A.M. and 
1 P. M. 

TAXATION ON INCOME (INVESTIGATION COMMISSION) BILL 
The Honou!able IIr. Liaquat Ali Khan (Finance Memher):. Sir, I beg to 

move: 
" That Mr. N. V. Gadgil and Mr. Lakshmi Kanta Maitra be appointed to the Seleot Com. 

mittee on the Bill to provide for an investigation into matters relating to taxation on inoome 
in place of Messrs. K. C. Neogy and M. R. Masani who have resigned from t/lo committee and. 
that tho time appointed for the presentation of the Report of the Select Committee on the Bill 
be extended up to Tuesday. the 8th April, 1947." 

Sir, I am sorry the Committee has not yet been able to meet and submit 
its report on the Bill which was ref~rred to it. I am hoping that 1uring this 
week the oommittee will be able to complete its task and I shall be able to 
preitent th'3 report by the 8th April 194:7. 
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The nominations for both the Committees will be received in the Notice 

Office upto 12 Noon on the dates mentioned for the purpose. The elections 
which will be oonducted in accordance with the Regulations for the holding of 

,-elections Ji.y aeans of the single transferable vote, wiJI be held in the Assistant 
Secretary's room in the Counoil House, between the hours of 10-30 .A.M. and 
1 P. M. 

TAXATION ON INCOME (INVESTIGATION COMMISSION) BILL 
The Honou!able IIr. Liaquat Ali Khan (Finance Memher):. Sir, I beg to 

move: 
" That Mr. N. V. Gadgil and Mr. Lakshmi Kanta Maitra be appointed to the Seleot Com. 

mittee on the Bill to provide for an investigation into matters relating to taxation on inoome 
in place of Messrs. K. C. Neogy and M. R. Masani who have resigned from t/lo committee and. 
that tho time appointed for the presentation of the Report of the Select Committee on the Bill 
be extended up to Tuesday. the 8th April, 1947." 

Sir, I am sorry the Committee has not yet been able to meet and submit 
its report on the Bill which was ref~rred to it. I am hoping that 1uring this 
week the oommittee will be able to complete its task and I shall be able to 
preitent th'3 report by the 8th April 194:7. 
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lit. President: Molion moved: G 

.. That Mr. N. V. Gadgil and Mr. Lakshmi Kanta Maika be appointed to,the Select Com. 
mittee on the Bill to provide for an investigation into ~tter8 relating to taxationon incom\l 
in place of Messrs. K. C. Neogy and M. R. Masani who have resigned from the OODlmittee and 
that the tlme appointed for the· presentation of the Report of the Select Committee on the Bill 
be extended up to Tuesday, the 8th April 1947." 

Mr. P.l. Grimths (Assa.m : European): Sir, I rise to oppose this Motion 
in 80 fay as it relates to extension of time. I do so purely for the purpOl'le of 
expressing dis3.ppointment and disapproval which we, in this Group~ feel at the 
delay which has been allowed to take plage in handling thiR vital matt,cr. It 
seems to us that of all the measures at present before the House this one, in a 
sen!'!e, is the most importltnt. IniJometax evasion, apart from its fiscal effect 
is a moral canker eating into the body politie. We feel that Government has 
not applied itself resolutely in dealing with thi!'! matter. Had t.llPY been suffi-
ciently determined, they would have finished these deliberations ea.rliflr. We 
trust that this doe!'! not indicate any weakening on their part in their deter-
mination to deal with this evil. I hope it does not mean they will allow any 
emasculation of this Bill. In thilt formal sense, I oppose the Motioll. 

Prol. B. G. Banga : (Guntoor cum Vellore: Non-Muhamma.dan Rura.l): 
I am ra.ther rmrprised at the rema.rks which fell from my Honourable friend 
Mr. Griffiths. We are also as much anxious as he is that this Bill li!hould be 
passed as soon as possible, and that tax evasion should be'stopped at the 
earliest possible moment in the sternest fashion. But I thought that my 
Honourable friend also w8'.s very keen that this postponement Iilhould be 
made when this question was being discussed in the Select Committee.' There-
fore, Sir, I do not find anything specially wrong in asking for this kind of post-
ponement only for a. few days. I certainly deprec/\L 'i.e manner in which 
the' Honourable the Lea.der of the Opposition hal' : ~: .. : 1, to suggest that there 
is some sort of move on the part of this House.' ill shelving or postponing 
this measure for any length of time . 

• r. P. I. Griftlths: I suggested nothing of the kind. I suggested IP.lck 
of resolution ,on the part of Government in dealing with this mat,ter. 

Khan lIIohammad Yamin Khan (Agra Division: Muhammada.n Rural) : 
Sir, I think t.he time Ahould be extended as' the grounds for tIle opposition 
are not valid. The other m-atter which my Honourable friend Mr. Griffiths 
referred to, is really worthy of consideration by t.his House. We do not want 
that this Bill, which is intended to ca.tch thieves who have stolen public pro-
perty which is due to the public exchequer, should lJe postponed indefinitely. 
Any kind of delay in catching thieveR .is not right and proper and I hope the 
Select Committee will give its full consideration to thiR that no lenieney should 
be shown to anybody Who evaae payment of proper tax which is due to the 
public exchequer. The public exchequer should not suffer in anyway. If 
tlW Bill is improved through negotiation, it is a happy augury. I do not 
like any latitude should be given to thieves who steal public money. , 
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Rural) : Sir, I fail to understand how you can begin to detect tax evasions 
simply by passing this Act. A number of other measures wiJI have to be 
adopted and these things have to Qe thought out carefuJIy by the Select 
Committee. A delay of a few days need not substantially delay the matter. 
I have great sympathy with the sentiments expressed by Mr. Griffiths, but 
a delay of It few d!l.Yil will not alter the situation . • The Honourable Mr. Liaquat Ali Khan: I have no intention to say any-
thing except this that the Government are determined to bring to book 
all those who have evaded taxation. By asking for postponement, I do 
not want my Honourable friend Mr. Griffiths to think that it is our desire 
that this Bill should not be passed this session. . 

1Ir. President: The question is : 
"That Mr. Laklhmi Klmt,a Maitra t.8 appointed to the select ('ommittea on the Bill to 

provid,' for an inv(!stigation into mBtteJ"llo.l:elating to tllXation on income in plano of Messer" 
K. C. Keagy and M, R. Ma8ani who h·we resigned from the committee and that the time appo 
inted for the presentation of the report. of thfl Selo/!t Committee on the Bill be extended up to 
Tuesday. the 8th April. 19.&7." 

The motion was adopted . 

. DEMAND FOR SUPPLEMENTARY GRANT FOR 1946-47. 

DEMAND No. 3.-TAXES ON INCOME INCLUDING. COBPOBA.TJON TAX 

The Honourable lIr. Liaquat Ali Khan (Finance Member): Sir, I move: 
"That a 8uPfiementary sum not exceeding Rs. 23 52,000 be granted to the Governor 

General in Counci to defray the charges which will come in OOUI'IIe of payment during the year 
eDding on the 3lat day of March 1947, in respect of'Taxes on income including Corporation 
tax ." 

lIr. PresideDt: Motion moved: 
"That a supplementary sum not ex( eediqg RR. 23,52,000 00 granted to ~e Governer Gen-

eral in Council to defray the r.hl\rgel whir.h will (lome in coul'lle of payment during the ;ve"l' 
ending on the 31st day of Mo\r(,h 1947, in raapect of ' Taxes on income inoluding Cocpore.tion 
tax," 

Shri lIohanlal Saksena (I..ucknow Division: Non-Muhp,mmadan Rural) : 
Mr. President, Sir, if you will kindly refer to the proceedings of the Standing 
Finance Committee dated the 30th July 1946, you will find that in regard 
to this supplementary demand,. it was said that the arrears of assessment 
cases in the Income-tax Department on Is~ April 1946 numbered roughly 
to two lakhs and 27 thousands. The number of cases coming up for assess-
ment and the number of case!! carried forward from year to -year has been 
steadily going up. So, this supplementary grant was sanctioned by the Stand 
ing Finance Committee on the assurance that this work of collection which 
had fallen into arrears will be met by the appointment of this staff. Since 
then there has been a lot of speculation about the amount of income-tax 
arrears. No exact figures or rough figures have so far been 8upplied to us, 
although in the Press it has appeared and other persons have also said that 
income-ta.x arrears have mounted to the tune of 40 crores or even more. 
So I would like to be enlightened as to how many cases have been disposed 
of, how ma.ny cases are still in arrears and as to how much amount roughly 
on account of income-tax is in arre~rs. That is one point. 

The second point that I want to rais, is this. You will remember 
that the other' day my friend Mr. Jhunjhunwala raised the question of assessing 
sterling a.nd dollar companies who had made greater profits during the year 

2738 LEGISLA'flVE ASSEMBI.Y [31sT wIAIL 1947 
Dr. ZiIt UdcliD Ahmad (United Provinces Southern divisions: MuhammadaD 

Rural) : Sir, I fail to understand how you can begin to detect tax evasions 
simply by passing this Act. A number of other measures wiJI have to be 
adopted and these things have to Qe thought out carefuJIy by the Select 
Committee. A delay of a few days need not substantially delay the matter. 
I have great sympathy with the sentiments expressed by Mr. Griffiths, but 
a delay of It few d!l.Yil will not alter the situation . • The Honourable Mr. Liaquat Ali Khan: I have no intention to say any-
thing except this that the Government are determined to bring to book 
all those who have evaded taxation. By asking for postponement, I do 
not want my Honourable friend Mr. Griffiths to think that it is our desire 
that this Bill should not be passed this session. . 

1Ir. President: The question is : 
"That Mr. Laklhmi Klmt,a Maitra t.8 appointed to the select ('ommittea on the Bill to 

provid,' for an inv(!stigation into mBtteJ"llo.l:elating to tllXation on income in plano of Messer" 
K. C. Keagy and M, R. Ma8ani who h·we resigned from the committee and that the time appo 
inted for the presentation of the report. of thfl Selo/!t Committee on the Bill be extended up to 
Tuesday. the 8th April. 19.&7." 

The motion was adopted . 

. DEMAND FOR SUPPLEMENTARY GRANT FOR 1946-47. 

DEMAND No. 3.-TAXES ON INCOME INCLUDING. COBPOBA.TJON TAX 

The Honourable lIr. Liaquat Ali Khan (Finance Member): Sir, I move: 
"That a 8uPfiementary sum not exceeding Rs. 23 52,000 be granted to the Governor 

General in Counci to defray the charges which will come in OOUI'IIe of payment during the year 
eDding on the 3lat day of March 1947, in respect of'Taxes on income including Corporation 
tax ." 

lIr. PresideDt: Motion moved: 
"That a supplementary sum not ex( eediqg RR. 23,52,000 00 granted to ~e Governer Gen-

eral in Council to defray the r.hl\rgel whir.h will (lome in coul'lle of payment during the ;ve"l' 
ending on the 31st day of Mo\r(,h 1947, in raapect of ' Taxes on income inoluding Cocpore.tion 
tax," 

Shri lIohanlal Saksena (I..ucknow Division: Non-Muhp,mmadan Rural) : 
Mr. President, Sir, if you will kindly refer to the proceedings of the Standing 
Finance Committee dated the 30th July 1946, you will find that in regard 
to this supplementary demand,. it was said that the arrears of assessment 
cases in the Income-tax Department on Is~ April 1946 numbered roughly 
to two lakhs and 27 thousands. The number of cases coming up for assess-
ment and the number of case!! carried forward from year to -year has been 
steadily going up. So, this supplementary grant was sanctioned by the Stand 
ing Finance Committee on the assurance that this work of collection which 
had fallen into arrears will be met by the appointment of this staff. Since 
then there has been a lot of speculation about the amount of income-tax 
arrears. No exact figures or rough figures have so far been 8upplied to us, 
although in the Press it has appeared and other persons have also said that 
income-ta.x arrears have mounted to the tune of 40 crores or even more. 
So I would like to be enlightened as to how many cases have been disposed 
of, how ma.ny cases are still in arrears and as to how much amount roughly 
on account of income-tax is in arre~rs. That is one point. 

The second point that I want to rais, is this. You will remember 
that the other' day my friend Mr. Jhunjhunwala raised the question of assessing 
sterling a.nd dollar companies who had made greater profits during the year 



DEMAND FOR SUPPLEMENTARY GRANT FOR 1946-47 2739 
in India than outside India but no reply was given by the Honourable the 
Finance Member in regard t'o this. He had put a question and a reply was 
given later on during the session. It was given out that no less than 575 
dollar and sterling companies were working in India. It was further given 
out that in 1943-44, 97 companies had made more profit in British India 
than outside India, in 1944-45, 98 companies ha.d done so, in 1945-46, 84 
companies had done so. It was also given out that these were treated un-, 
der section 4(a) of the Income ta.x Act as residential oompanies in India. 
T.hen in reply to another question whether they had been asked to supply 
.returns it was said that notices were sent to them but only a few of them 
had supplied the re,turns. So, I would lik~ to know about this also. The,n 
again some of them had been assessed and it yielded income-tax to the tune 
of 25 lakhs. So I would like to know how many of these compaQ.ies supplied 
-the ret:urIUI and what action was taken against those oompanies which failed. 
to supply the returns. How muoh money is standing a.gainst them anqj( 
any of them were not a'Jsessed, what was the reason. After all it could not, be a question of pauoi~y of staff. From the prooeedings of the Standing 
Finance Committee we find that an assurance was given that if this staff 
as required by the Finanoe Department was appointed, tp,en these arreare, 
cases will be 'disposed oIwithin a period of two years. I would like to know 
how much progress has been made because upon 'this will greatly depend the 
provisions that have been made regarding budget provisions. I would 
'also like to know how much of these arrears has been provided for in the next 
year's budget and how much more is likely to be _realised if further staff were 
appointed, because we find that the demand is for about 42 lakhs and, the 
supplementary demand is given to us as only 23 lakhs odd. Was the staff 
not available or not required 1 If it was not available, then I would like to 
know what steps are being taken to get the requisite staff because the arrears 
are there to the tune of 40 crores. If that is so, the expenditure of a few more 

- lakhs in getting the necessary staff should not be grudged. I want to know 
what steps are taken to expedite the disposal of al1 these castls of arrears 
I want information on all these points. 

Mr. Geoffrey W. Tyson (Benge.l Europea.n): Mr. M6han Lal Saksena. has 
rightly used the occasion of this supplementary demand for grant to draw 
attention to the high proportion of arrears of assessment to taxation. He 
has done this at a time when the House has been asked to consent to very 
heavy and crushing taxation both in respect of the individual and in res-
pect of trading companies. From time to time during the General Budget 
and also on the Finance BiH discussion, the Honourable the Finance Mem-
ber and his officers were asked to indicate arrears of taxation arising out of 
arrears of assessment and apart from the question of evasion, in 80 far as 
as I know he had no figures and in my opinion and in the opinion of my 
colleagues it is only right that figures should be forthcoming to show the 
amounts which would be available to the exchequer if the assessments were 
brought up to date at time, when as I say, we have been asked to foot and 
tax new taxes and raise the level of old taxes. I hope that the Honour-
able the Finance Member will be able to indicate in the course of his reply 
what steps are being taken to bring assessments up to date and what steps 
will be taken in the future to keep them up to date. . 

Mr. llanu Subedar (Indian Mercha.nts' Cha.mber p.nd Burea.u, India.n 
Commercel: I was thinking ofspeaking when tie Bill came up for discussion 
but I think I might mention one or two points now. With regard to the 
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budgetted figure under companies this year we find 4 crores, whereas in the 
last year the figure given was 9 '12 B,nd on inquiry we were informed that 
this was arrears collected in the last year. Now, Sir, I know that in the case 
of a good many companies the tax ~as not been collected. I know of indivi-
dual cases where it has not been collected for the last 5 years. These com-
panies are carrying these amounts in their hands. Then we were told that 
in the budget estimates 22 crores of rupees arrears was already included. 
On inquiry from very knowledgeable quarters I was told that in Bombay 
city alone the arrears would be 20 crorcs and that all-India arrears may be 
of the order of 45 crores. We do not know about this. I do not wish to 
press the Hnonourable the Finance Member to tell us something here and 
now but I think it would be of some good to .the department if the duty 
of collecting the exact number of cases of arrears and the amount 
involved was laid on that department for being suppJied to members of 
this House, even when the House is not sitting. We shall know the 
relative volume of the arrears. It would also expedite their own activities 
in the department and it would altogether have a goo~ result. I would there-
fore request the Finance Minister to tell this House of the number of cases 
of a~rears, the amounts outstanding and the amounts expected from them 
on the basis of the previous year's return. I hope that this information 
will be supplied to this House. 

Sri •. AJumthaaaJaDam Ayyangar (Madras Ceded ~stricts and Chittoor: 
Non-Muhammadan Rural) : I feel that so long as the Honourable the Finance· 
Member does not overhaul his department and get rid of the dual system of 
administration consisting of Industries and non-Industries this arrear will go 
on mounting up. I am proud of an Indian being in oharge of the department. 
Whatever may be the qualifications of the previous European Finance Mem-
bers my friend is a barrister and we have greater confidence in him that he will 
mana.ge the resources of this oountry properly and oollect the last pie of 
arrears that are due but unfortunately owing to this dual administration te 
whioh I have referred, these arrears will go on mounting up. They are 
not due to his fault. Even on the 1st April 1946 the cases of arrears amount-
ed to 2,27,000. We have gone on for 8 months and the arrears must have 
gone up by 100 per cent or even more. I ask the Honourable the Finanee 
Member to tell us what is the number of cases in arrears and the amount 
that is due on them. For how long the arrears have' ·been accumUlating 
each year for the past five years' What this default is due to, Even 
in cases where the appeals are preferred under the Inoome-tax Act against 
particular assessments, it is open to them to insist upon the amounts being 
paid and, on the reversal of the decisions, the amounts being returned t 
Why, then, arrears should arise, I am unable to understand. 

I would also like to have information from the Honourable the Finance 
Member regarding the number of cases which are disposed of on an aver-
age by Income-tax officers and also by Assistant Income-ta:x: Commissioner 
whether in the original side or by way of appeal. Why do they want an in-
crease in the establishment 1 Has there been any slackness in the adminis-
tration 1 I do not think any increase of establishment is called for. Have 

. they been doing their 'Work properly and diligently 1 Therefore, I once 
again appeal to the Honourable Member to see that the entire administra-
tion is completely in. his ch&l'ge and they are persons on whom he can rely. 
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Non-Muhammadan Rural) : I feel that so long as the Honourable the Finance· 
Member does not overhaul his department and get rid of the dual system of 
administration consisting of Industries and non-Industries this arrear will go 
on mounting up. I am proud of an Indian being in oharge of the department. 
Whatever may be the qualifications of the previous European Finance Mem-
bers my friend is a barrister and we have greater confidence in him that he will 
mana.ge the resources of this oountry properly and oollect the last pie of 
arrears that are due but unfortunately owing to this dual administration te 
whioh I have referred, these arrears will go on mounting up. They are 
not due to his fault. Even on the 1st April 1946 the cases of arrears amount-
ed to 2,27,000. We have gone on for 8 months and the arrears must have 
gone up by 100 per cent or even more. I ask the Honourable the Finanee 
Member to tell us what is the number of cases in arrears and the amount 
that is due on them. For how long the arrears have' ·been accumUlating 
each year for the past five years' What this default is due to, Even 
in cases where the appeals are preferred under the Inoome-tax Act against 
particular assessments, it is open to them to insist upon the amounts being 
paid and, on the reversal of the decisions, the amounts being returned t 
Why, then, arrears should arise, I am unable to understand. 

I would also like to have information from the Honourable the Finance 
Member regarding the number of cases which are disposed of on an aver-
age by Income-tax officers and also by Assistant Income-ta:x: Commissioner 
whether in the original side or by way of appeal. Why do they want an in-
crease in the establishment 1 Has there been any slackness in the adminis-
tration 1 I do not think any increase of establishment is called for. Have 

. they been doing their 'Work properly and diligently 1 Therefore, I once 
again appeal to the Honourable Member to see that the entire administra-
tion is completely in. his ch&l'ge and they are persons on whom he can rely. 
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When the Income-tax Act was on the anvil last, there was an amendment 
brought by the previous Finance Member and we opposed it. Certain Honour-
able Members asked whether the officer in charge should be allowed to get 
into any shop or busincss concerned to make searches without notice. Ob-
jection was raised in this House that the officers would be afraid to go to 
the asses sees who are of a white complexioh and they would naturally com-
pel the darker section of the community. Therefore, we were afraid of giv-
ing those powers to those officers. Today the same kind of difficulty con-
tinues in the Department and if the information given to us by my Honour-
able friend Mr. Saksena about the tax from Dollar and Sterling companies 
being allowed to fall in arrear is correct, then they seem to be greatly at 
fault. Such defaults ought not to occur and we must see to it that not a 
pie is allowed to accumulate for one reason or other. Every pie must be ' 
oollected within the year of assessment itself. 

Sir lohn Sheehy (Government of India.: Nomina.ted Officia.l): Sir, I 
should like to give the House some of the figures .that the Members have' 
asked for. The estimates of arrears on the 1st of April 1947, that is, to-
morrow, will be 2,98,000 cases divided up as fonows :-

1943·44 

19"·~ 

1945·46 

5,000' 

15,362. 

44.714 

1946·47 2,33,000 
Now, in regard to the suggestion that a great numser of these cases are very 
important, we have had them analysed in oategories 1, 2, 3, 4 and 5. 

Oategory No. 1.-Business income exceeding 25,000. 
There are only 28,000 cases in that category. 

Oategory No. S.-Business income between 10,000 and 25,000. 
There are 33,000 cases in that ·category. 

Oategory No. 3.-Business incomes between 5,000 and 10,000. 
There are 80,000 cases in that oategory. 

Oategory No. 4.-Business inoomes below 5,000 and other than busines". 
inoomes. 

TheJ:e are 60,000 cases in that oategory. 
Oategory No .. 5.~alary and Refund oases. 

1here are 97,000 cases in that oategory. 
And the arrears are only 37 per cent. of the total number of cases to be-

disposed of in 1947-48. 
Mr. Geoffrey W. TrIoD; What is the total number of aSS6SS68S ? • 
Sir lohn Sheehy: 5,10,000. That is the number of cases on our re-

gisters. 
8ri II. Ananthasayanam Ayyangar : About ,1)0 per oent. is in arrears. 
Sir lohn Sheehy: It is 37 per cent. of the total number of caseR which 

have been ca.rried forward including the number of ca.ses of 1947-48. 
As regards the revenue involved, the figures for arrears of revenue are 

for the years 1942-43 to 1945-46, that is, 4 years. We do not oount 1946-
47 beoause itis still with us, and the total amount is 52 Or01'68 an~ 1 lakhs. 
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Sir John Sheehy]
Of these 52 crores odd we have included 30 crores in the estimates for 

the current year.
Mr. Mauu Subedar: What about 22 crores which were previously men-

tioned ?
Sir John Sheehy : I am just going to mention th ît. If you subtract 30

crores from 52 crores, you get 22 crores and we have budgeted for 22 crores in
the budget estimates that have been submitted to the House.

Mr. Mauu Subedar : Is it suggested that these 32 crores have been coUec'
ted in 1946-47 ?

Sir John Sheehy: I could not tell you that yet because the year is not
yet over and we have not got the figures.

Mr. Mauu Subedar; Therefore, the total outstanding is 52 crores. I
want to know what may be collected this year and what may be collected in 
the budget year ?

Sir John Sheehy: The total outstanding at the end of 1945-46 was 52
crores. I do not say that it is outstanding now because we may have been 
able to collect 30 crores this yeâ r.

Shri Mohan Lai Saksena: May I know what is the likely amount of arrears
for the current year ?

Sir John Sheehy: I could not tell you that ; it will probably be fairly
high. There is always a carry forward of arrears from year to year. It is 
inevitable.

Prof. N. G. Ranga (Guntoor cum Nellore : Non-Muhammadans Rural): 
The Department is always inefficient.

Sir John Sheehy: The income-tax of every country in the world is in
arrears. It cannot be helped.

Shvi Mohan Lai Saksena: Then, it is not included in the amount of 22
crores. '

Sir John Sheehy : Not this year’s arrears.
Mr. President: The expression ‘ this year ’ becomes rather confusing.
Sir John Sheehy t I mean the year we are now in, 1946-47. But the

arrears of 1946-47 are included in the budget estimates for next year.
Now, as regards the staff. We had 315 officers in 1939-40 and we have 

provided in the budget estimates o f this year 881 ofiicers. At the present 
moment, we are in process o f selecting 217 officers to strengthen the De-
partment. I think it was Mr. Manu Subedar who raised the point about 
the rate o f disposals of cases. There is no such thing as an average rate 
o f disposals o f income-tas cases because it depends entirely on the sort of
work a man may be doing. A man may do 1,000 small cases or he may do 
only 200 big cases. But', roughly speaking, I should say that an Income- 
tax officer is expected to do about 1,000 cases, big and small, and an Appel-
late Assistant Commi^ioner disposes o f anything from 1,000 to 1,500 
appeals in the year.

As regards the point o f my Honourable friend Mr. Saksena about Ster-
ling and Dollar companies, I am afraid he will have to put a question on that 
subject. We could not carry that information in our heads.

Sri M. Auanthasayanam Ayyaigar : Every year there will be something
to be carried over to the next year which is not collected in that year. Then
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why slioald' W3 have additional staff. Even if the additional staff is pro-
vided there will still be the surplus.

Sir John Shsshy : There are various reasons for delay in assessment.
Aoooaats may not ba ready or accounts may be disputed. It is inevitable 
that there will be a number o f cases in arrear. There is no reason why 

I p M adequate staff should not be able to finish the simple cases,
' ' but the contentious ones will remain.

Sri M. Anantbasayauam Ayyaugar : We are asked to vote expenditure
o f R?. 23 lakhs. I f  the staff is provided does the Honourable Member feel
that thsre will not be any carryforward to the next year ?

Sir Jolm Sheeliy : Not much. But, as I said, there are bound to be
some.

Sri M. Anauthasayauam Ayyaugar : What percentage does the Honour-
able Member expect will remain ?

Sir Joha Sheehy : I would not like to make a guess.
Sri M. Aaanthasayanam Ayyangar : How are we to be satisfied then

before voting Rs. 23 lakhs ? ,
Sir John Sheehy : You will be satisfied with the results. That is all.
Sri M. Auauthasayatiam Ayyangar : But what is the expected result ?
Sir John Sheehy : It is that most of the arrears will disappear. But

as to the percentage, you are asking me to prophesy, which I cannot do.
Shri Mohan Lai Saksena : Is it not a fact that the number of cases

has iacreassd since last year ? Last year the number was 2,27,000 while
th3 fi^ara this year is 2,98,000. In spite of the additional staff that had 
b33,i appoiatBi aad the assurance given by the Department to the Stand-
ing Pi.aanoe Gommittea that the cases will be cleared out, we find that the 
number has increased.

Sir John Sheehy : I have not got the exact figures with me at present
but I expected the total number of cases to be less.

Dr. Zia Uddin Ahmed (United Provinces Southern Division: Muham- 
mi,ii.n Raral) : I would like to point out the expectation o f income from 
this expanditure. As I said in the course o f the general discussion every 
single rup33 which we spend on this account would bring Rs. 100. The
expan lifcare oa this account is an instalment which will bring an income 
13,03) p3r e3it I am tharefore sorry to find that objection is raised on this
expenditure.

I T  Sir Cawasjee Jahangir: (Nominated; Non-official); May I know. Sir
whether the staff has been employed or is to be employed ?

Sir John Sheehy : We are going to employ 217 new men now, and a select
tion is being made.

Sri M. Ananthasayanam Ayyaugar : How many have already been
employed ?

iSir John Sli83hy : I have not got the exact figure, but the number is
about 600.

Sri M. Ananthasayanam Ayyangar : 600 have been employed now ?
Sir John Sheehy : I said there are 600 officers.
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Sir Cowasjee Jehangir : Sir, from what little I know of the Incometax

Department I can say that the staif requires to be increased. They have 
been overworked. But the trouble is that they are inefficient. I would 
here like to know how this recruitment is going to be made, what sort of 
test is to be applied before they are taken in, and what are their qualifica-
tions. A large number o f them don’t know their work. Not knowing 
their work they are apt to be hard on the assessees, not because they want 
to, but their ignorance o f the law makes them hard on the assessees, 
lest they be accused the other way. Therefore it is essential that the qua-
lity o f the men you employ should be o f a high standard. I am not con-
cerned with what you pay them— I do not know that. But if  you have 
to pay them more, then it will be worth your while to do so. But I do trust 
that the standard throughout the Department will improve. When this 
was brought to the attention of the House on more than one occasion we 
were told that attempts were being made to do that. I do not know whe-
ther we have been able to see the effects o f that improvement yet. I  do 
trust that we shall soon see some results o f the improvement in the standard 
o f work in the Department.

The Honourable Mr. Liaquat All Khan : Sir, my Honourable friend Sir
Cowasjee Jehangir has put a question. He wants to know whether these 
officers that are being recruited possess high qualifications or not. The 
selection has been made by a Board consisting o f a Member o f the Public Ser-
vice Commission and senior Officers o f the Department and the men who 
have been selected possess very high academic qualifications. Apart 
from that there was also an intelligence test done by the Specialists who 
are here in the Government o f India. We are very anxious to get the best 
type o f people for this Department. My Honourable friend has said that 
the Incometax Officers are inefficient. They are not inefficient. Unfor-
tunately the taxpayers are over-efficient ! Therefore, the poor income- 
tax officers has got to match his wits against the best legal brains that th& 
taxpayers employ. It is not really that our officers do not want to do their 
work. They do it to the best o f their ability. At the same time I do not 
want the House to go away with this idea that I do not think that there is 
no room for improvement. There is lot o f room for improvement and I 
am sure that with the recruitment o f these officers the Department will be 
able to function more efficiently and I hope that there will not be so many 
cases o f arrears as there have been in the past.

Sri R. Venkatasubba Reddiar (South Arcot cum Chingleput : Non-Muham-
madan Rural) ; On a point of information, Sir. The information has not 
been given about sterling dollar companies.

The Honourable Mr. Liaquat Ali Khan : The Honourable Member has
raised this question. I f  Honourable Members had given me some informa-
tion as to what was it that they wanted I would have had the information 
collected and placed it before the House. But now, at this moment, for 
me to give detailed information about this is not possible.

Shri Mohan Lai Saksena : Mr. President, last time when this demand- 
came this question was raised. This question was raised by Mr. Jhunjhun- 
wala, but the Finance Member might not have attached much importance 
to it because he had to reply to several other points. Then by means o f 
question it was raised and the answer was laid on the table and there was 
no occasion for supplementaries. Now Sir John Sheehyhas suggested that 
we might put a fresh question. There is no time for it unless the Honour-
able Member in charge is prepared to accept a short notice question.



The Honourable Mr. Liaquat Ali Khan : I am informed by Sir John
Sheehy who is the officer in charge o f this that no such information was 
passed on to him. But now I am willing, if  the Hnonourable Member so 
desires, to accept a short notice question. I shall be glad to answer it, 
but I may just add this because-I do not want to be accused o f not keep-
ing my promise. We will send telegrams to all the Income Tax Commis-
sioners and if the information is available before this session comes to a» 
close I shall certainly answer the question.

Shri Mohan Lai Saksena : The information is already there. The only
explanation we want is whether action was taken against them or not.

Mr. President : The question is :
“  That a supplementary sum not exceeding Rs. 23,52,000 be granted to the Governor- 

General in CouncJ to defray the charges which will come in course of payment during the year 
ending on the 31st day o f March 1947, in respect of ‘Taxes on Income including Corporation 
Tax’ .”

The motion was adopted.

CAPITAL ISSUES (CONTINUANCE OF CONTROL) BILL 2745

CENTRAL EXCISES AND SALT (AMENDMENT) BILL

The Honourable Mr. Liaguat Ali Khan (Finance Member) : Sir, I beg to
move for leave to introduce a Bill to amend the law relating to salt.

Mr. President : The question is :
“  That leave be granted to introduce a Bill to amend the law relating to salt.”
The motion was adopted.
TIib  Honaurable Mt. Liaq.uat Ali Khan : Sir, I introduce the Bill.

CAPITAL ISSUES (CONTINUANCE OF CONTROL) BILL

The Honourable Mr. Liaquat Ali Khau (Finance Member) : Sir, I move:
“  That the Bill to provide for the continuance of control over issues o f  capital, be referroad 

to a Select Committee consisting of Mr. Manu Subedar, Sjt. K. V. Gadgil, Sri M. Ananthasa- 
yanam Ayyangar, Pundit Thakur Das Bhargava, Mr. Geoffery W. Tyson, Rao Bahadur 
N. Siva Eaj, Khwaja Nazimuddin, Khan Mohammad Yamin Khan and the Mover, with ins-
tructions to report on or before the 7th April 1947, and that the number of members whose 
presence shall be necessary to constitute a meeting of the Committee shall be five.”

The Statement of Objects and Reasons makes the purpose o f this BiU 
clear. We want the present position to be extended for another five years 
Although there has been an appreciable change in the general conditions 
it is still considered desirable that control over capital issue is iiecessary 
in order to secure balanced investment o f the country’s resources in indus-
try, agriculture and social services. I am referring this Bill to Select Com-
mittee so that the Committee may be able to examine it in detail and thus 
help in saving the time o f the House when the Bill is taken up for considera-
tion. I am anxious that this Bill should be passed this session because 
at present we have an Ordinance which expires sometime next August or 
September, and it would not be desirable to go on having Ordinance after 
Ordinance. I  think, therefore, the House will cooperate with me in getting 
this Bill through during this session.

Mr. President : Motion moved :
“  That the Bill to provide for the continuance of control over issues of capital, be referred 

to a Select Committee consisting of Mr. Manu Subedar, Sjt. JST. V. Gadgil, Sri M. Ananthasa- 
yanam Ayyangr, Pandit Thakur Das Bhargava, Mi. Geoffrey W. Tyson, Bao Bahadur jM
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[ Mr. President ]
Sivaraj, Khwaja Nazimuddin, Khan Mohammad Yamin Khan and the Mover, with instruc-
tions to report on or before the 7th April 1947, and that the number of members whose presence 
shall be necessary to constitute a meeting of the Committee shall be five.”

The Assemblythen adjourned for Lunch till Half Past Two of the Clock.

The Assembh^ re-assembled after Lunch at Half Past Two o f the Clock 
Mr. President (The Honourable Mr. G. V. Mavalankar) in the Chair.

Mr. Manu Subedar (Indian Merchant’s Chamber and Bureau : Indian
Commerce) : Sir, I do not wish to detain the House very long over this issue
but as it is quite possible that I may not be able to attend some o f the meetings 
o f the Select Committee, I should like to make one or two remarks on this 
subject.

In the past the capital control was exercised for reasons of war and for 
other reasons some of which have now abated and some o f which were defi-
nitely against the interests o f this country. Applications o f people who wanted 
to register companies were turned dowa if they were likely to import goods 
from America that was On the ground o f exchange. I f  people were likely to
import goods from any other country except the United Kingdom, they 
were also turned down. The question o f supply and availability o f capital 
goods was one on whichGovernment claimedexclusive and complete knowledge, 
and that was another ground on which some o f the companies were turned 
down. I f  the Honourable the Finance Member will get the records of this 
House scanned up by his Department, he will find that this is a point on which 
some of us had a great tussle with the previous Government. Any application 
for the manufacture of radio, manufacture oftelephone equipment, manu-
facture of raw films, manufacture o f certain kinds o f chemicals, disinfectants, 
acids, certain kinds of pharmaceutical products, and drugs everything which 
England hoped to retain in their own hands was turned down arbitrarily 
by this Department. And I am mentioning all this not to rake up the very' 
bad past, but in order to see that in future this control works to the advantage 
o f this country in every manner possible..

Most o f the refusals were arbitrary. When we enquired from the then 
Finance Member as to why certain people were refused, he said that India 
was not ready for such and such manufacture for manufacturing dynamos, 
for manufacturing electric motors, and so on and. Sir, the Finance Department 
had the temerity to mention that on the floor of this House in spite o f the 
fact that on their staff they had not a single officer with technical knowledge 
or with technical background, who would be in a position to say whether or 
not India was ready. Certain private individuals who put their own money 
and who collect sufficient money from other people ought to be permitted to 
judge whether the time is ripe and whether a particular thing can be done or 
it cannot be done, and I do not like that the capital control should arbitrarily 
try to interfere with the flow o f capital into industry in the manner in which 
they have done in the past. I am sure that would not happen with the new 
Government. The new Government must have some kind of plan and prio-
rities. On what basis may I ask are our Government now going to say that 
capital must not flow in certain directions and that it should flow in certain 
other directions ? These priorities according to the Policy Committee’s 
Reports which are holding the field are not too well denfied, and I am sure the 
administration o f this Department would be extremely diflicult. Sir, the work 
with regard to the Joint Stock Companies is unfortunately spread over more 
than one department. The Registrar o f Joint Stock Companies has control
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over such matters as the issue of prospectus aDd the conformity with the pro-
visions of the Companies Law-that comes under the Commerce Department. 
And this is going to function under the Finance Department. I think it would 
be necesse.ry to have some kind of correlati<\ll between the activities of the 
one and the other. Not only that. In the past when permission was given 
Govt. support was not to be presumed with regard to the prospects of the 
company. That is quite correct~ On the other hand the Department did not 
possess information as to the orders placed by these people. They did not have 
any control as to the na.ture of the prices paid, and I have already on a pre-
vioUA occasion mentioned that very highly in.fiated prices are being paid by 
ignorant people from this country who are in a hurry to set up something and 
if there is going to be a control, the control is not merely to prevent the regis-
tration of companies proposing to m!l-nufacture something but the control 
should be really to Rave this country's money and to see that much of it is not 
wasted. Then there was the demand for information as to remittances. Here 
again if we keep the control we must have all the necessary information. I 
for one entirely approve of the principle that such a control should be main-
tained by this Department and that as and when they feel that certain acti-
vitic!! "ill not be good for this country they should be on the scene to prevf>nt 
such activities, but in order be able to do so they should have information all 
along the line,-what type of machinery is being provided, at what price, 
what remittance!'! are being made, and so on. There is a great lacuna in Go-
vernment's control machinery and while this particular feature is something 
which may go in, I do feel that the whole position requires thinking out. In 
particular I do not know on what basis Government have fixed the priorities, 
whom they will permit and whom they will not permit, what is the objective, 
and so on. It is not enough to lay before us the general goa] that it will be for 
the good of India. I have not tbe slightest doubt that,this Government will 
not do anything which will no be for the good of India. 
But I do wish to know and J do wish to suggest that it is necessary for this 
Government to lay down cert~iJ{priorities which will be in accord with "'·ome 
kind of general plan or scheme of things by which alone, and on which excuse 
alone you are entitled-Government is entitled-to interfere with the flow of 
capital. 

Lastly. may I say that while this capital oontrol operated during the war 
0.1:1 an extraordinary measure, the inconveniences were put up with peop]e. The 
public will be a little more sensitive now and it is with regard to compa.nies 
in Ilidia.n States which have not received capital consent that their shares are 
not permitted to be dealt with in British India under stock exchange. Here 
again is a question of correlation and this will have to be tightened by nego-
tiation and it will have to be met in some way so as to induce the Indian States 
to have some kind of measure, otherwise ~here is at the present moment 
confusion and R. large amount of unnecessary irritation. 

There is one more point and that is that in respect of the perfect,ly arbi-
trary exercise of power under this law under Seetion :~, I Khould Jike to suggest 
a board-advisory if you like-of some kind to be associated who will examine all 
cases in which permission is refused or is about to be refused so that the partiel 
whose applications are turned down may have the satisfacti on that, their ('ases 
have not been arbitrarily turned down but have gone through the eyes of some 
respomlib]e persons including the persons who are members of this House. 

Sir, I support the motion. 
Dr. Zia Uddin Ahmad (United Provinces Southern Divisions: Muham-

madan Rura]): I will confine my attention to one or two points raise in this 
connection. There has been a (!on1plC1int. that whenever you allow an inerease 
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vioUA occasion mentioned that very highly in.fiated prices are being paid by 
ignorant people from this country who are in a hurry to set up something and 
if there is going to be a control, the control is not merely to prevent the regis-
tration of companies proposing to m!l-nufacture something but the control 
should be really to Rave this country's money and to see that much of it is not 
wasted. Then there was the demand for information as to remittances. Here 
again if we keep the control we must have all the necessary information. I 
for one entirely approve of the principle that such a control should be main-
tained by this Department and that as and when they feel that certain acti-
vitic!! "ill not be good for this country they should be on the scene to prevf>nt 
such activities, but in order be able to do so they should have information all 
along the line,-what type of machinery is being provided, at what price, 
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whom they will permit and whom they will not permit, what is the objective, 
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in Ilidia.n States which have not received capital consent that their shares are 
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There is one more point and that is that in respect of the perfect,ly arbi-
trary exercise of power under this law under Seetion :~, I Khould Jike to suggest 
a board-advisory if you like-of some kind to be associated who will examine all 
cases in which permission is refused or is about to be refused so that the partiel 
whose applications are turned down may have the satisfacti on that, their ('ases 
have not been arbitrarily turned down but have gone through the eyes of some 
respomlib]e persons including the persons who are members of this House. 

Sir, I support the motion. 
Dr. Zia Uddin Ahmad (United Provinces Southern Divisions: Muham-

madan Rura]): I will confine my attention to one or two points raise in this 
connection. There has been a (!on1plC1int. that whenever you allow an inerease 

• 
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of capital you make restrictions that it should be confined to' the persons who 
already hold the shares. The outsiders are not allowed to come in. Here 
I plead that there should be 110 restrictions. It should be m,de a roll' that 
whenever oapital is allowed to increase, 50 per cent at least ought to be reserved 
for those who do not hold the shares a.lready. I want fro(ldom, a.nd ontsideJ'8 
should also be permitted to purchase shares. We should go to the open market 
and those persons who already hold shares should not he permitted to mono-
polise, and outsiders should be permitted to purchase to an extent greater 
than one-half. The majority of the inoreased shares if the investor!; are 
there, should go to the outsiders. 

The second point raised by Mr. Mann Suhedar iR about the hoard whi(lh 
he has suggested. That is very valuable, because to err is human and it will 
be great satisfaction to people if they know that mistakes can be looked .into. 
So I support the proposal that a board should be a.ppointed to look into the 
grievances. 

The third point is the freedom of purchase. I do not like control. I 
notice that control-means corruption not only in this country but everywhere 
in the world. Wherever there is control, it opens the door for black-marketing 
and blaok-marketing means high prices. So I want no restrictions or priority 
in any shape or form and I would have freedom in purchase, freedom in subs-
cription of capital and freedom for everybody. The greater the control the les8 
the advance. And I am satisfied that it is impossible for you to lower the 
price le,:el, that is the purchasing power of the !"Upee, unless the control 
is removed. So long as control is there, the black-marketing will be there and 
it falls on the honest consumers and this will raise the price index of the arti-
oles. So as suggested by Mr. Subedar, there should be freedom against pur-
ohue, no priorities, no control. So I beseech that this question of control ought 
to be taken up. 

My friend Mr. Rajagopalachari is not here".because I wish to tell him that 
the country is sick o.f con--trol. I challenge him to seek e~ection 011 the prin-
ciple of control. Except for the constituency of the millowners' Association, 
he will not be elected because the puhlic will not support cont.rol in any shart! 
or form. Throughout India the people are Rick of it. So t.he question of con-
trol in capital goods and the question of purchase is as bad as elsewhere but 
perha.ps not so bad as in the case of food. 

Mr. Qeoflrey W. Tyson (Bengal: European): T t.hink it. h-: an irony of fa.te 
that we should now give legislative sanction to control which by reason of the 
Honourable the Finance M~mber's budget proposal, so far as I can see, will 
have very little work to do in the future. On the other hand it is a wise thing 
that the control should be reviewed as it will beoy reason of the Bill coming 
before the House. Originally the capital issue contro] was inaugurated as 
an anti-inBationary measure. That aspect of its work is now less important 
than the objeotives which have been laid down by the Finance Member in the 
Statement of Objects and Reasons in which he said that the control is still 
neoessary to secure a balanced investment of the uOllntry's resources in indus-
try, agriculture and the social services. That is an entirely laudable object 
but control by itself will not I think achieve a policy of balanced investment. 
It would require something more positive than that although the control will 
tend to trim the ship if it gets out of balance from time to time. I would also 
like to say that we are in favour of the suggestion whioh has been made by my 
honourable friend, Mr. Subedar, that there should be some advisory authority 
to e][~roise a supervisory interest in the work of the organisation. What 
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aha.pe tha.t advisory board, committee or council will take will be matter fur 
determina.tion at some la.ter stage. But in principle we think it is a good 
thing tha.t there will be some recourse to an advisory committee where the 
examiner of ca.pital issues decided to withhdld consent to a specific issue. We 
further think it should be obligatory on the examiner to state the reasons for 
his action in writing and to make them public at the request of the applicant. 
t"t' With these few observations I beg to support the reference of the Bill 
to Select Committee. 

Sri M. Ananthasayanam ~A.yyangar (MI~dra.s CerledDistricts and Chitt.oor 
Non-Muhammadan Rural) : Sir, I have only a few words to say on this m@.tter. 
In prinoiple I-oannot agree with the Honourable Member that there is any 
necesgity for continuing the control over capital issues in this country. After 
a.ll the war is over. During the war I could 'understand that money ough 
not be frittered away on purposes other than for aiding the war effort during 
that period. Also as a measure to prevent inflation it might have been useful. 
But now having regard to the manner in which it has been worked and also 
from the point of view of its need, I would say that this Bill ought not to have 
been introduced. There is no need for it. The other day we passed a Bill 
empowering Government .to control foreign securities and foreign currencies. 
We also gave power to Government to allow particular kinds of imports, what 
articles ought to be imported and so on. Having regard to these two Bills 
that have been passed it is unnecessary to have this Bill. Let any company 
come in. Give priority in the matter of imports only to such materials, plants 
and machinery as might be absolutely necessary in the view of the Govern-
ment. There ought to be control all round: otherwise this kind of haphazard 
~ontrol is ineffective, where there is a prevalence of chaos in other departments. 
For this reason I would ask the Finance Member if he has got a plan. A pro-
perous concern may take advantage of his Act, arid it may have the ears 
of the Government, and 80 increase its share oapital. Now companies may 
not be allowed to start and where it is necessary to start a particu1ar kind of 
industry, having regard to the availability of raw materials, it is not allowed' 
to start the industry. A number of applications which have been made for the' 
issue of capita.l for start.ing some textile industry or vegetable ghee plant, etc. 
in my province have been looked upon with disfavour. They have no pre-
ference. They have no influential persons who could catch tha ear of those 
in authority. What is the administration here 1 There is Sir Alan Lloyd, 
who is the Chairman. I have nothing personal against him. I am not at 
all satisfied with the way it is worked. How can one man at the top be able 
to dispose cases in the absence of a particular plan. Some portions of my 
province, five districts in my province, are eterna.lly subject to famine. Cotton 
is the only produce that is available there. I am of opinion that a number of 
cotton and spinning mills ought to be put down there, The Ceded districts 
Cuddappah, Kurnool, Bellary and Anantapur are frequently subject to famine 

Sjt. N. V. Gadgil (Bomlll',y Cent.raJ Divhdon : Non-Mul1l1mmarlan Rltrl11): 
Thpv p,:'e (··ederl t.o (n.mine ' 

Sri lVI. Ananthasayanam Ayyangar: 1 wallt. every one of thoHe difltrkts to 
improv~. After this Government came into office they have not come forward 
with a plan, so that it. may be worked out. Industries are allowed to grow where 
they already exist. Places where there are no industries an allowed to go 
without any, whether with or without this oontrol. They are not going to get 
the benefit. Is there any soheme or plan by which priority could be given to 
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particular industries at particular placetwhere particular industries should be 
located, etc.1 Under Sec. 94(a)of the Defence of India Rules there was control 
over the issue of capital. For what purpose! The advisability of havin~ vege-
table ghea produced is not beyond doubt. The matter is being inv(>stigated by 
the Food Department as to whether it is nutritious or not. 'I'hat is a good 
investigation. But there has been a scramble to introduce vegetable ghee 
plants all over the country even before the results of the inv(>stigation are 
known. In one district in my constitu,ency, where groundnut is grown, some 
outsiders have been allowed to put up a· vegetable ghee plant with the result 
that the local expellers have been destroyed. The company bas been floated 
by persons with a large share capital from outside and the ptlrsons in the dis-
trict are not able to compete with them. To the extent of their ability the 
Provincial Government tried to avoid this othel' concern starth:g the industry 
But in spite of that and over the head of those people permission was given 
and they have started the industry. This is reaUy killing olle district with tho 
capital of another district or another province. There has been really chaos 
in this matter., We can only clothe the Honourable member with power hut 
he has no time to investigate everyone of those cases. It has not been done 
till now. We are not in wartime; we are in peace time. So far as importation 
of capital goods is concerned the Government has already got the power to 
control. Judged from that point of view, both in principle and in the manner 
in which it has been administered till now I do not. see any reason for this 
measure at all. I would like the Honourable Member to tell us before the 
session is over whether he has any plan regarding the industrialisation of this 
country, a plan to start industries where theyaire suitable by way ofthe availfl-
ability of raw products, labour etc. If there s su ch a plan I would certainly 
vote for this measure so that money may not be frittered away . 

• -::F' .......... ~ 
- I would therefore oppose this bill. If however the House agrees to the 

measure, I agree with my Honourable friend Mr. Manu Su~edar that not only 
for this measure but for the control of import of capital goods in this country 
there must be an advisory body. With respect to the issue offoreign exchange 
there must be an advisory body. Likewise go to the Conn aught Place any 
day and you will find what a lot of unnecessary articles are being imported f~om 
foreign countries and thus our foreign currency is being frittered away in this 
manner. For that also there must be an advisory board. 

Chaudhri Sri Chand (Nomin!l.ted Non-Officia.l): Our ladies wa.nt the 
goods. 

Sri .. Anantbasayanam Ayyangar: J do not know which ladies wa.nt 
them. Therefore if there is an economic planning for the whole country, these 
controls ought to be there. But so long as it is not there there is no necessity 
for such control. I am prepared to accept the Bill if the Honourable Member 
is prepared to set up an advisory committee not only for this but for the issue 
of foreign exchange, securities and also for the grant of import and export 
licenses. 

The Honourable Mr. Liaquat Ali Khan: Sir, I have ca.refully listened 
to the speeches of my Honourable friends. It seems to me t.hat there is seme 
misundersta.nding as to how this control of capital issue works. 'Ihe apI)li~ 
cation is made. It is examined first by the provillcial govenmE'llt aJ:d tl tln 
it is examined by the department C,oncerned. As a matter of fa d tl1 f'T<.' P,) e 
three departments concerned-the Industries a.nd Supplies, the CeDllr.cree 
and the Finance Departments- although it is under the administrative control 

2750 LEOISLATIVE ASSEMB[,y [31sT MAR. 1947 
[Sri M. Ana.nthasayanam Ayyangar] 
particular industries at particular placetwhere particular industries should be 
located, etc.1 Under Sec. 94(a)of the Defence of India Rules there was control 
over the issue of capital. For what purpose! The advisability of havin~ vege-
table ghea produced is not beyond doubt. The matter is being inv(>stigated by 
the Food Department as to whether it is nutritious or not. 'I'hat is a good 
investigation. But there has been a scramble to introduce vegetable ghee 
plants all over the country even before the results of the inv(>stigation are 
known. In one district in my constitu,ency, where groundnut is grown, some 
outsiders have been allowed to put up a· vegetable ghee plant with the result 
that the local expellers have been destroyed. The company bas been floated 
by persons with a large share capital from outside and the ptlrsons in the dis-
trict are not able to compete with them. To the extent of their ability the 
Provincial Government tried to avoid this othel' concern starth:g the industry 
But in spite of that and over the head of those people permission was given 
and they have started the industry. This is reaUy killing olle district with tho 
capital of another district or another province. There has been really chaos 
in this matter., We can only clothe the Honourable member with power hut 
he has no time to investigate everyone of those cases. It has not been done 
till now. We are not in wartime; we are in peace time. So far as importation 
of capital goods is concerned the Government has already got the power to 
control. Judged from that point of view, both in principle and in the manner 
in which it has been administered till now I do not. see any reason for this 
measure at all. I would like the Honourable Member to tell us before the 
session is over whether he has any plan regarding the industrialisation of this 
country, a plan to start industries where theyaire suitable by way ofthe availfl-
ability of raw products, labour etc. If there s su ch a plan I would certainly 
vote for this measure so that money may not be frittered away . 

• -::F' .......... ~ 
- I would therefore oppose this bill. If however the House agrees to the 

measure, I agree with my Honourable friend Mr. Manu Su~edar that not only 
for this measure but for the control of import of capital goods in this country 
there must be an advisory body. With respect to the issue offoreign exchange 
there must be an advisory body. Likewise go to the Conn aught Place any 
day and you will find what a lot of unnecessary articles are being imported f~om 
foreign countries and thus our foreign currency is being frittered away in this 
manner. For that also there must be an advisory board. 

Chaudhri Sri Chand (Nomin!l.ted Non-Officia.l): Our ladies wa.nt the 
goods. 

Sri .. Anantbasayanam Ayyangar: J do not know which ladies wa.nt 
them. Therefore if there is an economic planning for the whole country, these 
controls ought to be there. But so long as it is not there there is no necessity 
for such control. I am prepared to accept the Bill if the Honourable Member 
is prepared to set up an advisory committee not only for this but for the issue 
of foreign exchange, securities and also for the grant of import and export 
licenses. 

The Honourable Mr. Liaquat Ali Khan: Sir, I have ca.refully listened 
to the speeches of my Honourable friends. It seems to me t.hat there is seme 
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of the Finance Department. The matter is gone through very thoroughly 
and it is only then that the applioation is either granted or refused. An appli-
oation is refused in case where a provinoe J;eoommende or the Industries and 
Supplies Department reoommends that in that particular part of the country 
the~ is no soope for a partioular industry. In the case of banks or sucb ins-
titutions it is generally the opinion of the Reserve Bank which is taken. 
Therefore I wish to assure the Honourable Members of this House that every 
oare is taken before applioations are either refused or accepted. 

My Honourable friend Mr. Tyson said that after my budget proFCB81s 
there will not be any need for oapital oontrol but at the same time he fmgut 
that a point has heen made in this House as well as outside that now the ca pital 
from British India will go to the Indian States ..... . 

Mr. Geoffrey W. Tyson: I nevol' m~t.de that suggestion. 
The Honourable Mr. LiaQuat Ali Khan: You did not but 8omehody 

else did. Therefore if for nothing else at least to stop capital from British 
India flowing into the States it is necessary that we should have control over 
capital issue. 

I think I heard my friend Sir Cowasjee Jehangir murmur something: 
3 P.lr. How will it affeot 1 It will affect in this way that,no company which 

1"1 fiofLted in a State will be allowed to raise capital in British India, 
u nle(oJs the department of the Government issue a permit to that particular 
oompany. 

Thorefore I think it is very necessary that we should continue this control 
for some time. 

Sir Cowasjee Jehangir (Nominated Non-Offieill.l): r think the HonCiurf.hle 
Memhel' is wl'Ong in tho a.sMumption he h!M~ mt~de. Will he kindl~r ml'.ke en-
quiries? . 

The Honourable Mr. Liaquat Ali Khan: J am not "Tong in the lea.st 
beoause I know tha.t applica.tions have oome to me from Sfiates wanting to issue· 
I'hl1res in British India. 

Sir Cowasjee Jehangir: They will never come to you. 
The Honourable Mr. Liaquat Ali Khan: Then they nfmnot; l'I'.is(' cfJpit.r..l 

in Bl'itish India.. 
Sri M. Ananthasayanam. Ayyangar: Clause 3 (2) BP,YS tht'.!., ' No compa.ny 

whether incorpora.t.ed in British Indi& or not, ShlloU except. with the ('onscnt of 
the Central Government, maoke an issue of capitt>.l in British Ind.h~, '. 

Sir Cowasjee lehaDgir: It does not prevent any man in British India. 
suh~cribing to the shares of a company started in e.n India.n St.ate. 

The Honourable Mr. Liaquat Ali Khan: The shares ca.nnot he sold in 
in British India. That is wha.t I am trying to sa.y. If people will he foolish 
enough to invest. in the shares in a.n India.n State ~nd inveRt. in any (·ompp.nies,_ 
I ca.nnot pro!;8ct £0019 ; I c:m protect only wise men. 

Prot. N. G. Ring, (Guntul' cum Nellore: Non-~Il1ha.mm?,d'l.n Ru!·a.l) : 
Wi~e men do not req llit'C a.ny protection. 
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my Honourable friend would not expect me to give any definite answer on 
that point at this stage; / This is a ~atter that needs examination and I can 
assure him that I will certainly obnsi<;ier this pojnt very carefully. And let 
me tell the House that we are o.urselves not quite happy with regard to this 
matter .. We would 'like to have some sort of machinery which would give 
even more carefpl examination to the applications that are reCeived than 
-what ha.s been done so far. 

I do not 'think I need assure Honourable Members of this House that 
t4e power which the Government are seeking will certainly not be used againRt 
the interests of Indian manufacture or Indian industry. It will be our ohject 
to use t,he poweJ'S for the betterment of the economic life of India and that 
i. the only consideration t.hat will weigh with us. 

My honourable friend Mr. Ayyangar said that unless we. could· place -a. 
pla.n ,of industrialisation of the country before him he did not find himself 
agreoable to su]>porting this measure. That iRa matter t.}l-at the HonoW'abJe 
Member in charge r>,f Indmltries and Supplies can answer. j }\ut personally I 

· do not think that it is necessary io have a complete plan placed before the 
House. As.a matter .of fact, there are plans, there have been plans laid down 
by the Advisory Panels. lilt is not that planning is going on in a haphazard 
manner. There is a plan' and tho planning is being done accordingly. 

Sri •. Auautbasayanam Ayyangar: Ma.y I know if in the matter of 
'priori~ies to indu~tries, the n"tUt"e of locality eto. is being followed in the matter 

of capit.a.l ifnmes 1 
The Honourable 1Ir. Liaquat Ali Khan: As I pointed out, to my honour-

able friend, every application is examined, before it is finally refused or accep-
· ted, by the Industries Department by the Commerce Department and by the 
Finance Department. It is not that the Controller of Capital Issues decides 
without anybody else having a voice. And if an application comes from a 
particular province it is the Provincial Government whose opinion is sought 
on tha.t particular matter. Every care is being taken and I am anxious that 

· even Illore care should be taken than has been done so far. 
Sri M. Ananthasayanam AJyangar: Is it to fit into an all-India. scheme 

· of reconstruct.ion ? 
The Honourable 1Ir. Liaquat Ali Kban: All the planning that is heing 

,done is for reconstruction and better oonstruction of Indian economy. 
I do not think there wa.s any other point except that my Honourahle 

friend tried to tie up this matter with the appoint,ment of Advisory Committees 
for every conceivable 8,ctivity of the Government of India. Well, that is 
a very big issue. As a matter of fact, it is a matter of principle whether a 
country ~hollld be governed through Advisory Committecs or through Cabinet 
Minister~. WeU, t,hat I think is a matter on which I am sure my Honourable 
friend does not expect me to ex})ress any definite opinion at thi~stage. All 
tha.t I can sa.y is that governing a country through Advisory Committees is 
not the be,st form of government .. 

111'. President: The question is: 
" Tuat tbe Bill to provide for the co ,~tilluance of control Over iHt'ues of Oapital, be 

referred to .. Seleot Co~n:aittee consMthg of Mr. Mnu 8ubecial', Sjt. N. V. GBdgil, 
8ri K. Ana:ltha'l&yan .. ~ Ayyangar, pundit Thakurdas Bharga'Va, Hr. Geoffrey W. Tyson. 
Bao Bahadul' N. Siva B .. j, Kbowajl Nizamuddin., Khan Mohammed. Yam,ln khan, and 
$he ~over, with nstruotions to report on nr before the 7th AprillU7, a'1d that the l~U~ber 

'of members whose preAono e-hould be neces'ary (lonqtitute " meeting shall be eve." 
Th~ motion was adopted. 
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BUSINESS PROFITS TAX BILL 

The Honourable _r. Liaquat Ali Khau (Finance Member): Sir, I beg to 
move: 

.. That the BiD to impOllb a special tax on a 08rtain cl&88 of income, &8 reported by the 
"Select Committee, be taken into oonaid_tion. II • 

Sir, it is not my intention to make any long speech at this stage. The 
report of the Select Committee has been in the hands of the Honourable 
'Members for a.bout ten days. The subject matter of the Bill has been dis-
cussed on the floor of this House more than once. I think all the criticism 
that could be levelled against the Bill and a.n the defence that could be offered 
has already been done, and I do not pr~poRe to say anything, or shall I say, 
to repeat all that has already been said, on this occasion. 'l'he Bill. I suhmit, 
.,s it has emerged from the Select Committee-and as I have already offcred 
that the Government will be willing to accept certain amendments-should, 
I feel. receive the support of every Member of this House and the 
support of even thOHe who were rather doubtful about this particular me-UHlirf'. 
Let me tell Honourable Memhers that the effect of the amendments wlli<'h 
have been made by the Select Committee and the amendments which I have 
said Government will he willing t.o accept would be that thE" expected revenue 
would be reduced from Rs. 30 crores to about Rs. 12 crores. Therefore, 
even those Honourable MemberR who were rather doubtful and who felt that 
the indust'ry may not be able to stand this burden which was being ]mt upon 
it, would have no hesitation in coming to the conclusion that the burden which 
"is propoRed to be put on the indUl'lt,ry is really like a drop in t.he ocean. 1 
never had any douht in my mind that the industry could stand without any 
injuriouR, or adverse effect even t,he burden of Rs. 30 crares which originally 
was int,ended in the Bill as it was introduced. Anyhow, now it should satisfy 
every Honourable Member, even those who were opposed to putting any burden 
·on the industry. Sir, I commend the motion for consideration of the House 

Mr. President: Motion moved: 
.. That the Bill to impoae a apeoial tax on a certain claaa of income, 801 reported by th e 

select Committee, be taken into oonaidsr&tion." 
IIr. lIaulJ.- Subeclar (Indian Merchants. Chamber a.nd Bureau' Indian 

'Commerce) : (NQbody will wit~hold from the Honourable the Finance 
Minister credit for hi~ having met wi~h the wishes of members with regard 
to this Bill ,and, th~re is no ,dou.bt t~t the Bill, ha,s very much, changed since it 
came to this House originally. I see the Honourable the Finance Minister is 
stilhlightly grudging aR tq the conoosRions which he has made and I assure 
'him that ~ome of us still feel that he could have given more. Like all 
compromifles. hl,)th sides are left wit.h slight dissatisfaction hut the fact that 
this m:\t.ter lU~R h~en happily Rf't,t.led jR one o,n which both the HOUl-1e and 
thf" country will congratulate tllemselvetol. ' 

Now. Sir, tho ,Finance MiniFiter baR acquire(l grea.t })oplllarity in this 
, HOllse th_ugh his habit of good humour a.nd passing off di~cult matt.ers 

with a joke. One of these jokos wa.s that he got up and Raid "that this measute 
is only for It year. Profit.s ]Vlrve been already made. There is nothing el~e 
next V'oar. Who the Fina.nce Minister win he next. year I do not know hilt 
whoever it .iR, if he wants 80 me.flllore money, hel~'i11 ha.ve to come to you. 
But so far as I am concerned this Bill is on]y for one year." I 

This reminds me that the income tax itself was levied as a temporary 
meaisurt> and it was expected to he put off in two y~rs' time. That was mor. 
than 60 years ago. When the super tax was levied it was put dewn t,o hegi,..,.._ 
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with 50,000 and ·it was regarded as temporary. When the surcharges were 
levied, they wer,e supposed to be·temparary and w~re expected to be removed. 
Now the supertax level has come. down from 5.0,000 to 20,000 instead of heing 
only temporary and a.ny man who suggested that surcharges have been ~1-
ready consolidated with the' main. rates and.any. man who -suggested 'that 
either the income t&.x or, any of the lev.iee ~re only temporary and will be 
removed would immediately qualify himse.If for. Thana. where we have a mad 
house in Bombay. In .other words. that was a .splendid joke to pass off a 
difficult situation. We must yiew this.in the light that it is a permanent. 
measure and therefo~e I am going, in the cours~of my remarks, to make an 
appeal to the Finance Minister. that in the administrative h~ndling of this 
measure and ill _ some other small respeqts, 81~an adjustments wWch maybe 
necessary in order to make this particular ta.x measure acceptable and suitable· 
as a permane~lt measure should be adopted. 

Now, with: regard, to. the. effect of. these measures genera.lIy l1nd parti-
cularly the BusincsR Profits Tax on small shareholders Rnd the general com-
munitv and the Bow .of. investment and so on, the Honourable the Finance 
Mini8t~cr has' madc muoh and many other people in this HouRe and· ou.tside 
ha\'"e nmde much of what they call the howl of the rich. It iF! not th(l' hdwl 
of the rich wltich a.ny of us w~sh to. echo in this House and I want to ql.lOte 
for that purp()se to the Honourable the Finance Minister a quotat,joll from 
what t.he Bombay Shareholdet:a Association is .saying.. ".Let. me mention that 
this Shareholders AsSociation is conducted by. Mr. Kapadia who appeared 
before the Honourable the Fina.nce Minister and many of us in the Banking 
Committee. He is.a oorn ~nd sw.orn enemy of the class which is known as;! 
promoters, which is ~nown as Managing Agents. There is no man in India. 
who during the' last. 20 years haH more confidently exposed a.1I t,he viles a.nd 
guiles of the promoters. high financiers, interlocking financiers and Managing 
Agent.s.. I say alld mllointai~ tha.t this institution is hated by 'every managing 
agent in this country because there iF! hardly any large firm of Managing 
Agents that anybody cares to remember and mention who &t one. time. or 
other did come' in the scrutiny and in the proteAt of this partieular iflRti-
tution. He is no friend of the class.that the Honourable the Finance Minist.er 
wisheR to ,attack. It . is from this Association that I am reading a ~~maU 
extract to this House. 

The Bombay Shareholders Asssciation consider: 
.. Businela Protlta Tax and Qne anna, additional oorporation tax take away about 9 ~ 

6 pies in the rupee from complUli,eII taxable illOome. Stop. Suoh heavy imposts aerioUllly afteot 
companies especially new companies brought into n:istenoe on aooount of Government' •. iu 
dustrialieation policy. Stop. Consequently their capacity to maintain adequate reeerve 
and re88OD.&b1e dividends will be orippled. Stop. Th_fore inveeting _pubfio,_p&:tioular 
millions of amall mid~ oIa. inveeton ";h~/form backbone of industriell will be e-e«l away 
i.nIIicting heavy hlow to econonUo apd iDdustrial expansion. Stop. Production so badly 
needed will eJow down." 

Now, Sir, as I said once before. It is extremely difficult to judge the 
eJ(act effect, of measures of taxation. I am not surprised that the Honourable 
the Finanee Minister-should still confidently say that industry ca.n bear tlris 
and nothing untoward will occur.' Some of us with a more conservative 
spirit are'8till inclined to doubt it. The speeches of m;} Honourable friend 
Mr. TY:JOn and several others who arc in a position to know a.nd understand 
busincF!s conditions reflect the fear and a.pprehension which SOID.t1 of us have 
got. Sir, 'the fina.ncial institutions of, this country. as indeed of any other 
country a.Te extremely Rel1f~it.ive. Tha.tmechanism is extremely delicate an<J 
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needed will eJow down." 

Now, Sir, as I said once before. It is extremely difficult to judge the 
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the Finanee Minister-should still confidently say that industry ca.n bear tlris 
and nothing untoward will occur.' Some of us with a more conservative 
spirit are'8till inclined to doubt it. The speeches of m;} Honourable friend 
Mr. TY:JOn and several others who arc in a position to know a.nd understand 
busincF!s conditions reflect the fear and a.pprehension which SOID.t1 of us have 
got. Sir, 'the fina.ncial institutions of, this country. as indeed of any other 
country a.Te extremely Rel1f~it.ive. Tha.tmechanism is extremely delicate an<J 
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I am Borry to say .that the first effect of these measures has already been wit-
nessed in Bombay in the failure of the Associated Ba.nking qorporation wit': 
:a, loss of 3i crores to the public. (An HtmOUrable Member,' What is the 
connE~gtioll:with thiElJ~nlk" Well th~ margins diminish, the bank ask!!! for 
more margins, the clientele are unable to give. the banks foreclose. there is 
& run on!.the bank. There is a whole series of events. 

Now, Sir, I gave an example of a man being thrown out from the balcony 
These rich men, instead of being taken step by step down the staircase are 
being thrown out of the ba~cony. N~body is in ,a position in such an eyent 
to dogmatise what the harm wiP be. The ~an may survive or he. may be 
permanently maimed or he maY.get off with a few bruises and the shock.,. 
The. full effect of all these measures will not be felt and realised until next' 
yea.r this .time. At that ~im~ the Honoura.ble the Finance Minister and my-
self may ,well find ourselves comparing notes. and the distance between our 
respective v:ie,,!s will not b,e as .great as appears to be today. 

Sir, I do hot wjsh .to compare my ~onourable friend the .Finance Minister 
with th~ ubiquitous hacl~ Victo~ia driver in Bombay, corresponding to the 
ton,gawala her!" a.nd,the Qabby in London.' There is,nQ more picturesque class 
than this parti!,ular class. I have great affection and interest in ·men of this 
dass and other groups of,humble people whQ are earning their livelihood. I 
It is not possible for us to love everyt.hing. that they do. Sometimes they 
address their animals, 'Okalo mere. bachche'. They address the animal as 
their son, a..nd sometimes I have heard them use ex.tremely intimate referenc.'es 
to the-sister and mother of.the hors~ I Si:r, as I said before, ~omparisons are 
unRatisfactory: and no .comparison can be carried or ridden too far, but there 
is one reRpect. in w:hich I t4ink there is ~ rea.sonabJe scope, for comparison 
between. the hack Victoria driver tmd the Honourable the Fina.nce Member. 
That ha.ck .victoria. driver does npt gi,ve· food to his .anima1· enough to make 
hi~ very fat; he .does not giy,e hi.m food .enough to l~a.ve 4im very ~trong. 
He give~,him just en~ugh food to get the work out of him .and no more, And 
in judging this very delicately, spme very tragic ~esults have been witnessed 
by us. ,Many, Honourable Member~ in, this House will confirm me when I 
say that this is not,au uncommon sight. In judging the exact !'mount which 
could be given to tl),e horse ju.st to keep him. alivt' and .to see that he does n9t 
feel strong-it is a ,very delicate judglJlent- sometimes the horse isJkept on 
such a margin that I have seen horses t.umble down in the middle of the work 
'and breathe their last in very great distress. They are unable to go forward 
and sometimes they are injured and to remove them from this misery, they 
have got to be ·shot .. This il!l a comparison whi~h I have mentioned because 
I ;wanted it to be recorded that this is a very delicate measure. UI) to what 
limit could youleave resources in the hands of business enterprises, joint stock 
compa.nies ~nd indust~es so that tpey will not only surviv~ but s,how some 

. expansi4 Any' man who dogmatises· that he is absolutely right in. thiS' 
connection, with all humility I say he is not right. I do not say that there was 
no need for' funds.' I am very glad ~hat the Honourable the Fin~nce Member 
hail met popula.r wishes from all classes that the burden may be lightened and 
that the apprehensions whi<;h some of us feel may not be·realised." I.am very 
glad that. has happep.ed, bu,t we. do feel that the whole busines~ would still 
have te be watched a.nd.if and when industry slackens down and enterprise 
fails, this v~ry Government {Iond my Honourable,friend Mr. Liaquat.Ali Khan 
himself wiU, I 'ave not 'he slightest doubt, .come on the scene himself and 
take steps tQ l-ever~ the effect, if there is ~ch an adverse effect of these 

measures. 
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~ow, Sir, the Honourable the Finan6e Metnber gave spme comparativ& 
figures with rega,rd to the lower reaches and lower ranges of income-tax in the 
United Kingdom and in this country in order to show that the Rcale of tax 
in this country, though ~accompanied by the reliefs which were giyen in the 
United Kingdom, was not as high as in tho United Kingdom. I am very 
happy he gave that and he did clear the air. May I similarly request him 
not at this time but at some la.ter time, some time before this session or by 
way of a press-note-equally to give a ~omparative table of taxation on joint-
stock companies with taxation on joint·stock 'companies in the United King-
dom and the full effect of the measure which we 1;tave before us plus 7 ann.a.s 
on "the profits of the company tax which still remains? If we have this com-
parative effect, it will be seen that we are not very far behind. Allegations 
were ma.de to me that we have already exceeded in certain incoJlU's and certain 
capital structu:re of .compani~s; we pave· already exceeded/the levy in the 
Ullited Kingdom. I w;as lo~h to accep~ that propositi9D bu~ I dp feel that 
a comparis9n must, be' IWtode and it must he realised that the capacity of joint-
stock cQIllpanies and en~erprise in this country t.o bear ta.xation is not at all 
as sound and as ,extensive as. of enterprise-in the United Kingdom and that 
any attempt to levy taxes on the same scale as. in the United Kingdom is 
bound to have untoward consequences, some of which my Honourable friend 
himself ma.y not be anxious to see. Now, Sir., ·with regard to the. small man 
about whom we have talked, may. I bring to his notire one. other aspect in 
which the littrle mQ,n is con()6rned. We have a contradictory principle of 
taxation in India in private oo:tnpanies under sectien 23.(a). If a company 
does not deolare dividends., it i~ still ,deemeQ to have declared 60. per cent. 
and he is taxed on that basis. A rather heavy penalty is imposec;l on the 
other hand on public companies. which give 1Il0re t~an 30 per cent. of their 
profits byway of dividend and this penalty has been very much enlarged 
this year with regard to t~e provisions already paslJed in this House in the 
Finance Bill.1 . "-

Now, Sir, I am conce~ed with regard to the shareholders who are receiv. 
ing dividends. To my kind, the business profits tax, which takes away a 
certain considerable chunk, one-sixth of the total gross profits, does, in the 
first instance, diminish the capaoity of the company both for reserves and 
for dividends and to the extent to which it diminishes the dividends, this 
Government itself is losing money. It is losing money from all those classes 
who, when they earn dividends, have to pay super-tax on it. So, what is 
re('.eived by way of business profits tax will certainly show lesser return in 
the super-tax of that particuJar class. If, therefore, the dividends are reduced 
with reference to the soper-taxwaZZa", the los8 is not 80 grea.t. But if the 
dividends are reduced with reference to those who are not eligible for sup er-
tax payments and who are not even eligible for the oompany rate 4aym ent 
of income-tax, then the tragedy comes in. I want to show this tragedy here. 
While I have no amendments or any ooncrete immediate suggestions with 
regard to ~ow it can be modified,' I would appeal to the Honourable the 
Finance Member to have this matter examined. The shareholder gets a 
refund of dividends received by him provided the rate at which he is . liable. 
for income-tax is less than the rate at which the company has paid the income-
tax, that is. to say, 5 annas, but no refund is given to him with regard to the 
additio~l 2 annas, namely, what is called the oorporation tax or the company 
uper-tax. He gets no refund. My Honourable friend the Finance Member 

has increased in company taxation this year one anna more which was reduced 
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~last year and whioh the House has already passed. I now put to him whether 

the time has not yet come in order to examine with reference to the refunds. 
of those who are not in their personal right!! liable to 7 annas in the rupee 
as incom.e-tax. So, the case which I am.making out IS really very much 
stronger when we consider that there is no question of any refunds on the 
bUl'!iness profits. After all, one-sixth is taken out of the dividends and reduced 
on account of it. 

Sir, seven annas are payable by the oompany. The Share-holders' Associa-· 
tion whioh came into existence in 1926 and has functioned very successfulIy for 
21 years should be in a position to know about it; and according to this Asso-
ciation millions of people are affeoted by this and by the somewha.t obROlete 
and, in the light of inoreased ta.xation, extremely harsh laws with regard to 
refund. And I Ray the Finance Minister is the last man who will take money 
from the olass whom he does not intend to hit, from whom he does not intend 
to take money. I would request him therefore to have this matter examined 
and see whether the system of refunds could not be so recast as not to bear 
so heavily on a olass for whom this particular'tax was never intended. The 
system of refunds existed when oompany taxation was only 32 pies in the 
rupee; it has now grown to seven annas in the rupee. It indicates that a 
stage has come when in order to have our taxation system on a just and fair 
basis, and particularly in order not to penalise the class for whom my Honour 
able friend has shown particular solicitude, this matter should be 
examined. 

Now, Sir, I do not wish to say much more, but I will say that in spite of 
the fact that thia is supposed to be a variation of the E.P.T. this is a new 
form of tax; and when you levy a new tax a good many loopholes, situations 
and circumstances u~foreseen by you or by anyone eIRe may creep in. And 
I wo~ld a.ppeal to the Finance Minister to give directions that administratively 
when these issues arise they should not be deeided on the letter of the la.w as 
his tax officers are prone to do now but that these issues should he brought 
to himself and the basic principlelf'(ftthem be determined by himself in order 
to see that the objective is maintained and nothing is done which WitS not 
intended to be done. I will therefore put three little points without going 
into details .. (1) In counting the abatement at 6 per cent. as provided in thi •. 
Bill when companies which have received premia for shares which they have 
put forward in the ma.rket-and these premia. do not necessari1y come from 
the public, very often they come from their own, shareholders-these pr~mia 
should be regarded as much as capital and reserve of the company as the 
ordinary capital. My Honourable fiiend Sir Cowasjee Jehangir has an a.mend-
ment on this matter, and I think it would serve the ends of justice as intended 
by the Finance Minister if that amendment is accepted by him. 

(2) Wi.rega.rd to the E. P. T. there have been E. P. T. deposits with 
Government and the companies will receive these deposits back. This is 
as much their capital as any other form of capital and reserve which have been 
already provided for and in the computation and structure of this Bill ; and 
it would be a calamity if Government on the plea that the return of the 
deposits made under the E. P. T. will be made sometime during the next 
official year say that because these monies had not been set out in the books 
of the company as part of the capital of the company they should be excluded 
therefrom. That again would be grossly unfair to enterprises which are in· 
volved in this. 
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(3) L309tly, the Select Committee ha.d oertain amendments, partioularly 
with regard to the provision to exclude from the operation of this Bil1 general 
insuranoe, publio utilities, banking and investment companies. They had 
also suggested that special provisions may be made with regard to Shipping 
oompanies. Under dispensations to whioh I do not wish to refer these matters 
have remained, and the Bill as it has oome to this House and the form in which 
my Honourable friend will get it passed makes no provision whatever for any 

. of these special types of iudustries. Some ofthom require special oonsideration 
and this can be given without affeoting either the prinoiples of this Bill or 
the general principles of revenue. And I oertainly plead that when Blly 
oompany has got reserves against catastrophic losses or against oonflagrations 
or earth quakes or any other contingenoy of that kind in whioh both insurance 
and shipping companies are lreriously involved, some of these cases when they 
come may be examined; and there again not the letter of the 'law as provided 
in this Bill whioh is aftier all a first and a new measure but the basic prin-
ciples should be brought to the Finance Minister himself, and he should-as 
I am sure he will-give a just, fair and wise decision on these issues. 

Now, Sir, there was muoh dust of controversy in this House and I depre':' 
oate a.ll these sectional and party oontroversies. I would not have made any 
referenoe to this had it not been for the fact that my Honourable friend 
Dr. Ziauddin al1eged that the Select Committee had used language whioh was 
used by the Federation of Chambers of Commerce. If anyone suggests that 
beoause Mr. Liaquat Ali Khan is a Muslim Leaguer and therefore his budget 
waCJ attaoked by people here or outside, that suggestion is not worth consider-
ing. It is a suggestion which is not only bad in fa.ct but it is in my mind 
a very uncivil suggestion. That suggestion drops to the ground on what fell 
from my Honourable friend Khwaja Nazimuddin who said that a good many 
p3.pers of the Congress persuation welcomes the scheme of taxation as put 
forward by my Honourable friend the Finance Minister. If that is so, the 
other suggestion that anybody is making an attack on the scheme of taxation 
as put forward by Mr. Liaquat Ali Khan because he is a Muslim Leaguer 
and tha.t any members of the Congress Party went out of their way to make 
an attack on him falls to the ground. I speak with humility and with a 
oertain amount of pain with regard to this, that I should have to refer to suoh 
topics at all. But they have been referred to. We have been eharged with 
having stated in the Seleot Committee not views whioh we honestly hold but 
those to which we have been tutored by somebody. That is a oontemptible 
suggestion wherever it comes from. Sir, I have not the slightest doubt that 
the Congress consists of all olasses, all sections, all views and opinions; and 
so does the Muslim League. I have met a.nd have received letters from 
merohants and businessmen of the Muslim League whose views with regard 
to these Bills and these taxa.tion measures are not a.t all different from the 
views which I hold. Therefore it is no use saying that all th9Ilerit is on 
my side and all the defect is on your side ; and anyone who for the sake of 
making a little debating point. indulges in suoh a thing is doing no service 
either to himself or his section or thi~ House or this country. Sir, business 
interests of the 'Muslim League ha.ve the same view as I hold on this subject, 
and so h!),ve my European friends who I,re acquainted with business con-
ditions. As for the Socialists, whether they are on the Treasury Benche"s' 
in the person of my Honourable friend or whether they are in any other part 
)f the House here, I am sure all of them from every quarter have to make 
Ip their minds and explain themselves and put forward a programme as to 
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wl:d fib.} wish to do. The fact of this taxation goes very far in advance in 
the direat ion of reducing inequalities is something which we all welcome. But 
this sort of bandying which we had in this House, the atmosphere of sUEIpicion, 
the atmosphere of abuse, that, Sir, is not required. What is wanted was and 
the Honourable the Finance Member very r5ghtly made an appeal for public 
co-operation. ,He wants against tax evaders the fullest co-operation from 
the people of this country. I say he is entitled to have this co-operation. 
But any sort of partisan bandying of words here which are passed in joke, 
r fear they have serious consequences outside. All of us have a. responsibility. 
I would ~ake my humble appeal to all sides to weigh the words which they 
use and not to indulge in either abuse or suspicion unnecessarily but to give 
such criticism bona fide as arises out of this measure which I am sure Govern-
ment Benches would not find un-welcome to hear. It is through constructive 
criticism alone that something is to be built up. I do not wish to take up 
any more time of the House in explaining the position of the Select Committee 
and those of us who were compelled to write in the manner in which we wrote. 
I ask the House to look at the language, look at the reasoning which we have 
given. We still feel that that line and that reasoning is correct. Sir, I do not 
speak for any individual or party, but I do say that all those who have taken 
up the a.llegation that congress has gone out of its way to support the rich 
man, I would ask their attention to the fact that the most objectionable 
feat.ure of the whole scheme of taxation which has been put forward has heen 
repeatedly said on this (opposition) side is the increasing of slabs, that is to 
say, supertax on individual rich incomes. Is it not significant that no attempt 
wa.s ma.de on behalf of the Congress Party or on the Congress side to interfere 
with this part of the taxation scheme put forward by the Finance Member 
which in the opinion of a good many knowledgable persons is in its effect on 
industry still more deleterious than some of the other measures. Why was 
it not done? Merely because that is the case of the individual rich. As 
far as I can see the Congress has not espoused the cause of the individual 
,·ielt. But whether it, is a queloltion of production. the effect on the flow of 
investments; the scope of employment. und the availability of security 
mat.erials during the war and other purposes for this country ,there, the out-
look is different. Even if it means help to those who arc enterprising and 
who are conducting the affairs of the country, I am sure all sides of tIle House 
would not grudge allY support which may be neceHsary in order to ~chieve 
tobe results ~'hich are useful to the whole society. 

Now, Sir, I think there n.re other points in detail in this measure which 
would have been granted but in the summary manner in which this matter 
has been settled, there are only two points namely this co-relation of the 
abatement with the clt.pitaJ of thl' ('ompany and of the reduction of the ra.te 
to I6§ which will bE' granted, as some of other friends will put forward some 
points on thiR. I shall not detain the House beyond saying that we are glad 
that the Honourable the Finan<~e Member has found it possible to meet some 
of the pointfl raiRCd by members of thiR HouRe and to bring a. measure whioh 
win be acooptabie to the HOllse as It. whole.. 

Sil Cowasjeelehangir (Nominp,ted : Non-Official) (J think we must agree 
with the Hnonourable the Finance Member when he said that this Bill has 
betn a great improvement on the Bill as introduced. He also said that 
there were some who contended that business and industry could not bear 
any furtber burden just now. I have not heard that contention ~~ the House. 
TJte contention that has been often put forward and very legItImately was 
that business could not bear the cumulative effect of the burden whioh 
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the Finanoe Member desireg to place upon it. He said that he reduoed 
his burden of 30 crores to 12' crores. It was not the amount that he desired 
to plaoe, but the way in which.fte desired to place it. That was the trouble. 
Now, Sir, it has been suggested I think in the Select Committee and in this 
House that E.P.T. should have been renewed again at 33 1/3 per cent which 
~ould have brought him nearly 30 orores. If it had been our- contention 
that the industry at this particular moment could not bear this burden of 
30 orores, we should not have suggested E.P.T. being renewed at 33 1/3 per 
cent. NowrSir, when I say that the Bill has been greatly improved;I honest-
ly believe it. If I say I honestly believe it, I must also repeat that the Bill 
as originally presented to this House was unjust, inequitable and imprac-
ticable and it was surprising that the Finance Minister should have brought 
such a measure before this House for its consideration. It showed lack of 
experience, lack of knowledge of industry and trade of this country. I am 
not going into details of the Bill as it was presented and the many diffi-
culties, but I should like to touch upon the point that has been raised by 
Mr. Manu Subedar. I was not in the House during the general debate, but 
I read in the newspapers that the Honourable the Finance Member con-
tended that this Bill was only for one year. It was heard on the radio 
and the wordR were taken literally. The next day the Honourable 
Member in another speech said that what he meant was that so far as he was 
concerned, it was for one year and that like any other taxation, ~he Bill· 
would last for one year and he or anybody else in his place had the right 
of having it extended like any other measure. There' was a very great differ-
ence between saying it will last for one year and saying that it can be ex-
tended by any Finance Member if he so chooses. The point that arises is 
this. Is it intended by Government to be a permanent measure 1 Or is 
it intended to take the place of E.P.T. which was meant to take only a part 
of war profits 1 That is the question I would like the Finance Member to ex-
plain to the Housc. I have s~id and I believe it that the industry today 
can bear a certain burden from these war profits-these ptofits which have 
been made in 1946-47. Wh~ther those profits are going to continue or not, 
I am not in a position to say. The Honourable Member for Railways made 
an extraordinary speech in this House during the general discussion on 
the Budget, a speech which haA been criticised throughout India by the busi-

. ness community and criticised very strongly. It has been called an ilIo. 
gical speech and it has been suggested that it was delivered by a man who 
had forgotten all the economics which he had ever learnt. He brought 
up a very important point. He contended that there may be deflation in 
future. True; there may be deflation. If there is deflation and if these 
companies do not continue to make what would be ordinary profits, fa·r 
less war profits, can this tax continue 1 I trust that the Honourable the 
Finance Member will give us some assurance on this point.· If there is 
to be defla.tion in this country, one would have expected the Railway Mem-
'ber to advocate the theory of public finance which has been accepted in 
western countrios,that is to)tdopt a technique by whioh the trend of fall-
ing production is ':anticipated and Government takes measures to encour-
age fresh enterprise to keep up the high level of economic activities. To 
say tha.t there is going to be deflation and to argue that these taxes should 
be at the level at which the Honoura.ble Member originally proposed is con-
tradiotory in terms. These oompanies are not going to make profits for all 
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times to ooll1e. We have been through five or six years of exceptional times. 
I am sorry the Honourable the Transport Member is not here, but I would 
ask him to look into his own records to see hDw his railways fared for many 
many years. Why 1 The interest even that Government had guaranteed, 
had to be made good by Government in past years. That has been the 
position of many companies; they could not even earn interst which Go-
venlment thought every shareholder was entitled to. Let him look into 
bis own records, and see if it is not a fact. If that is the position, I am pre-
pared to make a sporting offer to both the Honourable the Transport Mem-
ber and the Ho,nourable the Finance Member. If companies are started, will 
Government guarantee a minimum rate of interest, and if that rate of in-
terest is made by tho companies and a further profit results, let Govern-
ment share half and half with the shareholders. Government are not 
to invest a single rupee; they guarantee a certain minimum rate of interest; 
above that if there if! any profit let it be shared half an half. Will the Honow'-
able Member accept that offer? I may tell him,. that many companies will 
come into existence notwithstanding this taxation if this offer is accepted. 
Industries will not be started in this country due to this taxation, and due 
to the fear of losses which are inevitable with every new industry. 

[At this stage, Mr. President vacated the Chair which was then occupied 
by Mr. Deputy President (Khan Mohammad Yamin Khan) ] 

Sir, I have no desire to take up more time of this Honourable House 
but I would like to ask for a little clarification. Under the E.P.T. Act 
Governmont has to return the deposits that companies made to Govern-
ment. Those deposits are being repaid. The first instalment, I believe, 
is due on the 1st of April, i.e., tomorrow. May I ask what is the position 
of those deposits? When they were made I believe income-tax was paid 
on them I take it therefore that they will not be subject to Business Pro-
fits Tax. It is a pure and simple return of money lent by the companies 
to Government. I hope I am correct. I am so gald that the Honourable 
Member is nodding his head which meaI;lS that it is so, but I hope the 
Honourable Member will say so, so that it may go on record. 

There is one 1I10re point. The abatement is calculated by a certain 
percentage on the reserves, but the reserves are to be taken as those which 
have paid tax. Such reserves which have not paid tax have to be ded-
ducted from the reserves before the abatement of 6 per cent. is calculated. 
Now, may I ask how any company will be able to separate reserves on which 
it has paid tax from reserves on which it has not paid tax ¥ My Honour-
able friend, Mr. Ayres, knows exa('tly how a balance sheet is made up. 
The balanoe sheet does not show whether the reserves that have been set 
aside for a particular year are only such reserves as have been allowed 
by the Inoome-tax Department for abatement of income-tax. It shows 
what the company has s.et aside; it may be out of the amounts that Govern-
ment have allowed for depreoiation; it may be amounts set aside out of 
aotual prOfits after paying income-tax. How are the companies to work 
out this difference between reserevs which have paid incometax and reserves 
whioh have not 1 There· are companies which are 60 to 80 years old, 
their balance sheets won't show this. I presume that the Income-t~ 
Department will assist the companies in finding out what are the reserve' 
for abatement of this tax, and if they do not assist, the companies are not 
in a position to do so, and the onus is on the companies. It is a very un-
fair position. I hope that the Income-tax Department have reoords go-
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ing back to ~O or 70 years and they will be able to teU the companies ex-
actly what part of their reserves have paid incometax and what parts of the .. 
reserves have not pa.id income-tax, and if that is not possible then I trust 
the Honourable the Finance Member will by an executive order have some 
rough and ready rule by which companies can work. It is not in the Bill; 
I do not suggest any amendment, but· I make this suggestion, and I trust 
that if it is possible to work it out by the Department, well and good; if it 
is not, then some sort of convention must be brought into existence where-
by the companies can work out their reserves for abatement of this tax. 
These are the two points on which I would like to draw the attention of my 
Itonourable friend, and on which I would like to have some sort of an assur-
ance from him. Another point that was suggested by my Honourable 
friend, Mr. Manu Subedar, is down as an amendment by me, and I do not 
want to take up the time of the House on discussing that, but I trust that 
that will also be satisfactorily settled. 

Sir, I support the Bill now as it stands. and I trust the Honourable the 
Finance Member will have no reason to feel that industry in this country 
is not prepared to make its proper contribution to the treasury of the Gov-
ernment. 

1Ir. P. B. Gole (Boral : Non-Muha.mmadan): I am neither a capitalist 
nor do I belong to the labouring class. I helon~ to the middle-class and 
I am going to make c~rtain observations regarding this Bill which affects 

4 the ('ommon man who invcsts : and I would like to examine 
. P. M. this Bill from the point of view of a common man who saves 

a little and wants to live a certain dividend or interest that he would 
gain tht"reby. 

This year in particular, when an Indian Finance Member is at the helm 
of financial affairs, I would have expectf'd that instead of remarking that 
the capitalists have made a lot of money and that money should be taken 
aw.ay from them and distrihuted among the poor-instead of that, jf the 
Finance Member had decided to devot.e himself more c.a.refully to the ex-
isting finances and hl,d tried to minimise expenditure which is top-heavy, 
it would have been much better. Sofa.r as I am aware, Sir, it has been always 
cllstomary to find that while estimating the revenue of the ooming ye&T, 
the revenues that were esiimated for the last year and the revised estiD'late 
are taken as a- guide to budget for the next year. I am really surprised tbaf; 
this year in particular, that whereas for the year 1946-47 the hudget esti-
mates were B.s. 306 crores, the revised estimates show that the r.evenlle to 
the tune of R8. 336 cro!'es was expected. While, therefore, budgeting for 
the year 1947-48, if we take RI'I. 336 crares or one or two crotes more or le88-
that is usual while budget.tng for the semond year--that would have been 
a proper estimate. You wi]] he surprised, Sir, that. this year the budget 
estima.1ieI'l show tha.t the expected income for 1947-48 is &S. 279 crotes. Nei-
ther R8. 306 crores is budgeted for as in 1946 nor R8. 336 crores or a little 
less than that this year. Naturally the question would arise as to why the 
Finance Member under-estimated to such an extent. It is unusual to ex-
pect that when the previolll'l yt>ar's hudget estimates and revised estnnates 
show such a rise, that in t·his particular year, the figure of Rs. 279 C1'01lM 
has been shown to be the estimated revenue for 1947-48. I tried my level 
bef't to soo whether there WOOl'! any explana.tion from the Finance Member-
regardiDg suoh underestimates. Of course there was going to be a 108B of 
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a crore or two in the revenues from Posts and Telegraphs, and a orore orab 
in the revenue from the ra.ilways. But beyond this there was no likelihood 
why the revenue should dwindle to Rs . .279 Cl·ores. Last year Sir, I re-
member the speech of Sir Archibald Rowlands, where he stated that the war 
wa-s over and while budgeting for the year 1946-47 war conditions should not 
.be taken into consideration, and therefore an cxpla.nation was given for 
reduced estimates. Now, there are no war conditions. Instead oflower 
estimates a.s I have shown to you, the revised estimates show an increase 
of Rs. 30 crores. Why in thi8 particular year sueh a lower estimate 1 Be-
cause I know that the Finanee Member intended to remove the salt tax. There 
by there would be a los8 of nearly Rs. 9 e1'OreR, but at the time when the bud-
get estimates were made, certainly the Finance Departmcnt did not know 
that the Finance Member intended to abolish the salt tax. Therefore, when 
the Finance Department prepared the hudget estimateR those revenues from 
salt were also included in the Rs. 279 croteR. I reallv do not know how 
suoh an under-estimate waR made. But it seems to me that there is some 
sort of an attempt to create a s('.are that the budget must be balanced IIrnd 
fOT that purpose new taxation is necessary. But you will be surprised to 
know that the estimated loss was Rs. 57 erores, that is exactly the differ-
ence between Rs. 279 crores and Rs. '3:J6 erores. If thc Finance Member 
had estimated for Rs. 336 crores as the budget revenue for the year 1947-48, 
he could not have shown the loss. But there it is. There was to be some 
justification for the imposition of these novel taxes. Therefore he has done 
it. But what is the effect of these taxes-of COUl'se I do not want to re-
pea.t· a.ll the arguments that Mr. Manu Subedar advanced, because I have 
alrea.dy stated that I a.m neither a capitalist nor do I belong to the labour-
ing class; I admit that I do live on certain incomes thll,t I get from shares. 
The effect of the taxation proposals is going to be very bad on the middle-
classes. The labouring classes, so far as mill labour is concerned, they 
are far better off. So fa.r as the capitalists are concerned, they ~re rolling 
in wea.lth whereas the income of the middle-class is lit limited one. Accord-
ing to the taxation proposals that income is going to dwindle. 

Expenses sho~ no downwa.rd tendency. On the contrary the prices 
seem to be still rising, and therefore so far as middle cla.sses a.re concerned, 
as the income is dwindling the prices show a rising trend. Therefore they 
will find it extremely difficult to make both ends meet. I may tell you 
that the major portion of the revenue is obtained from the middle-class. 
The labouring classes do not care for taxation. They pay no taxes. The 
rich being very few-although of course the sums which each of them pays 
may appear very large the total amount by the rich is compara.tively small. 
The majority of the taxes is from the middJe class and that class is going to 
suffer under this new taxation. I will show how in different ways the 
tax is going to be heavy so far as the middle classes are concerned. 

Before I return to thiR point, I am drawing the attention of the Honour-
able the Finance Member to the conditions of Banks. The Finance Mem-
her referred to the heavy withdrawals from banks on account of the goods 
purchased a~d especially the exchange Banks elaiming back their money 
and on account of certa.in orders placed for foreign goods banks are put in 
a tight. What has further happened is that on account of these taxation 
proposa.ls, those banks which have advanced money on the security of goods, 
or shares are likely to suffer as the values of their security have dwindled. 
Funaer margins ha.ve been called for. That margin is not forthcoming, 
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Just now, my honourable friend pointed out the case of a very important 
bank, the A.B.C. bank which had .to close their doors on account of such 
heavy withdrawals and their inablility to meet the demands when made. So 
far as that bank is concerned in theBombay High Court a petition waS made 
and Sir Jamsethji Kanguga. who a.ppea.red for the bank assured the Court tha.t 
the bank wa.s more than solvent but that on account of the fall in the value 
of shares and stocks the bank was unable to meet the immediate demands 
and had to close their doors. They claimed a moratorium of two months. 

Sri M. Ananthasayanam. Ayyaugar (Madras Ceded Districts and Chittoor: 
Non-Muhammadan Rura.l) : Why should this bank alone coUa.pse t 

1Ir. P. B. Oole: This bank coUa.psed, whereas the other banks are on the 
po~t of coUa.psing. 

Sri M. Ananthasayanam Ayyangar: Where will they invest , 
Mr. P. B. Gole: They have alrea.dy invested. It is not a question of 

investing no"... They have already advanced money against the shares 
and goods. What will they realise if they were to sell their shares now t It 
is quite likely that they will meet with. 10SB and t·he bank's condition will 
be rather precarious.. 

While we were in the Select Committee on the Ba.nking Bill for the ma.jor 
portion of the time when evid~nce waB heard the Finance Member was not 
present but during the time he was present he watr.hed and studied the 
evidence that was brought forward before the Select Oommittee. Even 

at that time banks in certain provinces were in a tottering oondition. What 
will happen to the banks on account of this Bill 1 Already the corporation 
tax has been increased to two annas and the banks will have to pay the ex-
tra one anna.. Supposing a bank were to make a profit of more than one Iakh 
or more tha.n 6% on the share capital and its reserve, 16' of the excess 
profits would be taken by, the Government. I would ask in ull earnest.ncss 
whether banks are industrial concerns which have made huge profits in the 
pa.sU I know the Imperial Ba.nk paid 14 per cent on their original value 
of sha.res. The value of the share of the Imperia.l Ba.nk wa.s R8: 500, where-
as the ba.nk was paying Rs. 70 as dividend. The market value of the share 
was Rs. 3,300, so that those persons who bought the sha.res at that price 
wiIJ find their income dwindling. I do 110t consider the case of speculators 
but those who invest in order to get 3! or 2+ }Jer cent as a very reliable source 
of income. They purchased these shares at Rs. 3,300, whcn its face value 
was Rs. 500 and they will find the share value going down and the return 
on their money will not even be 2 or Ii per cent. 'l'hat matter ought to 
have been considered by the Fim~nce Member. I find that the minute of 
dissent in the report of the Select Committee recommended that banks 
should be excluded from the operation of the Business Profits Tax. In 
faot you cannot place banks on a level with other industries, which no doubt 
made a huge profit in war time. The result of these profits was that there 
was a mushroom growth of banks and .these ba.nks are in great difficulties. 
The sma.ll ba.nks which have grown up during the la.st five or six years will 
not be affected but other big banks which have made investments are likely 
to suffer. I will give you a.n instance. 

The A.B.C. bank for no fault of theirs had to close their doors. It 
would not be out of place to mention another bank, the International Bank. 
The Reserve Bank issued an order prohihiting them from acoepting any 
more deposits and after tha.t no permission has been given to that bank 
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to start its business again. The reason is that the B.P. T. has come in 
their way again. Similarly so far as the banking world is concerned they 
do not know where they would stand. I must confess that the Bill has un-
dergone some modifioations now but even these modifications will not cer-
tainly retard the downward trend so far as profits from the banks are con-
cerned. Banks in India cannot be compared with banks in England and 
America. Banking business is a new business so far as this country is con-
cerned. Formerly there were individual bankers but banking business under 
the Indian Companies Act is a new business, it is a new experiment. There-
fore until this business grows and is able to provide cheap credit to the rural 
population banks should be allowed to thrive. That is my personal view. 
From this point of view to classify banks amongst other profit earning in-
dustries would not be justified. I would request the Finance Member to 
consider this point of view and exclude banks if possible. There are of 
course agreed amendments. I have given notice of an amendment so 
far as exclusion of banking is concerned: I do not know whether it will 
be accepted now. I was glad to hear the speech the other day of the Finance 
Member when he said that he wants industries in India to thrive. If that 
is really his objective, he should realise that banks are the fountain source -
from which industries will be supplied with money. That fountain source 
should be left untouched, just as the Finance Member has left untouched 
the life insurance business. These are my observations with regard to the 
exclusion of banks from the operation of this tax. 

I would draw the attention of the Finance Member in particular to clause 
9 ·of the Bill. It is going to affect very heavily the small shareholders and 
other shareholders also. They do not get any Managing Agent's commission. 
Dividends are the only thing they get. I would, with your permission 
Sir, read that olause: 

.. Where an individual is entitled to profits ariBing from more than one buaineu of which 
at least one IS curled on by a firm in which he is a partner, the Incometax Officer. may, with 
the prior sanction of the Inspecting Assistant Commissioner of Incometax, aggregate the shares 
of BUch individual in the profits or loases of suoh businesses and treat the BUm of such aggre-
gation 88 the profits of a busineu oarried on by suoh individual and 88Se&B him acoordingly. 

I am not talking of middle class men who live on dividends. Take even 
the case of rich people who get large amounts of profits as dividends from 
different companies. Supposing he has invested his money in three or 
four companies and the total of these dividends, or incomes from different 
souroes is more than Rs. 1 lakh, then he becomes liable, because the whole 
aggregate income is taken into account, and the .man is liable for business 
profits tax. Imagine his position. He hol~s certain shares in differ-
ent companies. That company is mulcted with the income-tax, the cor-
poration tax and this business profits tax. After that he gets certain divi-
dend. Suppose he has invested in several companies and the income from 
his dividends exceeds Rs. 1 lakh, he has to part with a further 161 per cent 
of the amount above Rs. 1 lakh. It comes to this: tax, tax and tax. Be-
causo he happens to own shares in several companies those cotnpanies are 
to be taxed. . Besides, if he happens to be a partner with some other firm 
carrying on business, the partnership business has to pay income-tax, super-
tax etc. And his individual income has to be taken into account· because 
he has invested in $everal co~cerns. He gets over Rs. 1 lakh and there-
ore he has to be additionally taxed. This is the discretion given to the 
Incometax Commissioner. 
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Sjt. B. 8. Biray (Bombay Centra.l Division: .Non-Mllhammad.a.n Rural) : 

Can you give a.ny examJlle of such acl10sc 1 . 
1Ir. P. B. Gole: 1 I,m just, giviQg the e:x;a.rople. Suppose his dividend 

income is more than Rs. 1 lakh then the company from which .he gets di-
vidend pays the business profits t'a.x, (lorporation tax and the income-tax. 
Because this fellow happens to get the income from several companies his 
income is pooled together and he has to pay also the business profits tax. 
This, I would submit to the Honourable the Finance Member, becomes too, 
burdensome. I do not want that the man should beoome desperate be-
ca.use his income happens to be more than Rs. 1 lakh, that the company 
in which he holds shares should be taxed with the business tax, that the 
partnership in which he holds an interest should be taxed with t.his business 
profits ta.x, and suppoRing he has got some house property in Bombay or 
Delhi or Calcutta from which he gets more than a lakh of rupees then he 
has to pay super-tax, income-tax plu8 business profits tax on the income 
which is pooled together from all these sources. I would sullmit, Sir, that 
this would be inequitous and this clause 9 whioh gives a discretion to the In-
come tax Officer to pool together the incomes from these dividends and then 
oonsider whether he is liable to pay business profits tax should not really 
have been incorporated ill the manner in which it has been incorporated in 
Section 9. I find from the Report-even the Minority Report-of the Select 
Oommittee that no attention has been given to this anomalous conditioD 
and therefore I refer to this clause 9 of the Bill which will fall very heavily 
upon certain classes of people for no fault of theirs. I can understand a 
man getting an income from his own profession which exceeds Rs. 1 lakh: 
that should be taxed to business profits tax. But suppose he gets income 
from a company or firm which is also made to pay business profits tax, then 
that dividend or whatever it may be should be pooled together in order 
to make him liable for business profits tax is to my mind highly inequitouB 
and should be amended. 

Then, Sir, I have to bring to the notice of the Honourable the Finanee 
Member certain evasion of the tax which is being purflued. I do not know 
whether the Finance Member is aware of it or not. He is very particular 
that nobody should be allowed to evade this tax. That is quite true. But 
I would draw his attention to certain foreign companies which are trading 
in India and whose share capital consists of dollars or sterling. 
Under Section 4A the Income-tax Act those dollar or sterling 
cOJnpanies which earn more than half their income in India are 
liable to pay income-tax, super-tax and excess profits tax. Not only that. 
The shareholders in these companies, although they may be residing out-
side India, if they get dividend from these companies-which dividend 
very often may amount to more than Rs. 25,OOO-are liable to pay the tax. 
I may draw the attention of the Honourable the Finance Member to the 
questions and answers which were given on the floor of the Bouse. The 
Government reply to the question was tha,t there were 575 sterling and dol-
lar companies, and of these 97 companies in 1943-44; 98 companies in 1944-
45 and 84 companies in 1945-46 earned more than half their profits in India. 
You will be surprised, Sir, to learn that a majority of these companies have 
completely escaped taxation on the ground that they were registered out-
side British India. They have not even eared to submit the returns called 
by the Inceme-tax Officers. I do not understand why·the Income-tax De-
partment was so lax and why they have not called upon ·these companies 
to submit returns and if they did not do so why the penalty was notimpoeeci 
on them and why they were not prosecuted. The Finance Member should 
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take into oonsideration why these companies which have earned more than 
~alf their 'profits in British Indian although they are foreign c{Jm}Janies, 
should not pay any tax to the Indian exchequer. They have completely 
escaped taxation and I do not know whether the Finance Member has 
taken this into consideration. The Finance Member is anxious that no-
body should be allowed to escape taxation. If that is correct-&nd I . am 
quite sure he has correctly stated that point-then it is the duty of the Fin-
ance Department to see to it. At least the Finance Member will call upon 
the Finance Department to show why these companies have not been prose-
cuted. I may also point out to him that the limitation for recovery of in-
oome-tax is four years. From 1943-44-1 am of course proceeding U}lon 
oertain figures that have been supplied by the Government-from 19~3-
44, 1944-45 and 1945-46 these companies which earned more than half their 
profits in British India-both dollar and sterling companies-should be 
immediately oalled upon to submit their returns and they should be taxed 
with income-tax, super-tax and also excess profits tax. If this is done I 
am sure that the Finance Member today will be able to get more than Rs. 30 
crores. Such are the huge profits that have been earned by these oompa-
nies, and they have escaped taxation altogether. Apart from this, the 
shareholders of these companies, although they may be residing outside 
British India, getting more than Rs. 25,000 as dividend from these compa-
nies are also liable to pay income-tax and super-tax. I do not understand 
why the names of the shareholders who haye earned more than Rs. 25,000 
as dividend from these companies have not been called. I am told that 
these companies say that their registered office is in Washington or in 
London. The Register of the shareholders is outside India. t ~ . 

Mr. Deputy President: This will be more pertinent to the third Bill 
which has not come yet. 

Mr. P. B. Gole: I am not tfl,lking of the Income-ta.x Act here . 
. ---Mr. Deputy President: The reference made by the Honourable Member 

is all right. But the point which he is stretching at great length is a matter 
which is really relevant to the other Bill which the Select Committee is' COD-
sidering. This matter, that some companies have escaped and have not 
paid the tax, will come up then. ., -Mr. P. B. Gole: I bow to your decision. I would not dilate on this point 
further. While discussing this question, I have referred to this point which 
might be borne in m~nd. If the case arises again, I will refer to this ques-
tion in detail. . --I would only touch on one further point in this connection a.nd fini~ 
my observations 'with regard to this Bill.!In the beginning I stated that 
this is going to dwindle unMoessarily the income of the ordinary man. Apart 
from the income, what has hap})ened is that the value of the.income and the 
capital has gone down. Here is a ma.n who has purchased shares in the 
share market, as an investment and a source of income for his family, especi-
ally, children, widows, orphans and helpless people. They suddenly find 
themselves one fine morning, when they read the speech of the Finance 
Member, very poor. Not only is their income dwindling but even the value 
of the shares and of the capital has gone down considerably. I have come 
to know of instances where the people who want to dispose of their shares. 
and get whatever money they can now find that they cannot sell their sharCII, 
because the share market ramains closed and they find themselves in a. very 
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tight oomer. I have nothing to say with regard to the intention of the ,Honour-
a.ble the Finance Member with regard to touching the pockets of those who 
are able to pay but in doing so h~ must also consider the middle cla88 who 
have been hit very hard. My experience is whatever 'tax the industrialist 
has to pay he does not payout of his pocket. Indirectly he makes the con-
sumer and the man who holds the shares pay. That is the experienoe even 
as regards the E.P.T. Therefore I would request the Honourable the Fin-
ance Member to see that the source of income of the middle clas8 is not 
aft'ected by this Bill. With these words I support this Bin. 

1Ir. Vadilal La1lnbhai (Ahmedaba.d Millownel'S' AS8ociation: Indian OoIU-
merce): Whether the Finance Member takes 12 crores or 20 crores out of 
this Bill makes no difference to me. It is the cumulative effect of these taxes, 

. .as I say, that is going to be ruinous to the industrialisation ,of the country . 
. Sir, this is the time when many important countries are reducing their taxa-
tions enormously while we are increasing our taxations enormously, at a 
timo when there was a spurt of Industrialisation. Industrialisation would 
have raised us oonsiderably but it is the misfortune of this country that 
8uch burdens are piled upon industry that we will see the bad results of this 
taxation within the next 12. months. At this time next year we will be 
able to reconsider the situation and find out whether we have gone up or 
gone down. I can tell you the instance of a big rayon factory which was 
proposed to be started. They have now decided to stop all further progress 
and they have decided to return the money. The ':actory was to cost about 
5 crores of rupees. I know some friends who have gone to America to buy 
machinery for plastics and they write to me that they are returning with-
out plKcing orders. These are not individual instances but they will multi-
ply in the very ncar future. I will just read out a Re'Uter'8 message dated 
the 28th March. This is what ~t .says: 

.. A Bill to Ollt inoometax this year by almost 4,GOO,OOO,OOO dollars 8upponed by the 
RepubJioau. Pal'ty was passed yesterday by the House of Reprell8ntativell. 

It will DOW' go to the Senate where it will proba.bly be revised. if the Senate and 1'1"811:_ 
dent. Truman approve of the Bill the measure will be retroactive to Jau.UAry I, this yea· ... 

It would cut taxes of 25,000,000 lower income persons by 30 per oent au.d give 20 por cent 
reduction to most of the rest of America's 46,000,000 tax.pa.yers." 

The same is the situation in Australia and this is what they have done. 
Thi~ is what they say: 

• " Federal Cabinet haa agreed. to tax outs for the next financia.l year begiDDing on July th e 
first tha.t are estimated to amount to more thau. 41 million pounds on the present basill of ta:-;a-
tion. Reductions on all personal incomes will be on A sliding soale ....... The reductions now con-
templated follow spbstantial outs already introduced. Binoe the end of the war, therc ha.ve· 
been remissions of 61 million pounds, . comprising 37 JDillions on personal incometax, 20 millio illi 
on 8Illes tax, and a funher 4 millioJ18 on customs and salcij tax." 

This is about Austra.lia where taxation iR considered heavy. They 
have reduced '37 millions on persona.l income-tax and they are reducing 
further. 

I am saying this not only as an industrialist but 8riI a nationalist who 
has Huft'ered so much during the· last 25 years in the cause of the country. 
If t.ho industrialists are robbed, as a; na.tionaltst I would not mind but I feel 
tha;t, the country is robbed of its industrialisation and that is why I reiterate 

. my position again and again on e~ry Bill of this kind, 80 that the House 
may remember as to what we are going to be about during the next few 
years. I feel that industrialisation is being retarded heavily. I would 
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have preferred the euthana.sia of Mr. GadgiI. This kaZal and jhutka method 
to whioh Mr. Gadgilreferred is going to be ruinous to all, rich and poor alike' 
My Honourable friend the Finance Member says he will get 12 crores. I 
do not know. My calculations are probably 18 crores but it is not a ques-
,tion of 12 or 20 crores. 

Regarding the definition of capital as envisaged in the report of the 
Seleot Committee, I think it is unscientific and if the Finance Member 
feels that' it is unscientific, I ask tha,t even at this late hour he should do 
jURtice to the industry, justice to science and justice to calculation. Is there 
any country in the world which does not borrow. I Will give you the ex-
ample of the great Henry Kai!'!er of the U.S.A. who built warships in three 
days. He borrowed millions. from the Government, millions from the coun-
try and millions from the banks. Sir, there is no business in the world that 
.can go on without borrowing. About the basis of allowing borrowing enough 
has already heen said. In my last speech on the Finance Bill, I' suggested 
a way out. In my amendment which I have given notice of I have sugges-
ted a way out. If I am correct in what I say, then all the abuses will be 
put down if you remove the cash in hand or in the banks from the clause 
of the Bill. If you make the capital employed include also the borrowings, 
justice will be done. Otherwise what will happen is that a man like Sir 
Cowasjee Jehangir may succeed in issuing new capital because he has a capita.l 
behind him, but what about the man who does the business by borrowings 
and whose brain is as good as the brain of anybody in the country.1 Ifhe 
goes out for getting the capital, he cannot get it. Banks would lend and 
others also would lend, but one would not get a permanent capital. Do 
you want to help that man with brains or somebody else who has got capi-
ta;\ but no brains 1 That is what the Bill does, and that is why I say the 
Finance Member must do justice to the people. There are people with 
brains who want to do big business. Does he want those people with brains, 
with talents, with science and with economics to suffer 1 That is why 
111m trying to show to the Finance Member that there is some defect in the 
wording of this clause. If he can remove that defect by accepting my sug-
gcAtion, I think he will do good to the country. 

The Honourable Mr. Liaquat Ali Khan: How will they suffer 1 
Mr. Vadi1al La1lubhai : Because you are excluding the borrowing from the 

6 per cent. that is allowed. One who has got a subscribed capital of one 
{Jrore will get 6 per cent. and one with a capital of, say, 25 lakhs, only 
and one who borrows 75 lakhs will get only 4 per cent. if he borrows it at 
4 per cent. He is taking risks.because in the borrowing there are greater risks 
than in the subscribed capital, where there is very little risk because he 
i~ not hound to pay to t1\(J shareholders. But if he borrows, he is bound 
t,o pity interost to one who lends. So, you should not make a man suffer if he 
hR.S br(J, ins enough to start new iQ.dustries. If you are convinced about. 
it and I hope you ought to be convinced ...... . 

The Honourable Mr. Liaquat Ali Khan: I am not convinced. 
Mr. Vadi1al Lallubhai: If you are not convinc"ed, I am sorry, but any 

financier and any economist ought to be convinced. If you are not 
})repared to be convinced, I am sorry and I cannot help you. But all tha.t 
I am saying is absolutoly Mrrect. After all, Bill has to be passed and if We 
mako this littlo change, it will help mattors. 

About the other things, I do not want to take the time of the House 
because I have said enough in the past. I would again lik@ to Ewam the HOUle 

) BOIIINBSS PROFITS TAX BILL 2769 
have preferred the euthana.sia of Mr. GadgiI. This kaZal and jhutka method 
to whioh Mr. Gadgilreferred is going to be ruinous to all, rich and poor alike' 
My Honourable friend the Finance Member says he will get 12 crores. I 
do not know. My calculations are probably 18 crores but it is not a ques-
,tion of 12 or 20 crores. 

Regarding the definition of capital as envisaged in the report of the 
Seleot Committee, I think it is unscientific and if the Finance Member 
feels that' it is unscientific, I ask tha,t even at this late hour he should do 
jURtice to the industry, justice to science and justice to calculation. Is there 
any country in the world which does not borrow. I Will give you the ex-
ample of the great Henry Kai!'!er of the U.S.A. who built warships in three 
days. He borrowed millions. from the Government, millions from the coun-
try and millions from the banks. Sir, there is no business in the world that 
.can go on without borrowing. About the basis of allowing borrowing enough 
has already heen said. In my last speech on the Finance Bill, I' suggested 
a way out. In my amendment which I have given notice of I have sugges-
ted a way out. If I am correct in what I say, then all the abuses will be 
put down if you remove the cash in hand or in the banks from the clause 
of the Bill. If you make the capital employed include also the borrowings, 
justice will be done. Otherwise what will happen is that a man like Sir 
Cowasjee Jehangir may succeed in issuing new capital because he has a capita.l 
behind him, but what about the man who does the business by borrowings 
and whose brain is as good as the brain of anybody in the country.1 Ifhe 
goes out for getting the capital, he cannot get it. Banks would lend and 
others also would lend, but one would not get a permanent capital. Do 
you want to help that man with brains or somebody else who has got capi-
ta;\ but no brains 1 That is what the Bill does, and that is why I say the 
Finance Member must do justice to the people. There are people with 
brains who want to do big business. Does he want those people with brains, 
with talents, with science and with economics to suffer 1 That is why 
111m trying to show to the Finance Member that there is some defect in the 
wording of this clause. If he can remove that defect by accepting my sug-
gcAtion, I think he will do good to the country. 

The Honourable Mr. Liaquat Ali Khan: How will they suffer 1 
Mr. Vadi1al La1lubhai : Because you are excluding the borrowing from the 

6 per cent. that is allowed. One who has got a subscribed capital of one 
{Jrore will get 6 per cent. and one with a capital of, say, 25 lakhs, only 
and one who borrows 75 lakhs will get only 4 per cent. if he borrows it at 
4 per cent. He is taking risks.because in the borrowing there are greater risks 
than in the subscribed capital, where there is very little risk because he 
i~ not hound to pay to t1\(J shareholders. But if he borrows, he is bound 
t,o pity interost to one who lends. So, you should not make a man suffer if he 
hR.S br(J, ins enough to start new iQ.dustries. If you are convinced about. 
it and I hope you ought to be convinced ...... . 

The Honourable Mr. Liaquat Ali Khan: I am not convinced. 
Mr. Vadi1al Lallubhai: If you are not convinc"ed, I am sorry, but any 

financier and any economist ought to be convinced. If you are not 
})repared to be convinced, I am sorry and I cannot help you. But all tha.t 
I am saying is absolutoly Mrrect. After all, Bill has to be passed and if We 
mako this littlo change, it will help mattors. 

About the other things, I do not want to take the time of the House 
because I have said enough in the past. I would again lik@ to Ewam the HOUle 



2770 LEGISLATIVE ASSBMBLY [SlST MAR. 1947 
[Mr. Vadilal Lallubhai] 
that we are going to ha.ve difficult times about the industria1i:,;ation of thiS' 
country and what we are going to do today is going to make us suffer, and 
that too heavily. 

Sri •. Ananthaaayanam Ayyangar: Sir, I do not. believe in ind ustrialisa-
tion of this country by these industrialists. I believe that the salvation 
of this country depends upon the Government which must be a socialist 
Government. That alone can industrialise this country. Under some pre-
text the rich do not want to pay and the poor cannut pay. Then, from whom 
is this money to be got 1 As regards the industries themselves, let us see 
how far these indust.rialists have improved them in this country. In the 
Income-tax Act year before last a clause was introduced to make provi-
sion for researches. How many of these industrialists have started research 
laboratories for their own PUrp9ses? Our industrialists, I am afraid, are 
more like Bania8; anxious to make cheap money; they do not ",tart new 
industries. 

Mr. Vadilal Lallubhai: We gave last yea.r 75 lakhs of rupees for re-
search work. 

Sri II. Ananthasayanam Ananrar: They do not push the industry. 
They have not started industries from one end of the country to the other. 
Ta.ke the case of Henry Ford of America. He started as an ordinary man; 
he went on applying his mind and had number of engineers. Ultimately. 
he became one of the multi-millionaires of America. Our people only get 
these profits from the poor men and make therkl.selves rich. Therefore, I 
do not believe in leaving it to these people to improve the industry of the 
country. The Government alone must do it. I can certainly ·~upport the 
Government in drawing upon the resources of the rich but the Government 
has not got a plan of industrialisation from end to end. This morning the 
Honourable the Finance Member in his reply mentioned the plan that he has, 
but he has not real1y got a plan. No doubt, he has a department through 
which some applications for capital issues go througb, but has he not got 
a cut-and-dried plan by means of which he ca.n organise industries to 
make aJl the commodities in this country 1 He has not got such a plan. 
At all events, it has not heen placed before us. My suggestion to him, there-
fore, is to keep the money raised by this taxation as a fund and not fritter 
it away. We know that we had lI. number of revenue reserve funds. Sir James 
Grigg, when he was the Finanoe Member, crea.ted a revenue reserve 
fund in anticipation of the faU in revenue. I would say that an industries 
fund ought to be created from this money. All the money that he has got 
should be accumulated and when there is need and we are afraid of the de-
pression which may come, then we can spend money from this fund and start 
industries. I do not approve of the nUIpber of schemes for which the Honour-
able the Finance Member very graciously and munificently has donated 111 
odd crores. It would have been very much better if he had withdrawn the 
money from the circulation in the country and thus decreased the in1lation. 
You once again throw money into the market and create aU sorts of difficul-
ties. It may be a novel suggestion, but let him withdraw the money and see 
its effect. The road development and other things can wait. A number 
of industries can be started only when we come upon depression. There is 
no urgency now. In the budget the Finance Member has made provision 
for a number of works and has offered subventions and subsidies to various. 
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provi?,oial Governments for starting various sohemes. They are not all jn-
dustr~al sohemes and they are not all for the purpose of producing and in-
creasIng the wealth in this country. I am not in sympathy with my Honour-
able friend Sir Cowasjee Jehangir who thinks that if one more pie is taken 
away from him, he would be ruined. Certainly not. He is Jik(' an elephant 
and if he sits down he will not become like an' ant or a cat; he wiJ] still remain 
of the size of a horse. Therefore, he has to come down from the seventh 
storey to the 'first storey. He has to find Bome money. I could urge upon 
the Honourable Member to draw as much as possible from these gentlemen. 
During the war, they did not'serve the country properly. The E.P.T. was 
no doubt there, but ,the previous Finance Member, out of generosity removed 
that tax and have the industrialists served the consumers in any way 
sino8 then 1 No. They"'didlnot reduoe the oost of consumer goods. Did they'? 
improve labour oonditions 1 Did they give better wages to labourers 1 

The B?nourable Mr. Lia'luat Ali Khan: Did the.v increaFie production? 
Sri M. Auanthasayal1am Ana1lgar: The answ·)r to a.1I is, no. Did they' 

introduce new industries? No. They have brou«2;ht about ruin to the couri"-
try. 

Mr. Vadilal LaUubhai: Were there not new float~,tions of companies? 
Sri •. Ananthasayanam Ayyangar: AU in the air. Not one of them haA 

come down to the earth. What is the scheme before the country 1 Our 
friends the industrialists appeal to our sense of patriotism. They profess 
to be the only saviours of the country, they say they are going to industri-
alise the country otherwise we cannot stand comparison with other coun-
tries. I am all for industrialisation. But they have not done anything in 
that direction. Unfortunately the Government also is halting. 

Mr. VadUal Lallubhai: Why do vou sa.v thefioatation is in the a.ir 1 
Two were start.ed. ... . 

Sri M. Ananthasayan~ Ayyangar: T know the facts. The failure of 
some banks was referred to. Under the E.P.T. banks were also liable, only 
the insurance company profits were not liable under E.P.T. Why should 
there be so much difficult v felt bv banks under the B.P.T.? Under E.P.T. 
Act. R per cent or 10 pel' c~nt was being allowed as a deduction for dividends. ' 
Eight per cent has been reduced to five per cent in this Bill. My friends said 
there has been run on A.B.C. Banks. By the way they are Dot congress banks. 
There is no congress or non-congress among banks. When securities fall 
no doubt there is· scare and there is run on banks. Securities do faU in value 
if the rate of dividend is lowered and it is exactly because industrial concerns 
have also been brought within the purview of the Business Profits Tax it eom~ 
es to this that this bill should not be applied to banks and even industria] 
concerns. Then what is left in the Bill ~ In the beginning people may not un-
ilerstand the scope of the Bill and there may be a scare. Really there may 
be other reasons for the run on the banks, as banks only·suffer along with other 
leoncernl'! under this Bill. They lerroneously blame the Finance Member for the 
mishap. I have closely watched the arguments of my friends about the 
failure of banks or about the fall of securities. The Honourable Member 
need not have created a flutter in the doveoot by saying that some other Fin-
ance Member might renew t,his tax next. year. Let him say here and now what 
his int,entions are. That will remove all doubts. I come from a constituency 
covering five districts. There is eternal famine there. J appealed 
to the Member for Industries a.nd Supplie~.to sta.rt sowes.p.iIming m~lls .~he~e~ 
WI.'! grow cotton there. But the IndustrIes Member Jeftl~ to theprOvlDcIIl 
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governments to start mills. I would ask the Finanoe Member to give us 
some money out of B.P.T. 80 that the provincial governments may start 
some spinning mills in my part o( the eountry. Therefore I say let all the 
money realised from this tax be funded, let it not be. frittered away on use-
les8 sohemes started by provincial governments. 

Sir CowalJjee Jehangir: Wha.t a.bout defi'Jit, ? 
Sri •. AuanthalJayanam Ayyangar: Th(' defieit ha.s a.risen beca.use he 

gives 11 1 crore8 to provinces for various schemes: Those schemes mn.,\' wait. 
The Honourable _r. Liaquat Ali Khan: Most of this contribution is ont 

_ of capital accounts. 
Sri .. Ananthasayanam Ayyangar: It is not true that the after effects 

of the war are over. Did you have not deficits during war years1 Still we 
are in the prooess of adjusting. There is a Resolution for effecting retrench-
ment coming up before the assembly. The Honourable Finance Member might 
find various ways and means to effect eCOl'lOmy in expenditure. He can 
also collect the 52 crores which are arrears of income-tax. There is no objec-
tion to borrow. Sir Cowasjee Jehangir will pay both for myself and for him-
also. He must pay for the entire country because he thrives on the profits 
of the poor. The Finance Member is not expected to draw money from hiR 
pocket. I am glad the compromise has been arrived at and there was no 
necessity for me to come here by air to take part in the division lobby. He 
need not think that he will get only 12 orores from this tax. He is sure to 
get more. This Is only on trial for one year. If still there is deficit we can 
make it up next time. After all the industrialists lh.e Sir Cowasjee Jehangir 
are not going to run away from this country, we can still catch hold of them 
with both hands. All credit to the Finance Memhar for having arrived at 
this compromise. 

Some of the features of the Bill are good. The E.P.T. exempted indi-
vidual earnings by their personal skill but the D.P.']'. did not. Aleading lawyer 
of Madras complained that under B.P.T. he will get only half anna bark in 
the rupee of his earnings. Out of Rs. 1,75,000. of his income he wi11 get one 
lakh and odd back after payment of the Tax. I am sure that lawyer 
need not have been so sorry for being deprived of some of his 1Jakalafs. Let 
some juniors also thrive. To this extent the Finance Member has done some 
service. He has tried to distribute the work amongst various people. I 
need not shed tears for those gentlemen who earn more than one lakh. J do 
not know how the industry will suffer. There is a lot of clamour. I feel 
there is much more clamour than is really necessary. If the Assistants be-
hind the Financo Member had been Indians, I would have taken their ver-
sion without question. Not that I dislike Sir Cyril Jones the author of this 
Bill but I have greater confidence in my own countrymen. If the finances 
of my country are handled by Indians throughout and if the Finance officers 
invited Sir Cowasjee Jehangir and Mr. Vadilal Lallubhai and convinced them 
how the industry would not suffer on account of this tax, and if still they 
were unreasonable, I would have told the Finance Member to get along 
with this proposal without caring for their criticisms. I hope the Finance 
Member will still reconsider the appointment of an Englishman over an Indian 
in his department. He cannot brush aside our objections as coming from 
imagination. . 

1Ir. Deputy President: As it is now Five of the Clock, the Rouee will 
adj.5urn and the Honoura.ble Member may cont,inue his speech tomorrow 

The A.ssembly then adjourned till Eleven of the Clook on Tuesday, the 
lit April 19'1. 
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